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Wednesday, 14th August, 1087

The Lok Sabha met at Eleven of the
Clock

(Mg, SeEAxER in the Chair]

ORAL ANSWERS TO QUESTIONS

State Trading Corporation of India
(Private) Ltd.

*888, Shri Keshava: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there are any set
rules of policy regarding the import
business of the State Trading Cor-
poration with respect to selection of
commodities and actual import; and

(b) whether goods are imported as
a result of any acceptance of tender
or the prices are being fixed by pri-
vate negotiations with the officers-
in-charge?

The Deputy Minister of Commerce
and Industry Satish Chandra):
(a) No, Sir. | Decisions to import
commodities through the State Trad-
ing Corporation are taken as and
when necessary after faking into
consideration the relevant economic
fnc‘lon.)

(b){The Corporation does not adopt
any exclusive method of the pur-
chase and follows the normal com-
mercial practice of buying in the
cuh.l“‘;ﬂut market. It adopts the most

table method for each eamrqodit!
80 as to obtain the best results.

8352
Shri Keshava: May I know the

!agency through which this is being

done?

Shri Satish Chandra: (The existing
trade channels are utilised as far as
possible by the State Trading Corpo-
ration for the transaction of its busi-

ness.”)

Shrl V. P. Nayar: I find from the
Annual Report that the main object
of the State Trading Corporation is to
diversify and develop the country’s
foreign trade. I want to know whe-
ther in view of the fact that some of
the foreign exchange earners like
pepper, for example, have not been
so well received in other markets, the
State Trading Corporation have gone
into the question and considered ways
and means by which more foreign ex-
change could be brought from such
items.

Shri Satish Chandra: There is an
Export Promotion Council for pepper
which is trying to augment exports of
that commodity. The main difficulty
is the competition with other produc-
ing countries; the price factor comes
in. The State Trading Corporation
takes up the export or import of any
commodity if it is found advantageous
to do so in the interests of national
economy.

Shri Wodeyar: May I know .whe-
ther the State Trading Corporation is
a centrally administered one; if so,
why has it not been strengthened by
States representatives?

Shri Satish Chandra: The State
Trading Corporation is a private limit-
ed company registered under the
Companies Act. It is under the ad-
ministrative control of the Qovern-
ment of India,
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Shri R. Ramanathan Chettiar: May
I know whether the export of cashew-
nut kernels comes within the purview
of the State Trading Corporation?

Shri Satish Chandra: The corpo-
ration has so far handled 11 items of
import and 18 ‘items of export.
Cashewnut is not one of them. It is
exported through normal trade chan-
nels.

Mr. Speaker: Is there no literature
relating to the State Trading Corpo-
ration, its constitution, functions ete.?

Shri Satish Chandra: The State
Trading Corporation was formed
about a year ago. The First Annual
Report is now being prepared and
wiil be placed on the Table of the
House.

Shri Dasappa: May I know whe-
ther the State Trading Corporation
does its businesg through the Trade
Missions abroad or do they do it
independently of ‘them?

Shri Satish Chandra: By both
methods. In certain coumtries, es-
pecially East European couritries, the
transactions are mainly done through
the agencies set up by those Govern-
ments,

Mr. Speaker: I will suggest to the
hon. Ministers in charge of various
Corporations to make available to the
Library the memorandum and articles
of association, the regulations made
from time to time and other things
so that I can easily tell them that
they are available in the Library.
These details cannot be gone into
here. There are 18 items. What are
they? When a new item is included
that should be notified.

The Minister of Commerce and In-
dustry (Shri Morarji Desai): That
has been done. If it has not been
. done we will do it in any case.

Shri Tyagi: Are the accounts of this
Corporation auditable by the Auditor-
General?

The Minister of Industry (Shri
Manubhai Shah): Yes, Sir.
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Shri Satish Chandra: Yes, Sir; the
accounts for the first year are being
audited at present,

. Shri V. P. Nayar: I want to know
whether the Stgte Trading Corpora-
tion has any specific power to take
over the foreign trade in respect of
commoditigs the prices of which are
fluctuating because of monopoly pur-
chases by certain countries and also
by cut-throat speculative competition
in India.

Shri Satish Chandra: This is exact-
ly one of the objects of the State
Trading Corporation. For instance, it
has taken over the imports of caustic
soda and soda ash and raw silk where
prices were fluctuating considerably.
Those prices have now been stabi-
lized.

Shri V. P. Nayar: They are import
articles; I want about export.

Textile Prices

*889. Shri Shree Narayan Das: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) the present position of the price
structure of various kinds of textiles
in the home market;

(b) whether there has been any
tendency in prices to rise or fall to
an appreciable extent; and

(¢) what is the present position
with regard to production offtake and
stock of textiles in the country?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A statement is laid on the
Table of Lok Sabha. [See Appendix
I1, annexure No. 19.]

Shri Shree Narayan Das: From the
statement it appears that there has
been no appreciable fall in prices in
the different categories of cloth. I
would like to know whether Govern-
ment have taken any steps to just
reduce the prices of cloth in this
country?

Shri Satish Chandra: The hon.
Member will see that there has beem

.
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downward trend in the cotton textile
prices, in spite of an increase in the
excise duty in September, 1958

Shri Shree Narayan Das: Due to
the increase 1n excise duty, what was
the extent to which the prices rose”

The Minister of Industry (Shri
Manubha: Shah). From the statement
the hon Member will notice that
actually the prices ruling now are
5 per cent lower than m September
when the excise duty of 2 annas per
yard was levied on all cloth

Shrimati Tarkeshwari Sinha There
1s large accumulation of cloth with
the Mills Do Government think that
this accumulation will go in the usual
way during Puja and Diwali or do
they propose to take some special
steps to remove this accumulation of
<loth?

Shri Satish Chandra The stock
with various mills 18 3 to 4 weeks'
production and it 15 expected that
much of it will be clcared in the
coming festive season This 15 the
normal slack season

Shri Heda: May I know 1if it 1s a
fact that in the case of certain kinds
of cloth the quantum of excise of
duty 15 higher, that 15, as much as
50 per cent of the cost of the eloth?

Shri Manubhai Shah: That 1s not
s0 But it 19 somewhere over 33 per
cent 1n coarse wvarieties

Shri Damani: May I know the
stocks with the mills by the end of
July, 1957, as compared with the
stocks of the same period last year®

Shri Manubhai Shah: The present
stock position 1s only 3,109,000 bales
with all the mulls which compares
very favourably with 1855 when |t
wazs 254000 and 1n 1854 it was
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Rural Homing

t
" Shrimati Tarkeshwari Sinha:
Shri Bam Krishan:
Shri Keshava:
Pandit D. N, Tiwary:
*8$8. { Shri D, C. Sharma:
Shri P. B Patel:
Shri Karm: Singhji:
Shri L. Achaw Singh:
_ Shrl Sanganna:

Will the Minister of Works, Homs-
mg and Supply be pleased to state
the progress made so far in the direc-
tion of the Rural Housing Programme
of the Sccond Five Year Plan?

The Minister for Works, Housing
and Supply (Shri K C. Reddy): The
broad outhnes of an integrated
scheme for village housing projects
have been finalised The important
features of the scheme are indicated
in the statement placed on the Table
of Lok Sabha [See Appendix III,
annexure No 20] The details of the
scheme are being commumecated to
the State Governments which are
primarily responsible for rural hous-
ing

Shrimatl Tarkeshwari Sinha: May
I know whether the Government pro-
mused to give some amount for the
purpose of rural housing schemes
and, if so, how many State Govern-
ments have submutted their schemes
for the approval of the Government
of India®

Shri K. C. Eeddy: If the hom.

Member had followed closely the
answar I had given, she would haye
noticed that the scheme 15 about to
come into operation As such, we
have received no schemes from the
State Governments as yet. Hereafter
the, State Governments will have to
send their schemes which will have
to be considered and approved or
otherwise

Bhri Earni Singhji: May I know
the 1tial allotment fer Rajasthan im
this direction?
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Shri K. C. Reddy: Statewue
allotment has not yet been made.

Shri 8. R. Arumugham: This Minis-
try has set up a Rural Housing Cell
with the object of constructing
houses 1n the rural areas I wish to
know whether the Madras Govern-
ment has such a unit as this and if
so how many houses have they bwilt”

Shri K, C. Reddy: According to the
scheme, one Rural Housing Scheme
will have to be started in the States.
As far as the Centre 1s concerned, we
are agreeable to pay 50 per cent for
the working of the Rural Cell but the
remaining 50 per cent will have to
be met by the State concerned

Shri D C. S8harma: Of the eight
items mentioned, may 1 know how
many have been implemented and
whether the five regional research-
cum-trainmg centres have been set
up or when they will be set up?

Shrl K, C. Reddy: This scheme has
just been finalised and 1t has not
been communicated to the State Gov-
ernments I am afraid the hon Mem-

ber 1s expecting too much

Pandit D, N. Tiwary: May 1 know
whether there are two other sche-
mes—the low incame housing scheme
and the stheme for building houses in
rural areas and whether they are
different from this or they are also
included n this?

Shri K. C. Reddy" It 1s 1n the border-
line, if I may say so For instance,
the loans, subsidies and grants given
by the Home Mumstry for Haryans,
etc  will be dovetailed into the rural
housing scheme and the scheme wall
be worked on those Lines

Shri Nagt Reddy: May I know
whether the Government will consi-
der the question of allotting separate
amounts 1n the rural housing schemes
for the Haryans and agncultural
labourers?

Shri K. C. Reddy: As I indicated,
there are some other schemes apart
from the rural housmg scheme which
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will cater to the needs of pecple
living in the villages. Feor nstance,

Shri Mohamed Imam: May I know
whether the State Governments have
sent their comprehensive programmes
for rural housing” How many houses
have been built 1n each State?

shri K. C. Reddy: No State Gov-
ernment has sent a comprehensive
scheme so far as rural housing
schemes are concerned They have to
send the schemes hereafter The
question as to how far they have been
implemented does not arse

Shrimati Tarkeshwari Sinha: Is it a
fact that during the wvisit of the
Minister to Bengal, he went
to visit the housing programmes in
some area near Burdwan and assured
the West Bengal Goverrment that the
Central Government would meet the
full cost of rural housing, especially
that part of the area which has been
affected by floods? What 13 the
policy of the Central Government n
this regard and may I know whether
this concession will apply to all the
State Governments”

Bhri K. C. Reddy: I do not exactly
know what my colleague said at Cal-
cutta I have read certan newspaper
reports I do not know under what
circumstances and m what context he
said something I have not seen what
he said to the West Bengal Govern-
ment Regarding the policy, I think
we Will have an opportunity in the
debate today, I need not anticipate
that discussion now
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Five Year Plan Shri L. N, Mishra: Some concrete
st m* Expenditure ! *

against these things I may state

xwm some of them '!‘hophnnmm
mumm-“n . nery has been better organised

Will the Minister of Planning be
pleased to lay a statement showing
the reasons for the shortfall in the
First Five Year Plan expenditure in
respect of each State?

The Parliamentary

Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
Attention 18 invited to Chapter II of
the Review of the First Five Vear
Plan Performance 1n  different
sectors 1n the States as well as at the
Centre has been assessed n this Re-
view and reasons for shortfalls have
been given as far as possible Short-
falls in actual expenditure as com-
pared to provisions made m a five-
year plan may arise on account of a
variety of reasons, such as delay in
the traming of personnel, non-avail-
ability of personnel, non-avauability
of equipment, inadequacy of financial
resources, time taken to complete
negotiations changes m details of
programmes ete In relation to
specific shortfalls in expenditure,
specific reasons can be furnished

ot vqrw fer W & o
g f I Ry & e firfree agw
? oF T faar § foaey ooft wgr
A ezwdw & Zwr v, fin voar 7 firedt
& T I A & Do w7 F S
TR TP T, A ?

st ®o o fAy  # 7 Iw WO
® wo e 8, ¥ 72 & waw qw-
g M A

Sbri Shree Narayan Das. A num-
ber of reasons have been enumerated
by the hon Parhamentary Secretary
What steps have heen taken to see
that in future, m the Second Plan,
these things do not stand in the way?

measures are under contemplation

Shri Heda. What 1s the State that
has done best and what 1s the State
that has done worst m showing re-
sults so far as the expenditure on the
First Plan 13 concerned?

Shri L. N. Mishra* The States of
Bihar and PEPSU are reported to
have done very well It is difficult
for me to say the States that have
not done well

st wEer 07 I AW ¥
e wo ¥y o arw w4 7€ W ¥ 9w
T A 9 T F 6 T W W
farefrr a¢ & It 7 § o< IR Wy
§ fr formr oo & wTm & S
ba b

st ®wo Ao frw 7y A IR
s 9% adffT gt & AU} & wyr av,
e g o Qee-ys w7 wATw §,
¥ g & oY 3R W araar fear
b g ¥

st oW W™ wrE W & A
s g 5 wfesy § ww & wmee
7§ o Jmr g &), vk fod ok
Bt sy far mar § fs ag dr omd
fie = e wiferare sl 1@ § W
wfr ot wd g ger & o W Wi
wre Y O AT § oY U w1 wror
¥ 1 =T o aw o fog vt & fa
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Wit oY wTor verad TR § IR
Fr & it 9k s AR 7

st ®o Aro fAM * FEH WEET
%Y sva o fie o o dhorr & e
us aifes gy W wAR omelt @
foa® grar X AT & FIH A qrw A
ardt & W< ey amar § fe wEr oW
wifs & @ g |

o faowfa few & e wgew
g f& saw g drer & fow R
Frmm e e g}, e Re &
Fat o 7, fiewd fra o o1, fow &
w12 o w1 WX fiew &= F g & sam
waw s ger § 7

sit wo wre formr : it & Ay
wIg % gare &1 WA famr § ewr
T gTe A O e

s feqfafrg sSE s A
¥ o) waamar T ¢ e 3oy v
fagre & wway wra gt § 1 dfe v
9 WY FH AT § 7 A A @
Lol o

st ®o Aro fawr : WY FrgelY 9w
offg gyt & Fod feeft @ oud
A 3w qrf fe T fw 2§
s wegr A @ ok ow & *a
SO
Retrenched Personnel
*392, Pandit D, N. Tiwary: Will the

Minister of Labour and Employment
be pleased to state.

(a) whether alternative appoint-
ments to all the retrenched personnel
of Ordnance Factories under the
Ministry of Dcfence and for those re-
trenched from the river valley pro-
jects have been found, and

(b) 1f not the number still to be
employed?

The Deputy Minister of Labour
(Shri Abid Al): (a) No
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{b) Out of 5356 persons retrenched
from the various Ordnance Factories
under the Mimstry of Defence and
2,808 retrenched from the Damodar
Valley Corporation, there still remain
275 and 187 persons respectively who
are 1n need of employment assistance.

Pandit D. N. Tiwary: May I know
whether 1t 15 a fact that many of the
persons who were offered alternative
employment have refused and whe-
ther there 15 any political bias behund
1t?

Shri Abid Ali: That has not come
to our notice Some have refused but
for other reasons

Pandit D. N. Tiwary: May I know
whether the remainung persons who
have not been given alternative em-
ployment are Lkely to get any Gov-
ernment job?

Shri Abid All: Efforts are being
made to find alternative employment.

Shri B. 8. Murthy: Of the people
who have been given employment,
how many have been given employ-
ment under the Government®* How
many have been shown employed 1n
private firms?

Shri Abid Ali: Some got employ-
ment in  non-Governmental institu-
tions also but their number 153 very
small

Shri T. B Vittal Rao: When these
people are given altermative employ-
ment 1n Government service, are their
previous services taken into account?

Shri Abid All: I want notice

Dr. K, B, Menon. May I know—f
my question 15 not outside the scope
of the present question—whether the
Minister 13 aware that this question
1s much more widespread in other
departments also and whether he is
sympathetically considering the plac-
ing of these displaced persons to
whom assurances have been given?®

Shri Abld All* T did not qute
catch the guestion
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Mr., Speaker., He is travellng
beyond the scope of this question

Shri Gajendra Prasad Sinha: Just
now the hon Miruster said that some
of the employees refused alternative
employment May I know the reasons
given by them for refusing such em-
ployment®

Shri Abid Ali. The offer which
was made to them was not considered
suitable and they got more swtable
employment outside

Indian Nationals in Malaya

*893. Shri H. N. Mukerjeer Will
the Prime Minister be pleased to
state

(a) whether his attention has be=n
drawn to a reported official state-
ment that 107 Indian nationals have
been killed by British Secunty Forces
m Malaya during the last eight
years,

(b) whether the information of
Government tallies with the report,
and

(c) whether any steps have been
taken to prevent such killings of In-
dian nationals and/or to secure com-
pensation for the famihies of the wic-
tims?

The Deputy Mimster of External
Affairs (Shrimati Lakshmi Menon).
(a) Yes According to the statement
19sued by the Government of the
Federation of Malaya, 107 Indians or
persons of Indian orgin were killed
by the British or Malayan Security
Forces m the mne years since the
Emergency began m Malaya, that 1s,
from June 1948 to the 30th June 1957
It has not been possible to make a dis-
tinction between Indian nationals and
people of Indian origin who have
become Malayan citizens

(b) Yes

(c) There have been internal dis-
turbances in Malaya since the ruddle
of the year 1948, caused by cer-
tain elements in that country who
were endeavouring to overthrow the
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exising regume by force These
Indians are among the casualtieg sus-
tained mn the course of armed clashes
between these forces and the forces
of the Briish or Malayan Govern-
ment

Our Commussioner m Malaya has
kept a close watch over all mncidents
In cases where a civihan has been
killed accidentally, compensation has
been paid to his dependants by the
Malayan Government

Shri E°N. Mokerjee: May I know
whether our Commissioner in Singa-
pore has helped Indian nationals in-
volved directly or indirectly iwn the
disturbances 1n Malaya to safeguard
their nghts, or whether we conceded
the Bnitish claam that whoever was
involved m those disturbances was
more or less beyond the pale?

The Prime Minister and Minister of
External Affairs (Shri Jawsharial
Nehru): The hon Member's gueston
contains certain presumptions mn 1t,
and 1t 18 dufficult for me to deal with
1t These casualties that are referred
to have occurred—all of them, so we
are informed—in armed clashes If
there 1s an armed clash and casual-
ties occur the Commussioner can
do nothing 1n the matter, more
especially when 1t 15 not quite
clear that those persons are
Indian nationals at all There have
been a number of other cases, not of
armed clashes but where they have
been arrested and proceeded with In
every such case the Indian Commis-
sioner has taken steps and helped
them to the best of his ability, the
matter has come to us too and we
have tried to raise this matter with
the UK Government

Shri Kasliwal: The hon. Deputy
Mintster just now said thas it was
difficult to make a distinction between
Indian  nationals and Malayan
nationals of Indian omgin I under-
stand that there are about 10,00,000
Indians 1n Malaya May I know what
1s the percentage so far as Indian
nationals are concerned and so far as
Malayan nationails are concerned?



wal: May I know whe
mgrhr;urngmquet in Malaya has
been asked to register Incian
nationals?
Shri Jawaharial Nehra: There 18
no question of asking, they have
books for registration

Shri C. D. Pande: May 1 Xknow
whether the Indians who were Xalled
there were ordinary peaceful citizens
or partisans of a political party!

Shrimati Lakshmi Menon: They be-
longed to both the groups—ordinary

avil atizens as well as participants
1n terrorist activities

Shri C. D. Pande:
paitisans of any party?

Shrimati Lakshmi Menon:
groups

Mr. Speaker:
pohtical

Shrl D. C. Sharma: May I know o
the Government of India has received
any representation from the relations
of these persons, whether Indian
nationals or Malayan nationals of
Indian ongmn, about compensation oOF
about hugh-handedness i thus matter?

Shrl Jawaharlal Nehru: We are
dealing in this question with & period
of nine years since 1848 There have
been many representations, action
taken, many tmes action taken
naturally in Malaya itself, achon taken
in London and sometimes appesls to

Were they

Both

Poliical and non-

~ Shri D, C. Sharma;
*g94. { Shri Vasadevan Nalr:
Shri Bhak{ Darshan:

Will the Minister of Information
and Broadeasting be pleased to state
the steps Covernment have taken so
far with regard to the ntroduction
of price-page schedule for news-

papers?

The Minister of Information and
Broadcasting (Dr. Keskar): As re-
qured under Section 3(4) of the
Newspaper (Price and Page) Act,
1956, the views of associations of
publishers etc have been ascertained
on the various points concerning the
proposed schedule A meeting of
such representatives was again held
on the 4th and 5th of August when
various alternative schedules were
discussed Government have noted
the opimions expressed by the various
interests and 1s at present engaged mn
finalising the schedule

Shri D. C. Sharma: May I know if
there 1s a very big dispanty between
the wviews represented at the coa-
ference and, if so, what measures the
Government 1s taking to bridge that
disparity?

Dr. Keskar: 1 am afraid the dis-
parity mentioned by the hon Member
15 a lLittle confusing, because as far
as the question of price of news-
papers 1s concerned 1t 1s obvious that
there are two or three very distinct
and different points of view depend-
ing upon the size of the paper and its
economic position m the newspaper
world, and 1t might not be possible
to reconcile all these two or three
different wview points completely, of
course, they can be narrowed down
to some extent
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Shrl EKhadilkar: In view of the
precemeal 1mplementation of the
Press Commussion’s recommendations,
may I know whether the Government
15 considering to give effect to the
wother recommendations regarding the
news agency rates as well as the Gov-
ernment advertisements, and if so
when?

Dr. Keskar: This question of the
recommendations of the Press Com-
mussion has been dealt with exten-
sively many times I am afraid the
hon Member was not here when all
thr, was discussed, but 1f he wants I
can give him the last statement that
we made on this subject which is
quite extensive

Government Presses

*895. Shrli S. C. Samanta: Will the
Minister of Works, Housing and Sup-
ply be pleased to state

(a) whether any governmental
committee was appointed to go into
the cost of production m Govern-
ment presses,

(b) 1f so, what was their finding as
regards rates as between Govern-
ment and private presses, and

(c) whether cost accounting sys-
tem has been mfroduced in the print-
ing and stationery departments”?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda): (a) An expert commttee on
printing was set up by the Govern-
ment m 1050, which snter alig
examuned the cost of production in
Government Presses

(b) The Committee came to the
conclusion that prnting at private
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wamnnmnrl':mtha Govern-
ment 30 per cent more than at Gov-
ernment presses,

(¢} A Cost Accounting system is in
existence 1n the Government Presses.

Shri S. C. Samanta: The hon. Mims-
ter saxd that 1n private presses the
cost 18 more May I know whether
the different departments who are not
regularly supplied with prnted
materials have been asked whether
they are ready to have private presses
for their use?

Shrl Anll K. Chanda: I am not
quite sure if 1 have understood the
question So far as the capacity in
Government presses 1s concerned, it is
not adequate to the governmental re-
quirements, and we have been conti-
nually increasing the capacity of Gov-
ernment presses For instance, in
1850 we could handle 5 62 lakh manu-
script pages, m 1952 1t was 6 1D lakh
manuseript pages and m 1956 it was
9 62 lakhs

Shrl 8. C. Samanta: Is it not a fact
that the Posts and 'Telegraphs De-
partment cannot supply forms to
rural and sub-offices and, if so, whe-
ther the Government would allow the
Postzs and Telegraphs Department to
have recourse to private presses?

Shri Anil K. Chanda: In fact we
do take recourse to the private presses
considerably As I have already indi-
cated 1n my answer just now, our
press equipment 1s not qute adequate
for Governmental requirements

Shrimati Tarkeshwari Sinha: May I
know whether the Government can
give us any idea of the working cost
per page in the private press and the
working cost per page in the Govern-
ment Press and the difference between
them?

Shri Anil K. Chanda: It is a very
detarled question, but it all depends
upon the nature of the printing in-
volved But, as I have indicated,
generally speaking, it costs 30 per
cent more in the private presses.
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Industrial Co-operatives

*396, Shri Jhulan Sinha: Will the
Munister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 439 on the
3nd March, 1955 and State the pro-
gress made so far in  the formation
of industrial co-operatives 1n the
country”?

The Minister of Industry (S8hri
Manubhai Shah): A statement 1s laid
on the Table of Lok Sabha. [See
Appendix III, annexure No, 21.]

Shri Jhulan Sinha: May I enquire
if there 13 any scheme in the Centre
to scrutinise the schemes of develop-
ment of industrial co-operatives by
the State Governments and also to
weight the considerations upon which
the grants and the loans are sanction-
ed?

She Manubhai Shah: It 1s the
general policy of the Government to
encourage the formation of industral
co-operatives particularly in the
small-scale sector, and as the hon.
House knows, as far as the handlooms
are concerned, we channel all our aids
and financial assistance, loan etc,
through the co-operatives.

Shri Jhulan Sinha: What I wanted
to know was whether there 18 any
basis on which the loans and the
grants are sanctioned.

Shri Manubhali Shah: 75 per cent
is given as the share capital for a
period of ten years’ loan, and 75 per
cent for the working capital on a two-
year loan

Shri Heda: How far it is true that
these industrial co-operatives are not
able to show better results because
tnere are no simular co-operatives to
belp them in purchasing and market-
mg?

Shri Manubhai Shah: I would beg
to differ from the hon. Member It
18 not true to say that the industrial
co-operatives are not doing good. As
a matter of fact, some of the co-
operatives are doing very well. It is

14 AUGUST 18587

Oral Andwers 8370

true that in some cases due to lack
of tramned personnel some co-opera-
tives lag behind, but we constantly
watch the progress of all these indus-
trial co-operatives and a continuous
bias in their favour 1s being maintain-
ed.

Second Five Year Pian

*897. Dr. Ram Subhag Singh: Will
the Minster of Information and
Broadcasting be pleased to state:

(a) whether Government have
printed 1,00,000 copies of the Second
Five Year Plan 1n the major South
Indian languages;

(b) if so, how many of those copies
have so far been sold; and

(¢) how many have been distribuf-
ed free?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The
Official Summary of the Second Five
Year Plan was got printed in Tamil,
Telugu, Malayalam and Kannada at
the mnstance of the Planming Commis-
sion. 50,000 copies were printed in
each language.

{b) The number of copies sold up-vo
the end of June, 1957, is:

Tarml 7,331
Telugu 18,338
Malayalam 2,345
Kannada 17,746

(c) The number of copies distribut-
ed free in the same period is:

Tamil 1,088
Telugu 631
Malayalam 386
Kannada 1,073

Shri B. 5. Murthy: llt:g, I'[sllmw
how the copies are printed? t on
a population basis or according to the
demand?

Dr. Keskar: Generally, it is basea
on demand naturally.

Shri Mohamed Imam: May I know
how many copies were printed in the
major North Indian languages an®
how many were distributed?
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Dr, Keskar: I would require notice.
Shri Banga: Two separate editions
have been prepared—one is a com-
plete report and the other is a sum-
mary. If this is so, how does the
hon. Minister account for such a poor
distribution of these books? Is it
because the price is too high?

Dr. Keskar: The price is not very
high. I think the price is very rea-
sonable and very low. This agency
for distribution 1s really State-wise
and probably that might be the
reason,

Bhri Ranga: Is there any effort
being made to make use of the
machinery of the NES in order to see
that these books are popularised or
even given free?

Dr. Keskar: Yes, Sir. Now we are
doing it not only through the Com-
munity Projects Division—not regard-
ing this particular book but regarding
the summaries, the readable sum-
marjes, for the masses, of the Five
Year Plan—but in all ways possible.
All the things are being sold and dis-
tributed much more widely than this
particular book mentioned here,

8hri B. K. Galkwad: How many
copies were printed in Marathi and
other languages such as Gujarati and,
if not, why not?

Dr. Keskar: The question is re-
garding South Indian languages. It
is obvious that the hon. Member
knows that the summary has been
printed in all the languages, and the
copies printed in Marathi will not be
less than those printed in the other
Indian languages.

Shri B. K. Galkwad: May I know
whether Msaharashtra is not included
in South India®

Documentary Flims
?
m!fshrlmnunnl:
. Shri Damani:

Will the Minister of Information
and Broadeasting be plensed to state:

(a) whether it is a fact that some
foreigners are at present engaged in
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producing documentary films for the
Governmen* of India; and

(b) if so, under what terms?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). A well known European producer
Mr. Roberto Rossellini has been asked
to produce a few documentaries for
us side by side with other production
work that he might be carrying on
for himself For that purpose the
Government is giving him certain
facilities and staff, The terms under
which Government will take over
these production are being finalised,

Mr. Speaker: Shri Ansar Harvani.

Shri Damani: May I know the
reasons for inviting foreign producers
to produce documentaries because
their knowledge about India and
about the living conditions In our
country 1s Iimited?

Dr. Keskar: We employ all sorts of*
specialists and we do not bar foreign-
ers from doing that work, but pro-
bably there have been one or two
instances when we have done this. It
is obviously because he is a very
experienced and well-known produc-
er and a person who is known for
his specialisation 1n nature studies,

Shri Ansar Harvani: May [ know if
Indian directors and producers were
consulted?

Mr, Bpeaker: Shr1 Ansar Harvani, 1
called on Shri Ansar Harvani,

Shri Ansar Harvani: T am Ansar
Harvani.

Some Hon. Members: He is Shri
Ansar Harvani,

Mr, Speaker: 1 first called Shri
Ansar Harvani, The difficulty arises
this way, When I called Shri Ansar
Harvani, that gentleman got up, Here-
after I shall insist upon the hon.
Members sitting in their seats. I have
arranged the numbers. I do not want
to commit mistakes of this kind here-
after

v



Shri Ansar Harvani: I am in my
seat,

Mr. Speaker: Whatever it is, the
others are not sitting i their places,
“That is my difficulty. I shall insist on
the Members sitting in their seats,

Dr. Ram Subbag Singh: They are in
their own seats,

Mr Speaker: You may be, but
-others are not in their seats, 1 shall
enforce on Members being 1n their

seats

Shri Ansar Harvani: May 1 know if
Indian producers and directors, many
of whom have distinguished them-
selves abroad, were consulted before
these contracts were given to this

person?

Dr. Keskar: There 1s no need for us
to consult Indian directors. The House
is aware that we produce dozens and
dozens of documentaries here on
different subjects We give a large
number to private and well-known
producers m India also We give a
few to some others also, In every
case, 1t 18 neither necessary nor
desirable that Government should
consult all the Indian producers or
important directors

Shri B S. Maurthy: May I know
how long will this foreign expert be
in India and 1s 1t a fact that he has
been postponing his departure from
India?

Dr, Keskar: The fact 1s that the
producer mentioned 1s here, also for
his own purpose He is producing a
film of his own and because he was
here, we thought we might benefit by
getting a few documentaries prepared
from him sbout certan aspects of
production in which he 1s well known.

Bhrl Ansar Harvanl: Is 1t a fact
that the Films Division of the Minis-
fry of Information and Broadcasting
has provided an adviser and a script
writer on fabulous salary on the staff
~of Mr. Roberto Rossellini?
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-

Dr, Keskar: 1 do not know what

staff he has, but as I said, we have

limhimmuin!temtlumdmlp-

m-nttorpmdumngourdocumenmiu.
but not for anything else,

Malsbaz Spinning and Weaving Mills
h‘bﬂ.lﬂlﬂ,m

t
+ggp, J Shrl Kodiyan:
Bhri A, K. Gopalan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it 1s a fact that the
management of the Malabar Spinning
and Weaving Mills Ltd., Kallai, (Ke-
rala) have closed their weaving sec-
tion;

(b) whether it is a fact that the
Mills are finding 1t difficult to sell
theiwr coarse cloth;

(¢) whether the Mills have
approached the Central Government
for any aid; and

(d) if so, what action has been
taken in the matter?

The Minister of Indusiry (Shri
;ﬁumhlui Shah): (a) and (b). Yes,
ir,

(c) The Mills have applied for a
loan to the National Industnal Deve-

lopment Corporation for purposes of
rehabilitation of their plant and

(d) The matter 15 under considera-
tion

ISM Kodiyan: What 1s the nature
of assistance sought by the company
apart from financial assistance?

Shri Manubhai SBhah: The com-
pany has asked for technical assis-
tance as well as financial aid to the
extent of Rs. 17 lakhs,

_ 8hrl Kodiyan: Does Government
intend to take steps under the Indus-
trlesnuuhﬂm.&cttommt the
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Shri Manubhal Shah: That does (d) whether any steps are contem-
not arise out of this question. The plated to check foreign monopoly and’
matter of industrial policy has been profiteering in this vital industry?
stated on the floor of the House

several times and we have indicated The Deputy Minister of Commerce

in what cases we take action under
the Industries Act, 1951.

Shri N. R. Munisamy: May I know
the estimated monthly loss of pro-
duction?

Shri Manubhal Shah: The present
position 1s that the mills have indicat-
ed that they will restart the particu-
lar weaving section by September.
Fhe loss ncurred would be to the
tune of only 2 to 3 months produc-
tion. It will not be more that 36

lakhs yards.
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Manufacture of Gases

t
900 Shri H, N. Mukerjee:
7\ Shri M. Elias:

Will the Minister of Commerce and
Industry be pleased to state:

(a) what 15 the total production at
present in India of (1) oxygen gas,
(1) dissolved acetylene, (ili) nitrous
oxide, (1v) electrodes and welding
requirements, and (v) rare gases;

(b) whether it is a fact that one
foreign company in Calcutta produces
more than 80% of the total produc-
tion in India;

(c) whether it has come to the
notice of Government that this com-
pany is a subsidiary of Mjs. Brituish
Oxygen Ltd, Birmingham, about
which the British Restrictive Prac-
ticee Commission in the UX. have
recently made certain comments; and

and Industry (Shri Satish Chandra):
(a) A statement ig laid on the Table
of Lok Sabha. [See Appendix III,.
annexure No. 22].

(b) Yes, Sir, It is s0 In the case
of Oxygen gas and Nitrous oxide. It
18 81% in the case of Digsolved Acety-
lene and 65% 1n the case of welding
requrements and electrodes,

(e) Yes, Sir.

(d) Of the products mentioned, only
the manufacture of electrodes and’
welding requirements 1s classified as
a scheduled industry under the Indus-
tries (Development and Regulation)
Act. Two other firms already exist in
this fleld and one of them has made
substantial progress.

The manufacture of industrial gases
is not a scheduled industry. New
schemes for the expansion of the
other existing units or for the estab-
lishment of new units will be sympa-
thetically examined in order to facil-
tate competition,

Shri H. N, Mukerjee: I find from a
Press report that the British Restric-
tive Practices Commission reported’
that the British company's profits
were between 23 and 25 per cent. and
they had concealed the ownership of
three companies and the Commission
had urged certain action against it.
May 1 know if Government has got
any figures about the Indian affiliate
of this British company and if Gov-
ernment is going to take any steps if"
every high profits are being extracted?

Bhri Batish Chandra: It is true that
there has been some report in the-
United Kingdom by a Commission,
but the company has disputed the-
findings of that Commission, Any-
way, m India a subsidiary of the-
parent company in England is func-
tioning and 1t is undoubtedly one of
the biggest producers of industriak
gases Indian companies are gradually-
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coming up and more will be encourag-
ed 1f local enterprise 1s prepared to
expand or start new units

Shri H N. Mukerjee: In view of the
fact that most gas cylinders are
mmported from England from the
British Oxygen Company and that
only in the Tata Iron and Steel Com-
pany, we have very small production
of gas cylinders, may I know what
stcps Government are taking to make
up our deficiency in this regard”

Shri Satish Chandra. About half a
dozen schemes for manufacturing gas
cyhndeis are alhheady under considera-
tion and we hope to be self-sufficient
in gas cylinders

Shri V P, Nayar: It 1s repoited n
the Statesman of Srd January from
Calcutta—that was Reuter's news—
that the British Monopoly Commission
observed that this company in UK
had concealed the profits, also with a
view to conceal the ownership of
thice companies which were ostens:
bly in competition with 1t I would
ke to know whether, i1n view of that
and also in view of the fact that
welding and other works are so
essential for the defence industries
and for our projects, Government
consider 1t desirable to allow this
companv to continue ***making these
excessively high profits®

Shri Satish Chandra: This company
18 doing good service in India and
meeting our requirements The
present position 1s that i1t wants to
expand 1its capacity and we are asking
the company to convert itself into a
rupee company with 8 new name and
to accept Indian capital, so that part-
ownership of the company 1s at least
Indian At the same time, other
Indian companies are being encourag-
~ed to put up similar plants

Shri V., P Nayar: I want to ask
wanother question Can I have some
tdea of the capital siructure of this
eompany and how much of it 1s
foreign-owned” May 1 also know
whether it 13 a fact that only one
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Indian 1s associated as Associate
Director only and not as a regulsr
director?

Shri Satish Chandra: The present
authorised capital of the company is
Rs 4 crores, out of which Rs 132
crores has been subscribed and fully
paid up The entire capital has been
subscribed by the parent company m
the United Kingdom Now the com-
pany 1s contemplating to raise its paid
up capital to two crores 60 lakhs
worth of shares will be allotted to
Indian shareholders 30 per cent will
be thus allotted to Indians and the
balance will belong to the Brtsh
eoncerns

Mr Speakerr What about the
director?

Shri V P, Nayar Is i1t a fact that
only one Indian 1s associated with the
management and he 1z associated only
as Associate Director and not as regu-
lar Director?

The Minister of Industry (Shrl
Manubhal Shah) That 1s tru~ But
as my hon colleague has mentioned,
we are going to change even the name
of the company and there will be
more Indian directors, that 18 a condi-
tion which 1s stipulated, with the
ntroduction of Indian capital

Shr1 Dasappa Is 1t a fact that the
quantity of electrodes manufactured
by this company 1s insufficient to meet
the demands in the country and also
that the quality 1s not up to the mark®

8hri Manubhai Shah: That 1s not
true, the quality 15 very good Over
and above this company, there are
three companies which manufacture
electrodes Many more schemes for
manufacturing electrodes are going to
be taken up, which will make the
country self-sufficient, those schemes
are also coming up

Shri Dasappa: Is it a fact that
a certain quantity of electrodes are
now imported from abroad manly
because the electrodes manufactured
here are not up to the standard?

***Expunged as ordered by the Char.
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Shri Manubhai Shah: About Rs 35
lakhs worth of electrodes and
appgratus come to this country, but
not on account of bad gquahty, but
because of the gap between demand
and supply We are trying to bridge
that gap
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Foreign Trade Board

*903. Shri V, P. Nayar: Will the
Miruster of Commerce and Industry
be pleased to state,

(a) whether the Government of
India have recently constituted a
Forelgn Trade Board, and

(b) if so, what are the duties and
functions assigned to the Board”

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b} Yes, Sir, The Board 13
intended to bring about an integrated
approach towards the country's com-
mercial problems ang to securs co-
ordinated and cohesive working of
the orgamisations deeling with matters
having a bearmng on the country's
commerce ‘The Board 15 mainly con-
centrating on measures to promote
exports and save foreign exchange

Shri V, P. Nayar. May 1 know
whether the Board will take into con-
sideration the posubihty of export
with a long range view or whether ft
will have only the years immediately
following in view?

Shri Satish Chandra. The purpose
of the Board 15 mainly to co-ordinate
the work of the wvarious agencies
which deal with various aspects of
export and import trade so that the
work may be done 1n a more cohesive
and systemauc manner

Shrimatl Tarkeshwari Binha: Is it
a fact that the Foreign Trade Board
which met recently held the view that
the targets fixed by the different Ex-
port promotion councils for the coming
years was rather on the high side,
whether they themselves have fixed
any target and if so, what 1s the target
that they have fixed?

Shri Satish Chandra: The Board
has met only once so far It con-
sidered some problems about export,
It also looked into the recommenda-
tions of the various Export promotion
councils It has suggested a series of
intensive studies of potential foreign
markets where our goods cap be
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pushed, It has not yet had sufficient
time to go mto the details,

Shri Damani: May I know whether
any persons from trade and industry
have been taken in this Board? If
not, are the Government thinking of
taking some from trade and industry?

Shri Satish Chandra: This Board
consists of the officers of the Ministry
of Commerce and Industry. A Joint
Secretary 18 the Chairman, He has
also been designated as the Director
General of Foreign Trade, The Chuef
Controller of Exports and Imports,
and the Managing Director of the
State Trading Corporation are smong
the Members, The purpose of the
Board 1s to co-ordinate the work of
various departments and agencies of
the Government.

Shri V, P Nayar: May I know
whether the Board proposes to
enquire into the question of price
fluctuations as a result of the opera-
tions of monopolists ang also by
cartels?

The Minister of Commerce and
Industry (Shri Morarji Desal): The
Board will go into all relevant ques-
tions,

Shrimati Tarkeshwari Sinha: May I
know whether this Foreign Trade
Board will take up the responsibility
of covering export risk ur whether
the Government propose to have a
different corporation altogether for
export risk, and if 50, when that cor-
poration 15 cormung into existence?

Shri Satish Chandra: An Export
Risk Corporation 1s being set up for
that purpose

Needles for Hosiery Manufacture

*905. Shrimati Parvathl Krishnan:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether import of non-Sinker
18 Gauge G M.F. Needles of Japanese
make used in hosiery manufacture
has been restricted or banned by
Government;
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(b) whether Government are aware
that the Indian Manufsctured Necdles
are unsuitable for use on knitting
machines of Japanese origin which
are widely used in South India;

(c) whether the Government of
India have received any representa-
tion from the hosiery manufacturers
of South India in this connection; and

(d) if so, the steps taken in the
matter?

The Minister of Industry (Shri
Manobhai Shah): (a) During Jan-
uary-June, 1957 general licences were
1issued to Established Importers at
60% of past imports for 18 Gauge
G.MF needles used in hosiery manu-
facture The licences issued were not
valid 1f the CIF, value was less than
Rs, 100 for 1000 needles, During
July-September '57, the issue of
quota licences to all Established Im-
porters has been suspended,

(b) No, Sir.
(c) Yes, Sir,

(d) The representations are being
enquired into and appropriate action
will be taken while formulating policy
for the next period,

Shrimati Parvathi Krishnan: Is 1t
not a fact that representations were
made that these needles are not being
manufactured in India or that the
ones that are being manufactur-
ed are totally wunsuitable for
use and as a result of the banning
of import or non-granting of hcences
during the last period, the prices of
needles that were available in India
have gone up considerably?

Shri Manubhai S8hah: If 1 may
break up the question into three parts,
firstly, 1t 1s not quite true that the
quality of the present manufactures
mn this country 1s not up to the mark.
‘There are certain other specific varie-
ties for the hosiery mdustry”which are
not yet taken for local manufacture
Also, due to lack of imports to which
the hon, Lady Member referred. there
has been no appreciable or sizable
increase 1n prices. What we are
considering is whether representation
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Yeparding shortage of this needle is
correct and if so, what should be the
policy in the next period,

Cooperative Textile Mills in Andhra

*384. Shri Venkatasabbaiah: Will
the Minister of Commeree and Indos-
try be pleased to state:

a? the number of textile mills
proposed to be started in Andhra
Pradesh on cooperative basis and by
private enterprise;

(b) whether any licences have been
issued by Government; and

(c) if so, the arrangements made
by Government for the import of
necessary machinery incluuing spind-
les? '

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) One Textile Mill is proposed to
be started in Andhra Pradesh on a
co-operative basis and two mills by
private enterprise. Licences were also
issued for establishing two spinning
mills during the years 1953 and 1054,
Partial capacity has already been
installed,

(b) Yes, Sir. A statement is laid on
the Table of Lok Sabha. [See Appen-
dix ITI, annexure No. 23]

(¢) The import of the machinery
necessary for these mills, where not
available indigenously, will be allow-
ed by Covernment subject to the
condition that payments for these
" imports will be in accordance with
the policy prescribed from time to
time, L]

Shri Venkatasubbainh: May I know
the quantum of financial aid that
would be given to these textile mills
either by this Government or by the
Finance Corporation?

Skri Satish Chandra: All the four
mills, two of them new and two which
are being expanded, are in the private
sector, As regards one co-operative
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mill, we received a proposal from the
State Government that Rs. 20 lakhs
will be contributed by the Handloom
weavers’ co-operative society and the
other Rs, 20 lakhs should be contri-
buted by the Industrial Finance Cor-
poration, The State Government has
been informed that it should also find
some money for this purpose.

Shri Venkatssubbaiah: Apart from
the co-operative mills that are belng
started by the handloom weavers'
society, may I know whether there is
any proposal to start other textile
mills on a co-operative basis?

Bhri Satish Chandra: The proposal
must originate from the State Gove
ernment, There is no other proposal
now,

Shrl B, 8. Murthy: May I know
where this co-operative mill will be
established? May I know whether
the Btate Government is willing to
give monetary help to the handloom
weavers' co-operative mill?

Shri Batish Chandra: We have sug-
gested to the State Government that
they should also participate to some
degree in this mill, The present pro-
posal is that the society and the
Industrial Finance Corporation at the
Centre should only contribute,

Shri B, 8, Murthy: Where will it be
located?

Shri Satish Chandra: They have
proposed the Telengana area,

Shri Heda: In view of the huge
consumption of yarn by the hand-
looms in Andhra Pradesh, will the
Government consider that the propos-
ed capacity of the mill at Secyundera-
bad, which is too low and therefore it
ghould be increased?

The Minister of Industry (Shrl
Manubhal Shah): As far as spindlage
is concerned, the House is aware that
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Question No. 388 on the 27th May,
1957 and state:

(a) whether Government have re-
ceived any reply from the Govemn-
ment of Mysore for the improvement
of Malnad area; and

(b) if so, what are their recom-
mendations?

The Parliamentary Becretary to the
Minister of Labour and Employment
and Planning (Shri L, N. Mishra):
(a) Yes, Sir.

(b) The Btate Government have
provided a total sum of Rs. 222-24
lakhs in their Second Five Year Plan
for the development of transport and
communications in Malnad, Of this a
provision of Rs, 51°38 lakhs has been
made for 1957-58.

Shri Wodeyar: May I know whether
the Government of India have accept-
ed the establishment of a statutory
body known as the Malnad Develop-
ment Board to fulfil the aspirations of
the Malnad people who have been
urging for the development of that
area for a long time?

Shrl L. N. Mishra: This Board was
recommended by the Ramanathan
Committee constituted in 1950 by the
Ministry of Food and Agriculture,
Due to financial conditions, it was not
possible to accept the recommendation
for the constitution of this Board.

Shrl Achar: May I know whether
the Government will reconsider the
question of setting up such a body?

The Depnty Minister of Planning
(Shri 8. N. Mishra): May I add, Sir,
that although the Ramanathan Com-
mittee had recommended the estab-
lishment of such a Board, it was
found that since such a Board would
cut across four States in which Mal-
nad area is distributed, it would not
be proper to give it authority to incur
expenditure, It was also felt that
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since those States had already plans
for the development of this srea, mot
much useful purpose will be serve
by the setting up of such a body.

Shri Dasappa: I heard the hon
Minister saying that because the Mal-
nad area was distributed ameng four
different States, the Board was not
found necessary. Now all these units
have come into one State. Will he
revise his opinion and constitute a
Board?

8hri 8, N, Mishra: Now the very
basis for the constitution of such a
board is not likely to arise because all
the areas have come under one State,

WRITTEN ANSWERS TO
QUESTIONS

Manufacture of Marine Diesel Engines

*904, Bhri M. V. Krishna Rao: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether Government have de-
cided to locate a plant for the manu-
facture of Marine Diesel engines at
Visakhapatnam; and

(b) it so, the progress made so far?

The Minister of Indusiry (Shrl
Manubhal Shah): (a) and (b). The
Government have invited offers from
six foreign firms for establishing a
plant to manufacture marine diesel
engines in the country, The offers are
awaited. No decision has yet been
taken about the location of the plant,

Arrest of an Indian National in
Pakistan

*507, Bhrl Vajpayee: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that a per-
son claiming to be associated with
the Indian High Commission in Pakis-
tan has been arrested by the Pakis-
tan Police and Rs. 40,000 in Indian
currency were found on his person;

(b) whether Government have en-
quired into this case; and
(c) if so, the results thereof?
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The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehra): (a) Government have seen
such & report in the Pakistani press.

(b} and (c). The alleged statement
by the arrested person that he was
associated with the Indian High Com-
mission in Pakistan is utterly baseless.

Health Resort for Workers

*308, Shri 8. M, Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there is a proposal to
have some health resorts for the
workers; and .

(b) if so, at what stage is the
matter?

The Deputy Minister of Laboar
(SBhri Abig All): (a) No.

(b) Does not arise

Rehablilitation Work In Tripura

*910. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to stats:

(a) whether any proposal hasbeen
made by Relief and Rehabilitation
Department of Tripura Administra-
tion for acquiring land in Simna (Tri-
pura), owned by Krishnapur Tea
Estate and Simna Tea Estate for the
rehabilitation of displaced persons;

(b) whether it is a fact that such
land has been occupied by the ‘Tribal
and Hindustani speaking people for
the last 40 to 60 years;

(¢) whether it is a fact that about
300 families shall have to face eviction
if land possession is taken away from
them for the rehgbilitation of
refugees;

(d) whether any representation has
been made praying for not putting
such proposal into effect; and

(e) it s0, what steps are being taken
In this regard?

14 AUGUST 1837

Written Answery 8338

The Minisier of Rehabiliiation and
Minority Affabrs (Shrl Mehr Chand
Khanna): (a) Yes, It is proposed to
acquire some land lying fallow in
these Tea Estates.

(b) and (c). Some people have
claimed occupation of this land,

(d) Yes,

(e) Report from Tripura Adminis-
tration is awaited.

Pottery and Ceramic Industry
Workers

*911. Shri B. 5. Murthy: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 274 on the
23rd July, 1957 and state:

(2) whether the State Governments
have implemented the recommenda-
tions made by the Organisation of the
Chief Adviser, Factories to reduce
the high incidence of silicosis and
tuberculosis among pottery and
ceramic industry workers; and

(b) it so, the results thereof?

The Deputy Minister of Labour
(Shri Abida Al): (a) and (b). The
recommendations of the Chief Adviser,
Factories for safeguarding the health
of workers employed in pottery and
ceramic industries were forwarded to
the State Governments only about a
month back. It is hoped that they
are taking suitable steps to imple-
ment them,

Didwana Salt

*912. Shri M. D. Mathur: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
salt produced at Didwana is not
allotted for consumption to the in-
habitants of that district; and

(b) if so, the reasons thereof?
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(b) Under the Zonal Scheme for
distribution of salt, Nagaur district
(in which Didwana Tehsil is situat-
ed) was linked to Pachbadra and
Sambhar Salt Bources in 1856 and
1857.

40,000 mds. of Treaty Salt supplied
to Rajasthan Government from Did-
wana Salt Source was allotted to
Churu District. The balance out of
the limited production of edible salt
at Didwana was supplied to metre
guage destinations ‘of Hissar district
of the Punjab in order to minimize
the haulage.

However, it has now been arrang-
ed that Didwana should be supplied
from the local source.

ALR. Programme

*918. Bhrl Naushir Bharucha: Wil
the Minister of Information and

music programmes, (e.g, classical or
light) of the All India Radio; and

(b) if so, what is the basis of such
allotment?

on the Table of Lok Sabha. [See
Apmﬂxm.mﬂo.uj.
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Closure of Textile Mills

*918. Shri Jadbiv: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given
to Unstarred Question No. 184 on the
22nd May, 1857 and state:

(a) the names of textile mills
which have closed down due to un-
economic working:

(b) since when they are lying idle;
and

(¢) whether the looms in those
mills are in good condition?

The Deputy Minister of Commerce
and Industry (Bhri Satish Chandra):
(a) and (b). A statement is laid
on the Table of Lok Sabha. {See
Appendix ITI, annexure No. 25].

(c¢) Information is being collected
and will be laid on the Table of
Lok Sabha,

Handloom Cloth

-_—e———TE ¢ e

*016. Shrl Tangamani: Will the
Minister of Commerce and Indnstry
be pleased to state:

(a) whether Government are aware
of accumulation of stock of handloom
cloth in Madras State; and

(b) if so, the steps Governrhent
propose to take for clearance of the
stock?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrs):
(a) Government are aware that
there is some accumulation of stocks
;thhmdloom cloth in the Madras
te,

(b) The Standing Committee of the
All India Handloom Board appointed
a Sub-Committee in January, 1087,
1o examine this problem. The Re-
port of the Sub-Committee with the
Handloom

Board's recommendations
is awaited,
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Provident Fund Scheme in Sugar
Industry

*§17, Shri K. N. Pandey: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the sugar factories of
UP. and Bihar were taking into
account retaining allowance of work-
men while calculating their wages

for the purpose of the Provident
Fund Scheme at the time when the

(b) whether the factories have dis-
continued the computation of retain-

(c) if so, since when and why?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

(b) ¥Yes.

(c) The explanation to para 20 of
the Employees' Provident Funds
Scheme under which provident fund
contributions were required to be
calculated on retainer's allowance
was deleted with effect from 31.7.86,
the date from which sugar factories
were brought under the scheme be-
cause the explanation was considered
inconsistent with the definition of
‘basic wages’ under the Employees’
Provident Funds Act,

Cable Faoctory, Tripunithura
(Kerala)

*918. Shri Narayanankutiy Menon:
Will the Minister of Commerce and

Industry be pleased to state:

(a) whether it is a fact that a
cable factory is going to be started
-shortly at Tripunithura in Kerala
State;

(b) if so, what is the proposed
capital outlay of the factory;

(c) whether it is also a fact that

the company is to be a joint Indo-
Japanese venture; and
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(d) it so, what are the conditions
under which the joint enterprise is
going to be started? .

The Minister of Industry (8hrl
Manubhal Shah): (a) Yes, Sir. An
application for the grant of a licence
under the Industries (Develop-
ment and Regulation) Act, 1051, has
been made for the establishment of
a new undertaking at Tripunithura in
Kerala State.

(b) The authorised capital has been
specified in the application as Rs, 50
lakhs,

(e) Yes, Sir.

(d) The conditions of foreign col-
laboration are under examination.

Textiles Exports

*919, Shri Shree Narayan Das: Will
the Minister of Commerce and Im-
dustry be pleased to state:

(a) the present position with re-
gard to textile exports from India;
(b) whether the mutually agreed
ceiling on the export of textiles from
India to the UK, which was arrived
at some time ago, is being adhered
to;

{c) if so, what is the nature of
limit put on the ceiling; and

(d) whether other exporting
countries to the UK, have also agreed
to such ceiling on exports?

The Deputy Minister of Commerce

and Industry (Shrl Satish Chandrs):
(a) During January-May, 1957, ex-
ports of cotton textiles (mill-made)
aggregated to about 382 million
yards, Exports during this period
recorded an increase by 4% over
the exports during the correspond-
ing period of 1636 viz, 318 million
yards,

(b) There iz no ceiling on exports
of cotton textiles from India to UK.

(c) Does not arise.

(d) As far as Government are
aware, no couniry has agreed to a
ceiling on their exports.
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State Trading Corporation of India
(Private) Lid.

rsmmm'aﬂslm:
920 J Dr. Bam Subbag Singh:
Shrl Damani:
{Shﬁ R. 8. Lal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Trading
Corporation of India (Private)
Limited has been negotiating with
the USSR, East Germany and
Czechoslovakia for the supply of
machinery and other capital goods on
deferred payment basis;

(b) 1f so, whether the negotiations
have concluded; and

(c) the names of goods and
machinery to be receaved from these
countries?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Some contracts have been con-
cluded with the foreign trade ore
garusations in the USSR. and the
German Democratic Republic. Nego-
tiations with some other countries
including Czechoslovakia are stll in
progress.

(c) Contracts have been concluded
for the import of textile machinery
from the USS.R. and the German
Democratic Republic and printing
machmery from the U.S.S5.R.

Press Council Bill

0921 Shri Vasudevan Nalr:
" Shri Bhakt Darshan:
Will the Minister of Information
and Broadcasting be pleased to state:
(a) whether it is a fact that Gov-
ernment do not propose to proceed
with the Press Council Bill; and
(b) if s0, the reasons therefor?

The Minister of Informatien and
Sroadcasting (Dr. Keskar): (a) and
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(b), The Press Council Bill was
passed by the Rajya Sabha and
transmoitted to the Lok Sabha in De-
cember 1836 for consideration and
pasung but it could not be proceed-
ed with want of time. Mean-

the structure of the proposed
In accordance with
Government's decition not to take up
any controveraial legislation during
the March 1057 Session, it was decid-
ed not to proceed with the Bill in the
Lok Sabha in that Session. With the
dissolution of the Lok Sabha on the
4th April, 1057, the Bill has lapsed.

*g22. Bhri Keshava: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what 13 the quantum of in-
crease In the production of Khadi
as a result of the efforts made by the
Khad:i and Village Industries Board
to meet Government requirements
ever since the introduction of Ambar
Charkha; and

(b) to what extent Ambar Charkhas
have started to function in the
country (State-wise)?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 1956-57 was the first year of the
introduction of the Ambar Charkha
programme. The commercial produec-
tion in that year was small. It i3 too
early to determine the extent to
which the Khadi & Village Industries
Commission would be able to maeet
Government requirements as & result
of the introduction of the Ambar
Charkha vrogramme. It mav. how--
ever., be stated that tiF now by and
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large the entire Government require-
ment of khadl has been met.

(b) Upto the 30th June, 1057, 61,662
Ambar Charkhas had been distribut-
ed for independent operation. A
statement snowing the btatewwse dis-
tribution of the charkhas is laad on
the Table of Lok Sabha, [See Ap-
pendix LI, annexure No. 26).

Registeation of Patents

*923. Shri V. P. Nayar;: Will the
Mimister of Commerce and Industry
be pieased to siate:

(a) whether it 13 a fact that even
now the majority of patents register-
ed 1o lndua are owned by foreigners,
and

(b) it so, what 1s the percentage of
foreign-owned patents as agauwst
lnaian-owned patents?

‘Lhe Deputy Mimster of Commerce
ADA ADUUSIEY (Dar datish LDandra):
(a) Yes, Suir.

(b) Foreign-owned patents were
about #U% as aganst 10% Indian-
owned on JUth June, 1857.

Empioyees’ Provident Fund Act

*924. Bhri H. N, Mukerjee: Will the
Munister of Labeur and Empioyment
be pieased to reter to the reply given
to bdiarred Question No 14/1 on the
2lst  Decemoer, 1956 and state
whether any decision has been taken
in regard to extension of the Em-
ployees Provident Fund Act and the
scheme framed there-under to em-
ployees of cinema theatres and the
lowering of the mummum lmit from
fitty to fifteen?

The Deputy Minister of Labour

(Shri Abid Ali): The matter i1s stul

under consideration.
International Tea Agreement
,mfamurmmxﬂmn

lsmnm&na:

Will the Minuster of Commerce and

Indusiry be pleased to state:

_ (a) whether the negotiations re-

garding International Tea Agreement

have smce been completed, and
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(b) if so, the namas of the countries
which have so far entered into this

Agreement?

The Deputy Minister of Commesce
and Industry (Shri Batish Chandra):
(a) No, Sur,

{b) Does not arise.

Active Looms

*926, Shri Jadhav: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the exact number of active
loomage working in the textile
mill sector;

(b) for how many days in a year
the looms are working;

(c) how many shifts are there; and

(d) the average production of cloth
per loom per day?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Approximately 1,808,870 looms are
reported to be active as against an
installed loomage of 2,04,408,

(b) On an average, the looms work
for 300 days in a year;

(c) Most of the mills work 2 shifts;
but some work 3 shifts as well;

(d) The average production per
loom per day is estuimated to be 48
yards per shuft

Cement Quotas
0527 Shri Tangamani:
*q1 Shri Balakrishnan:
‘Will the Minister of Commerce and
Indmstry be pleased to state:
(a) whether any representation
has been received by Government for
increasing the quarterly quota of
cement allotted to Madras State; and
(b) f so, the action taken thereon?
The Minister of Industry (Shri
Manubhai Shah): (a) No, 8ir.

(b) Does not arise.
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Industrial Estates

*928. Shri B. 5. Murthy: Will the
Minister of Commercs and Induwsiry
be pleased to state:

(a) the number of Industrial Estates
to be set up in Andhra Pradesh
during the Second Five Year Plan

peniod, and

{b) whether the scheme for the
same has been finalised?

The Minister of Indusiry (Shri
Maoubhal Shah): (a) and (b) The
Government of Andhra Pradesh pro-
pose to establish five Industrial
Estates one each at Visakhapatnam,
Sanatnagar Vyayawada, Samalkot
and Nandyal during the Second Plan
peniod Schemes for Industral
Estates at Visakhapatnam and Sanat-
nagar have been approved and funds
to the extent of Rs 21,000 as grants
and Rs 135 lakhs as loans have
been sanctioned Schemes for In-
dusirial Estates at Vijayawada and
Samalkot have just been received and
are under consideration The scheme
in respect of Nandyal has not yet
been received

National Productivity Council

Shri §hree Narayan Das:

*929 Shri R. J. Rao:
Shri H. N. Mukerjee;
Shri Supakar:

Wil the Minister of Commerce and
Industry be pleased to state:

(a) whether a National Productivity
Council has been formed or 1s pro-
posed to be formed, and

(b) if so, the nature of constitution
organisation and function of such a
body?

The Minister of Industry (Shri
Manubhal Shab): (a) and (b). The
Government have under consideration
& proposal for the establishment of
& Natwnal Produchivity Council in
India The recent meeting of the
Central Advisory Council of Indus-
tries held on 13th July, 1987, at Delhi

14 AUGUST 1907

Written Asswers 8308

also resolved that a National Pro-
ductivity Councll should be set wup.
Detmils regarding its cpastitution,
functions and the programme of work
are being worked out.

National Ouiput

*g30. Shrimati Tarkeshwarl Simha:
Will the Minister of Planning be
pieased to state:

(a) whether 1t 18 a fact that increase
of national output as a whole slowed
down in the latter part of the First
Five Year Plan at a tme when invest-
ment Was ncreasing steadily, and

(b) it so, the reasons for thus short-
fall?

The Parllamentary Secretary to
the Minister of Labour and Employ-
ment and Planning (Shri L. N.
Mishra): (a) Yes, Sir.

(b) The reason for the slowing
down of the rate of increase in
national mcome in these two years
was that agricultural production
showed only a small increase in 1954-
55 and recorded a decline m 1955-58
Also, some of the investments made
in the latter part of the plan period
are expected to yeld results only
later

Swadeshi Cotion Mills, Pondicherry

*931. Shri Tangamanl: Will the
Prime Minister be pleased to state:

(a) whether 250 weavers of Bwa-
deshu Cotton Mills (formerly Savana
Mills) Pondicherry were retrenched
on the 10th June, 1957,

(b) it s0, whether they were pald
full retrenchment compensation ac-
cording to provisions of Industrial
Disputes Act, and

(c) the steps Government have
taken In the matter?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menoa):
(a) As a result of substantial financial
losses, 340 workers of the Swadeshi
Mxlhwmwwubmﬁlmm
1887



(c) Compensation for retrenchment
will be considered for those who
cannot be absorbed. The Pondicher-
ry Administration is keeping in touch
with both the labour leaders and
the management and every effort is
being made to arrive at an amicable
settlement.

Expenditure on the Import of Race
Hornes

863. Bhri H. N. Mukerjee: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) what is the amount of foreign
exchange spent during the last five
years in importing race horses, auto-
matic totalisator boards, “magic eyes”
and other appurtenances indented by
racing clubs in India; and

(b) whether such expenditure of
foreign exchange has been stopped
now?

The Minister of Commerce and In-
dustry (S8hrl Morarjl Desal): (a) In-
formation regarding foreign exchange
spent on importing race horses, auto-
matic totalisator boards, “magic eyes”
and other appurtenances is not avail-
able. However a statement showing

the value of horses imported during
1852 to 1956 is laid on the Table.

[See Appendix III, annexure No. 27].
(b) Yes, Sir.
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Village and Small-Scale Indusiries

665. Shri D. C. Bharma: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether any scheme for the
development of Village and Small-
Scale Industries has been received
from the Punjab Government; and

(b) if so, the action taken thereon?

The Minister of Commeree and In-
dustry (Shrl Morarji Desal): (a) and
(b). Details of the village and small
scale industry schemes for 1057-88
received from the Punjab Govern-
ment and action taken thereon are
indicated below:—

1. Khadi and Village Industries:

1. Village Pottery Industry.

2. Village Oil Industry.

3. Handmade Paper Industry.
4. Soapmaking Industry.

5. Cottage Match Industry.

6. Woollen Khadi Industry.

7. Bee-keeping Industry.

8 Gur & Khandsari Industry.
9. Khadi Industry.
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and production centres).
All the above schemes are under the
consideration of the Khadi & Village
Industries Commussions, Bomby. Cer-
tain tentative allocations of funds
have, however, been made by the
Commussion for the schemes to be
implemented by the various agencies
in the Punjab.

II Small Scale Industries:
1. Continuance of Quality Marking
Scheme.

2. Continuance of Heat Treatment
Centre at Bassi Pathanan.

3. Continuance scheme for quality
Marking of leather goods.

4 Training Centre for Blacksmuthy
for the Dhur1 Pilot Project Area
at Abhmedgarh.

5. Development of Carpentry indus-
try at Dohara m Dhuri Pilot Pro-
Ject Area, Malerkotia,

6. Scheme for the manufacture of
Storage batteries in the Pilot Pro-
ject Area, Batala,

7. Scheme for a training Centre for
Shoe and leather goods in the
Pilot Project Area, Batala,

8. Scheme for the manufacture of
moulded rubber goods at Batala
Pilot Project Area.

9 Loans for disbursement under the
State Aid to Industries Act.

Sanction have been issued for all the
above schemes
OI. Handloom Indusiry:

1. Rebate on sales of handloom
cloth.

2. Deputation of weavers.

. Supply of improved appliances.
Publicity and propaganda.
Participation in exhibitions.
Purchase of samples,
Establishment of dye houses
Appointment of hawker,
Registration of Handlooms.

10. Central Organisation.

o ®as v e W
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The sanction for the schame at 8L No.
(1) is under issue. Those at Sl No. (2)
to (8) are under the consideration of
the Government. The last two
schemnes have been returned to the
Punjab Government as they relate to
organisational expenses for whuch
sanctions will be issued at the appro-
priate tume in due course.

IV, Sericulture:

1. Establishment of plantation-cum
demonstration farms in Kangra
and Rupar.

4 Establishment of a demonstration-
cum~reeling unit of two basins of
wopeoved type.

3. Rearing of Chawki works on co-
operative bams.

4. Establishment of a mulberry nur-
sery for supply of mulberry sap-
lings.

5. Establishment of a basic nursery

for preparation of Japanese mul-
berry grafts.

6. Establishment of foreign race
seed stations m hot and cold
regions.

1. Establishment of chawki worm
rearing centres on Japanese lnes.

8. Construction of a grainage build-
ing

8. Establishment of a model seri-
culture demonstration basic seed
cocoon farm at Sujanpur.

10. Establishment of two demonstra-
tion-cum-production centres-One
at Nabha and the other at Bassi
Pathanan.

The scheme against serial No. 6 is
awaiting the receipt of the details of
expenditure from the Btate Govern-
ment. The scheme against serial No.
9 15 under consideration of the Central
Sitk Board. Schemes against Serial
Nos. 7, 8 and 10 have not been sanc-
tioned as at a joint conference of the
representatives of the Central and
State Governments it was found that
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their sanction would exceed this year's
allocation of Central assistance to the
State under the Second Five Year
Plan.

V. Handicrafts:

*a) The following schemes sanction-
ed by the former Ministry of Produc-
tion to the Punjab Government during
the year 1958-57 could not be imple-
mented in full during the last finan-
cial year. These have been revalidat-
ed for the year 1957-58.

1. Training-cum-Production Centre
for Phulkari making.

2. Eateblishment of Women's Home
crafts for knitting, embroidery
and tailoring, ete,

3. Setting up of a Calendering Plant
for cotton goods

4. Expansion of Arts & Crafts Em-
porium at Patiala.

5. Development of Calico Printing
at Sultanpur Lodhi.

8. Opening of evening classes in the
Government Industrial School,
Hoshiarpur for imparting training
in artistic handicrafts.

(b) The following new schemes of
Punjab Government have beeh sane-
tioned for 1857-58

1, Establishment of Pashmina Shawl
Training Centre at Kulu

2. Establishment of Hooked Rug
Training Centre at Dharamsala,

3. Establishment of Namda Felting
Training Centre at Kulu.

4. Establishment of Centre for chain
stitch embroidery, Namda and
Hessian cloth.

8. Establishment of Carpet weaving
Training Centre at Palampur.

8. Development of embroidery and
shawls (Head gear or Tope work).

7. Establishment of Handicrafts Em-
perium at Chandigarh.

14 AUGUST 1987

Written Amwers 8404

(c) Two other schames have been
received. The first concarns the design
centre at Dharamsala. It is under
examination. The second proposes
setting up of three design centres for
important handicrafts. It is being
revised by the All India Handicrafts
Board with a view to set up.one such
design centre,

Import of Spindles
666. Shrimati Tarkeshwarl Sinha:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of spindles that have
been imported from U.S.S.R. so far;

(b) whether they have been im-
ported on cash or barter basis; and

(c) if it is on barter basis, the
goods supphed therefor?

The Minister of Commerce and
Industry (Shri Morarji Desai): (a)
No spindles have been imported from
the U.S.SR. so far.

(b) and (c). Do not arise
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Import Licences

668. Shrimatl Tarkeshwar] BSinha:
Will the Minister of Commerce and
Indusiry be pleased to state:

() whether it is a fact that there
has been a great rush on the part of
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the industry and trade to utilise the
existing licences in a short period;

(b) the number of import licences
issued during the last three months;
and

(c¢) whether it is the intention of
Government ‘to cancel a part of the
existing import licences on account of
acute scarcity of foreign exchange? -

The Minister of Commerce and
Industry (Shri Mogani Desai): (a)
The increased level of imports in
recent months has been due very
largely to the higher pace of develop-
mental activity, and there is no evi-
dence to indicate that the rate of uti-
lisation of licences has gone up as a
result of speculative factor,

(b) The number of import licences
issued during April-June 1957 was
47,287.

(c) There is no such intention.
Mining Areas in Orissa

669. Shri Supakar: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether there is absolutely
no arrangement for labour welfare
in any of the mining areas in Orissa;
and

(b) whether there have been several
cases of shooting, fatal assaults, and
labour unrest on account of absence of
labour welfare agency of Government
in these areas?

The Deputy Minister of Labour
(Shri Abid AH): (a) Welfare facilities
do exist in these areas.

(b) There have been cases of un-
rest, shooting etc. but they have not
been due to absence of labour welfare
agency of Government.

C.P.W.D.

670. Shri V. P. Nayar: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the ratio of Divisional Officers,
Sub-Divisional Officers and Supervi-
sors in the Stall of the Central

PWD.:
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(b) what is the average annual ex-
penditure for works under the control
of (i) a Divisional Officer (ii) a Sub-
Divisional Officer and (iii) a Super-

visor; and

(c) how many graduates in Engine-
ering are employed in the above three
categories?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a)
1:4:16.

(b) Taking both maintenance and
constructional loads into considera-
tion, the average annual expenditure
in a Divisional Office and a Sub-Divi-
sional Office is Rs. 25-31 and Rs. 6-02
lakhs respectively. A  Supervisor
(Section Officer) is not an indepen-
dent spending unit and as such no
figure of average work load can be
given.

(c) 151, 510 and 301 respectively.

Furniture

- ' Shri Mohan Swarup:-
- Shri Khushwaqt Rai:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) how much furniture is supplied
to the Cabinet Ministers, Deputy
Ministers, Ministers of State and
Parliamentary Secretaries and the
cost thereof; and

(b) the maintenance charges of the
bungalows occupied by the Ministers?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Furni-
ture is supplied at the residences of
Cabinet Ministers, Ministers of State
and Deputy Ministers in accordance
with the ‘scales’ and monetary ceilings
prescribed for the purpose. The
monetary ceiling for furniture supplied
in each of the eight Ministers’ bigger
bungalows is Rs. 32,000, in Ministers’
other bungalows Rs. 28,000 and in
Deputy Ministers’ bungalows Rs.
13,500.

No ‘scale’ furniture has been pres-

_ cribed for Parliamentary Secretaries



672 Bhri J. R, Mehta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of gypsum
consumed by the various fertiliser
factories in India; and

(b) the quantity obtained from
Rajasthan

Gypsum is at present used in the pro-
duction of ammonium sulphate by
only two manufacturers of fertilisers.

being required per ton of ammonium
sulphate produced, it is estimated that
the following quantities of gypsum
have been consumed during the past
few years by these two factories:

M/s. Sindri Fertilisers Mis. Fertilners &
and Chemicals Private Chemicals Trs-

Ltd., Sindri. vAncone Ltd.,
Alwaye.

445,000 tans. 11,000 tons.

1955 §14,000 tons. 17,000  tons.

1956 $33,000 tons. 6,000 tons.

1957 (Jan. 256,000 tont 1,500 tons.

gypsum

ers is obtained from Rajasthan, Re-
Quirements of gypsum of Mi|s. Fertl-
lisers & Chemicals Travancore Lid,

Hand-Pounded Rice

673. Shrl Krishnaish: Will the
Minister of Commerce and
be pleased to state:

(a) whether Government sanction-
ed any loans to any State Governments
to encourage the use of hand-pounded
rice during 1956-57; and

(b) if so, the amount granted (State-
wise)?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) Yes,
Sir.

(b) The names of the States and
the amounts sanctioned are indicated
below:

State Amount sanctioned
(Rupees)

7 Kerala 11,000
Madras 1,22,500
Manipur 1,25,000
Madhya Pradesh 1,40,000
Mysore 24,000
Punjab 10,600
Uttar Pradesh 1,25,000

Certain loans have been sanctioned
for displaced persons’' colonies also.
Information is being collected and will
be laid on the table of the Sabha.
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¢74. Bhrl Matin: Will the Minister
of Works, Housing and Supply be
pleased to state what safeguards have
been devised or are under contem-
plation to prevent arbitrary cancel-
lations, or refusals to renew explo-
sive licences by the State Govern-
ment officials?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The fol-
lowing safeguards are provided in the
Explosives Rules, 1940 against arbi-
trary cancellstions or refusals of
renewal of explosives licences by the
Distriet Authorities under the State
Governments:

(a) The District Authority, as the
licensing Authority, could cancel or
suspend a licence, only if any provi-
sion of the Indian Explosives Act and
the rules thereunder or of any condi-
tion contained in the licence is contra-
vened,

(b) whenever the District Authority
eancels, suspends or refuses renewal

. ———— e —— —
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of licence, he is required to record in
writing the reasons for doing so and
a copy of the order coataining the
reasons has to be given to the lcensee
on application.

(c) I any order cancelling a loence
or refusing to renew a licence is pass-
ed by the District Authority, the
licensee has the right of appeal against
such order to the immediate official
superior of that Autherity.

Employment Exchanges

675, Bhrl Ganpati Ram: Will the
Minister of Labour and Employment
be pleased to state:

(a) the total number of names
registered with the Employment
Exchanges in the country during 1985,
1056 and 1957 as far as available and
how many of them were employed
during the same period; and

(b) the total number of Scheduled
Caste persong registered and employed
during the above period?

The Deputy Minister of Labour
(S8hri Abld AI): (a) and (b). The
required information is given below:

1

Scheduled Castes

Number
placed
5

27,007
28,087
13,388

" Number regis-
tered _

4

1,76,945
178210

86,997
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Coal Mines Labour Welfare Fund

671, Shri Matin: Will the Minister
of Labour and Employment be pleased
to state*

(a) the receipt of the Coal Mines
Labour Welfare Fund during the last
three years;

(b) the expenditure during the
corresponding period;

(c) the present reserves,

{d) the number of patients treated
in hospitals under its jurisdiction as
compared with the number of patients
treated in colliery hospitals and dis-
pensaries, and

(e) the average monthly cost of
treatment per patient 1n  hospitals
under the Coal Mines Welfare Com-
missioners, as compared to the average
monthly cost of treatment in hospitals
and dispensaries of private collieries?

The Deputy Minister of Labour
(Bhri Abid AIl): (a) and (b) The
receipt and expenditure figures during
the last three years are given below

Year Rel%-lpt! Blpmﬂi:m

3 : ss'sn.wo_‘
1955- I,3R,4 7,402 66,47,272
1956-57  96,79,587  59,24:860%

(¢) The balance as on 31-3-87 was
Rs B,01,77.435

(d) and (e) The information 1s not
available

Handloom Industry

878. Bhri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether some amount has been
sanctioned for the handloom industry
in UP durng 1857; and

(b) if so, whether this amount 1s
meant for promoting the co-operative
societes?

The Minister of Commeree and In-
dustry (S8hrl Morarji Desat): (a) Yes,
S8ir A sum of Rs, 30,25,548 has been
sanctioned so far

(b) Yes, 8ir

1954-5% 96,753,563
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Beeo-keeping

$79. Shri Shree Narkyan Das: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether any progress has been
made m the direction of increased
production of honey 1n the technigque
of production and the general bee-
keeping as a result of Government's
policy to give encouragement to cot-
tage industry,

(b) whether any research in this
direction has been made or is being
made, and

(¢) 1f 8o, the result of such research®

The Minister of Commerce and In-
dustry (Shri Morarjl Desal): (a) to
(e) The information 1s being collect-
ed and will be laid on the Table of
Lok Sabha as soon as possible

Fertilizsers

680. Bhri J. R. Mehta: Whll the Min-
1ster of Commerce and Industry be
pleased to state the kinds of fertilis-
ers produced in each Fertiliser Factory
in India and the cost of production of
each of these varieties in each factory
during 1856-57*

The Minister of Commerce and Im-
dustry (Shri Morarjl Desal): A state-
ment 15 laxd on the Table regarding
the types of fertilhizers manufactured
by each fertihser factory in India.
[See Appendix ITI, annexure No 30].
As regards the cost of production, the
information 1s not available in respect
of all the factories, nor is it possible
to disclose 1t as it 18 treated as confl-
dential

Lands for Displaced Persoms In  *
Tripura

681, Shri Bangshi Thakur: Will the
Minister of Rehabiliiation and Minori-
ty Affairs be pleased to state:

(a) the total number of displaced
persons 1n Tripura who have been
allotted landa and the scale of allot-
ment,
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(b) the total number of displaced
persons in Tripura awaiting land
allotment; and

(c) whether the problem of false
migration or refugee certificates still
exists in Tripura?

The Minister of Behabilitation and
Minority Affairs (Shri Mashr Chand
Ehanna): (a) to (c). The information
is being collected and will be laid on
the Table of Lok Sabha.

PAPERS LAID ON THE TABLE

AmNpmENT TO ALl InpIA  Szrviczs
(ProvipENT FUND) Rurrs

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of section 3 of the All
India Services Act, 1051, a copy of the
Notification No. SR.Q. 2405, dated the
27th July, 1857, making certain amend-
ment to the All India Services (Pro-
vident Fund) Rules, 1955. [Placed wm
Library. See No. S-193/57.]

RerorTs Or Tarmrr COMMIBEION

The Minister of Industry (Shri
Manubhal Shah): I beg to lay on the
Table a copy of each of the following
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act,
1951: —~

(1) Report (1857) of the Tarift
Commission on the continu-
ance of protection to the Pre-
served Fruits Industry,

(2) Government Resolution No. 13
(3)TP/57, dated the 6th

August, 1957.

(3) Btatement under the proviso
to section 16(2) of the Tariff
Commission Act, 1951 explain-
‘ing the reasons why the docu-
ments referred to at (1) and
(2) above could not be lald
within the period prescribed
under the sald section,
[Placed in Library. See
Wo. 8-104/57.]

Cailtng attention to 8414
matter of urgent Public
tmportance

i (4) Report (1057) of the Tarift

ter Industry.

(8) Government Resolution
No, 21(3)T.P./57, dated the
2nd August, 1967. |Placed

in Library. See No. S-198/37.]

ANNUAL Rerorr or Com Boamp

Shri Manubhal Shah: I beg to lay
on the Table, under sub-section (1)
ot section 19 of the Coir Industry Act,
1953, a copy of the Annual Report on
the actlvities of the Coir Board for
the year 1956-57. [Placed in Library
See No. 8-106/57.]

RECOMMENDATIONS ADOPTZD BY
ILC.

The Deputy Minister of Labour
(Shrl Abid All): I beg to lay on the
Table a copy of the statement on the
action taken or proposed to be taken
by the Government on the Recom-
mendations adopted by the Interna-
tional Labour Conference at its 39th
Session held in June, 1958, together
with the texts of the Recommenda-
tions. [Placed 1 Library. See
No. §-107/51.]

—

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLU-
TIONS

Fourtr Reromr

Shri Jhulan Sinha (Siwan); I beg
to present the Fourth Beport of the
Committee on Private Members' Bills
and Resolutions.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE
SUSPENBION OF THE TRAIN SERVICE
BEYOND SONAILY STATION

Shri Barman (Cooch Behar-Reserv-
ed-Scheduled Castes): Under rule 197,
I beg to call the attention of the
Minister of Railways to the following
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matter of urgent public importance
and I request that he may make a
statement thereon:—

“The suspension of train service -
beyond Sonaili Station as a result
of which a large number of pas-
sengers were stranded at the
XKatihar Station.”

The Minister of Railways (Shri
Jagjivan Ram): Commencing from
28th July, 1957, the rivers crossing the
railway - line on the Siliguri-Katihar
section started touching the danger
level and even rose above it in some
cases. On Bridge No. 90 between
Sonaili and Jhaua stations, the water
level exceeded the danger mark by
8” on 6th August, 1957; Bridge No. 93
in the same section was also declared
unsafe on Tth August, 1957. Running
of trains beyond Katihar had, there-
fore to be suspended.

Through-communication on this sec-
tion was, however, restored
at 13.00 hours on
1957 when trains were allowed to run
during day light hours only. From
12th August, night running of goods
trains was permitted and night run-
ning of passenger trains also was ex-
pected to have .resumed from yester-
day (13th) night.

During this period wviz., from 6th
to 10th August, 1957 only a limited
train service was maintained between
Katihar and Siliguri and nearly 60
{rains were cancelled.

Many passengers, who commenced
their journeys prior to the interrup-
tion of communication were held up
at Siliguri and Katihar. These pas-
sengers were offered refund of fares
for the untravelled portion of their
journeys or in the alternative 10
Treturn to their stations of origin with-
out paymg the fares for the return
journey. Those passengers, who were
marooned owing to interruption ot
communication on either side were
given free food and were provided
alternative modes of transport wher-
ever possible at railway expense.

14 AUGUST 1957
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The approximate number of passene
gers estimated to have been held up
at Katihar are detailed below:—

on 6-8-57 1,400
on 7-8-57 2,000
on 8-8-57 2,500
on 9-8-57 1,000
on 10-8-57 600

The refund of fares for untravelled
portions of journeys was granted to
2,167¢ passengers amounting to
Rs. 17,225,

The tickets of 604 passengers had
also been endorsed for return to sta-
tion of origin.

DEMANDS* FOR GRANTS

MINISTRY OF WoRKS, HoUsSING AND
SuPPLY

Mr. Speaker: The House will now
take up the discussion of the Demands
for Grants relating to the Ministry of
MWorks, housing and Supply, As the
House is aware, four hours have been
allotted for ‘this Ministry. I have
already received a number of cut
motions. Hon. Members who want to
speak will pass on chits indicating
their cut motions within fifteen minu-
tes to the Table Office. The time
limit will be 15 minutes even for
movers of cut motions and 20 minutes,
if necessary, for leaders of groups. At
what time shall I call the hon. Minis-
ter to reply to the debate?

The Minister of Works Housing and
Supply (Shri K. C. Reddy): I may
need about an hour and, if necessary,
my colleague will intervene for about
10 or 15 minutes. .

Mr. Speaker: Between them they
may take one hour. As there are a
number of hon. Members who want to

speak, I will give each hon. Member
15 minutes whether he is a leader or
non-leader. I will now call Shri
Easwara Iyer.

*Moved with the recommendationof the President.
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whith will come 1n_course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Stationery and Printing' ”.

Demanp No  86-—MISCELLANEOUS
DEPARTMENTS ANDP EXPENDITURE
UNDER THE MINISTRY OF WORKS,

Raja Mahendra Pratap (Mathura):
The hon Speaker has given me dh
agsurance that he wﬁlsmzlve me an
opportunity to speak ce our hon.
Prime Minister 15 also here now, I
‘Want an opportunity to give my views
to suvlve the question of Punjab

Mr. Speaker: Not today When the HoUBING AND S -
discussion on the Home Mmmstry
comes, he will be given an opportuni- Mr. Speaker: Motion moved:

ty “That & sum not exceeding
DemaND No 92—MINISTRY OF WORKS, Rs 52,02,000 be granted to the

HousiNG AND SuprLY
Mr. Speaker: Motion moved

“That a sum not exceeding
s $L¢TWRAS Be grantbi® b iHe
President to complete the sum
necrssalv Lo detuay the chaiges
which will come in caurse of pay-
ment during he yea- ending the
313t day of Marcl, 1958 i 1¢.pect
of ‘Ministry of Works, Housmng
and Supply'”

Demanp No 93-—SurpLies
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 1,52,33,000 be granted to the
Presaident to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of ‘Supplies’ "

Demanp No 04—OtuEr Civii WoRKS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 12,05,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st March, 1958, in respect of
‘Other Civil Works'"”

DemMaNp No  95—STATIONERY AND

PRINFING
Mr. Speaker: Motion moved-

“Thmt a sum not exceeding
Rs 4,0237,000 be granted to the
President to complete the sum
necrssary to defray the charges

President to complete the sum
necessary to defray the charges
which will come In course of pay-
ment during the year ending the
31st day of March, 1858, in respect
of ‘Miscellaneous Departments and
Expenditure under the Mimstry of
Works, Housing and Supply' "

DeEmanp No 132—Drrmn CAPITAL
OUTLAY

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 4,27,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1858, m respect
of Dellhi Capital Outlay’ ™

Dimanp No 133—CAPITAL OUTLAY OX

Bumnmes
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 2,67,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
the 31st day of March, 1858, in
respect of ‘Capital OQutlay on
Buildings' "

Dipaann No 134—OTtuer CAPITAL OUT-
LAY OF THE MINISTRY oF WORKS,
Housmc AND SurrLy

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 1,2586,000 be granted to the
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Shri Easwara Iyver (Trivandrum)
Mr Speaker, in the Ministry of Works,
Housing and Supply there 15 a Cen-
tral Public Works Department which
15 responsible for the mawmntenance of
the Central Government buldings,
roads, serodromes etc In that De-
pariment, 1 am to'd, there are about
14,000 industrial workers, whose cond:-
tions of service are still in the mud-
a;r They are termed as Work
Charged Establishment employees and
they have been caonsistently putting
forward their demand that they should
be treated as regular employees or
regular uvil servants I fal to see
why this demand cannot be conceded
As in other employments they must
be entitled to their leave, retire-
ment pensions etc Now, lke
other employees they are also
subjected to the disability of being
transferred from one place to another
This anomalous distinction 18 prevail-
ing in spite of the fact that they have
been putting forward the demand that
they should be having all the ameni-
ties of a civil servant There are ver-
tain constitutional safeguards so far
as a civil servant 15 concerned For
example, there is article 311 of the
Constitution which enjoing on the
Government that a civil servant should
be given a reasonable opportunity to
show cause before he 18 disrmssed
There are certain other provisions also
which are not available to the Work
Charged Establishment staf .

Regarding the question of medical
attendance also their grievances are
not met I understand that there are
only a tew dispenseries and hospitals
for looking after their welfare My
respectful submission 1s that they are
hardly adequate With respect to
medical facilities they have been de-
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manding that they should be given
the benefit of the Contributory Health
Scheme which has been introduced
recently for the civil servants 1 fal
to understand why these people should
not be given the benefit of this scheme.

With regard to the question of thewr
leave, half pay leave and allowances,
their demands, to me, appears just
These are certain mmor aspects re-
garaing their conditions of services
The amenities which are available to
the civil servants are denled to them
pecause of the fact that their services
are not considered on par with these
of the civil servants.

Then they have got theiwr most
mmportant grivance regarding the
questiun ot accommodation There 13
absolute shortage 1n regard to
accommodation  Most of these
employees are given one room tene=
ments I am glad to say that when
we had an winterview with the hon.
Mimster of Works, Housmg, and
Supply, he promised that he will view
this question with sympathy and pro-
vide them with suitable accommoda~
tion But 1 would refer to the question
of accommodation for the employees
working m the aerodromes So far as
the aerodromes are concerned, they
are situated at a distance from New
Delhi  So, the workers who work n
the aerodromes must be given suit-
able accommodation near the place of
their work 1 hope this factor will
be taken into conmderation by the
Minister

There 1s another major grievance
that the employees have been putting
forward, namely the anomalies 121 their
scales of pay There are certain
anomalies which have been pointed
out, 1n the classification of services
I am told that the officer on special
duty, Shr1 P K Sen, has given a
report on the classification of these
services into skilled, wunskilled and
highly skilled services But the
recommendations of this officer have
not yet been implemented
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It is only desirable that the
employces who have been working in
this department for a number of
years continuously should have some
uniformity in their seniority lisi, at
least so far as Dethi is concerned. As
for places outside Delhi, there must
be a seniority list formed on the basi
of zonal systems. Otherwise, certair
inequities and discriminatory treat-
ment would arise. If seniorily is fixed
on the basis of circles, as is the case
now, then a person senior-most in one
circle might find his seniority being
lost when he is transferred to another
circle. So, I would suggest that so far
as seniority is concérned, there may
be uniformity in so far as service in
Delhi is concerned; and so far as
places outside Delhi are concerned,
the zonal system may be adopted, con-
sistent with the circumstances and the
nature of the situation,

1 now come to the question of
reinstatement of persons who have
been dismissed from service. There
are, 1 believe, certain persons who
have been dismissed on the ground
that they had been engaging them-
selves in political activities. To me,
it appears that political ideology
should not be a consideration for
deciding the continuance or otherwise
of an employee in service. The gues-
tion should be whether he is discharg-
ing his duties effectively and with
responsibility. The fact that he has
political affiliation with or political
sympathy for any political party
should not be made a ground for
victimising the employee. Therefore,
1 would request the Minister to
examine the cases of those employees
who have been victimised and who
have been claiming reinstatement in
service, on merits, and see whether
those employees had been discharging
their duties effectively and satis-
factorily, and if so, to reinstate them.

Mr. Speaker: There is so much to
talk about buildings and other things.
This is a labour matter, which can be
teken up when the Labour Ministry's
Demands are taken up.

8422

Shrl Easwara Iyer: Certainly, this
comes within the purview of the
Works, Housing and Supply Ministry.

Mr. Speaker: Of course, each
employment may come under this.
Even the secretariat work is also a
kind of labour,

Shri Easwara Iver: But the Central
Public Works Depariment comes
under this Ministry.

Mr. Speaker: Of course, we can
introduce everyone of these things
into cveryone of these Ministries, such
as Health, Labour, Education, and so
on. So far as this Ministry is con-
Yerned, the question of fnadequacy of

ildings, slum clearance, and so on
tan be discussed. Of course, I leave
it to the hon. Member. Hon. Members
tan introduce any of the subjects
under any of the Ministries......

Shri Easwara Iyer: I am not con-
Aning myself to the question of the
workers alone. But the CPW.D.
comes under this Ministry, and the
grievances of the employees there are
a vital factor, so far as the economy
of this couniry is concerned.

Mr. Speaker: That is the policy of
the Government not to allow any
member of the staff of Government
to affiliate himself with any particular
political party or parties. It is the
Home Ministry which has issued the
orders, and this Ministry has merely
carried out those directions. So, what
is the good of catching these people?

Shri K, C. Reddy: May I intervene
and say straighway that political
considerations or affiliations with any
political parties do not govern the
dismissal or the retention of any
employee?

Shri Easwara Iyer: I am thankful
to the Minister for the clarification
he has given, so that 1 may now pro-
ceed to the next point.

Shri K. C. Reddy: But that does
not mean that Government employees
can take active part in politics.
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8hri V. P. Nayar (Quilon) After
oae rmunute, the Minister may agamn
get up and say somethung more

Shri Easwara Iyer: I was only put-
ting forward the wview that so far as
the employees are concerned, thewr
pohtical sympathy or political affiha-
tion should not be made a ground for
their dismussal

Mr Bpeaker: He says it ought not
to show outward expression

Shri Easwara Iyer: 1 mean, by any

overt act
Mr. Speaker. Mentally, if he appre-
clates any or school of

politics, there 15 no harm

Shri Tyagi (Dehra Dun) Political
leaders must keep away from the
employees

Shri Easwara Iyer: I believe that
should apply to the hon Member
also

The gnevances of the employees m
the Rashtrapati Bhavan also should
be looked into Although the Mims-
try of Works, Housing and Supply is
paying them direct, I believe they are
under the direct supenintendence of
the Military Secretary to the President
I do not know what the terms and
conditions of service of those
employees are, and I believe, they are
in the mid air 0 far as thewr terms
and conditions of service are con-
cerned I would request the Mimster
to see that these employees also are
taken directly under his control theur
conditions of service being dealt with
by the Minmstry of Works, Housing
and Supply

S far as the housing scheme withm
the purview of this Ministry is con-
cerned I would respectfully submt
that there has been a consistent
demand from the ndustrial woikers
thot there <hould be some legislation
to compel the pinivate employeis to
contuibute towards, or to buwld,
re-idc ntial quarters for them Although
m the Sccond Five Year Plan and
also in the housing scheme enwvisaged
by this Mimnistry, it has been stated
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that there 15 a good scheme for the
development of quarters for indus-
trial workers, both m the private
sector and also in the public sector,
get 1t 15 found that the private
employers are not m any way
interested in providing quarters for
the employees, 1n spite of the fact
that Government are coming forward
to help them with monetary facilities
This 15 certainly understandable
because the private employers are
not 1n any way interested in bulding
quarters for the workers They are
only interested 1n filuing their pockets
Bo, some compulsory legislation 1
abosolutely necessary for the purpose
of affording relief to these workers
employed 1n the industmal sector

I have to say a few words on the
low income housing scheme also I
believe that Government are planning
to buwild houses for the low income
groups ncluding government servants
and also persons employed m
co-operative societies I am also told
that Government are helping co-
operative societies of low 1income
group government servants by giving
them the necessary monetary aid and
also by acqusition of lands But in
spite of this, there 1s a complete lack
of imagination and co-ordination, 1if 1
may say so with respect

I am told that some co-operative
societies here in New Dellu had been
given assistance by way of acqusition
of lands, they were asked to deposit
the moneys needed for the acquisi-
tfion Later on, Government have
come forward and acquired 1,100 acres
saying that this land was intended
for slum clcarance and for housing
low mcomec groups That 1s the plau-
sible excuse that has been put forward
At least if these 1100 acres which
had been acquiied for the purpose of
housing low 1ncome groups and for
slum cleatance had been us<ed for
that purpoce thcie would have bcen
no complant But when these
employces forming themselves 1nto
bona fide co-operative societies, with
mtent to have thewr own residence,
come forward, and they have been
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given Government aid also in a bona
fide manner, my respectful submis-
sion is that it is too hard on them to
say at the last moment that they will
not be given the lands. Of course, I
can certainly understand that persons
forming themselves into co-operative
societies for the purpose of indulging
in speculative enterprises should be
discouraged. But in the case of bona
fide co-operative societies, the hon.
Minister may take {he matter into
consideration.

Regarding the question of giving
private contracts also, I have a word
or two to say. It has been the policy
of Government to  progressively
decrease the giving of private con-
tracts. But we find that this policy
has not been implemented. Private
contracts, I am told, are on the
increase. Private contracts, it is more
or less a public secret, have been
subject to corrupt practices. I am told
there is an unwritten code between
the public employees and the private
contractors whereby they are given a
certain percentage of the contract
amount. Such practices should be
discouraged.

Shri K. C. Reddy: What is that code?

Shri V. P. Nayar: 5 per cent. to
Executive Engineers, 2 per cent. to
some others and so on.

Shri Easwara Iyer: Even in respect
of minor contracts like, say, electrical
installations and wiring of govern-
ment premises, the contracts are given
to private contractors, although such
work could effectively be done by
departmental employees. If such
things are not given to departmental
employees, it will impair their
efficiency also,

I would only refer to a case which
has been reported by the Public
Accounts Committee in their 23rd
Report (1956-57), page 40, paragraph
124:

“A certain auctioneering firm
had been withholding from Gov-
ernment the sale proceeds amount-
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ing to Rs. 12,56,604 in respect of
auctions of surplus and obsolete
stores conducted by it on behalf
of Government between 1946 and
1947,

Then they go on to say in para-
graph 125:

“In the course of the examina-
tion, the Committee were informed
by the representatives of the
Ministry of Works, Housing and
Supply that the firm in question
was one of the well known
auctioneering firms functioning in
the entire area of Bengal, Bihar,
Orissa and Assam. The value of
the stores handled in the present
case was quite colossal and the
sum of Rs. 12 lakhs misappro-
priated was the sale proceeds of
9 auctions”.

They further say in paragraph
126:

“The Committee were informed
by the Comptroller and Auditor-
General that under the standing
orders prevalent at that time, the
stocks holder could deliver the
goods to the purchaser only after
the purchaser had deposited the
entire cost with the Treasury and
produced the Treasury receipt in
support”.

It cannot be understood how on
earth these stocks could be released
to the purchaser without getting the
money. The procedure is so simple
that even a child can understand it.
The excuse seems to be something
which we cannot understand. The
excuse seems to be that this firm of
auction purchasers are a respectable
firm. But that is no ground for dis-
carding the standing orders and
releasing the goods without getting
the money.

Shri V. P. Nayar:
cheating agents! .

Respectable

Shri Easwara Iyer: Of course, the
partners were punished with imprison-
ment for 8 years, but Government has
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Mr. Bpeaker: The hon. Member’s
tme 15 up I have been rnging the
bell once, twice and thrice When
two minutes remain, I ring the bell
so that the hon Member may not
hustle himself Then I ring two
minutes later,

Shri Easwara Iyer: I have so many
aspects to cover

Mr. Speaker: There 1s also another
name given by his Group 1 have no
>bjection to giving him a little more
ame—~two or three mnutes more
3ut the hon Member must have an
:ye on the clock also

Shri T. B. Vittal Rao (Khammam)
In our enthusiasm we forget it

Shri Easwara Iyer: We aie not used
0 keeping an eye on the clock

Mr. Speaker: If not the eye, at
east the ear should be kept for me

' Shri Easwara Iyer: As regards
he work-charged establishment
'mployees, I am told that the Minister
1as sympathetically listened to their
lemands 1 would only request hum
© se¢ that when he looks into the
juestion of reinstatement of these
nctimiscd employees, he also looks
nto the question as to whether they
'ould not be made into full-fledged
‘egular employees of the civil service
vith the benefit of medical facilities
under the CHS scheme, because this
15 & case in which thewr families could
also be benefited I am sure that the
hon Minwster of Works, Housing and
Supply, who has also had something
to do with the trade union movement,
will look into the grievances of the
workers with sympathy and redress
them

Bhri Ranga (Tenali) There has
been some controversy over two of
the constructive enterprises that the
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rents for hirmg rooms m thewr hotels,
It was when Shri Gadgill was n
charge of the Minustry that we were
anxious that Government should go
nto this business and see that either
private enterprise was encouraged or
Government itself undertook the gon-
struction of one or tiwo hotels big
enough, good enough, built and run
well enough to become popular among
the foreign wvisitors who are toming
to our country

As 15 very well known, tounst
traffic 1n many other countries has
been catered to very carefully because
it has proved to be as profitable as
any other industry, and we also want-
ed to develop 1t 1n this country As
you know oanly too well, one of our
colleagues, Shr1i B Shiva Rao, was
taking the initiative in this matter
and trying to bring the importance of
this particular topic to the notice of
Government At long last, I am glad
the Government decided to construct
these iwo hotels It has done very
well indeed

But unfortunately some of our
friends were wondering whether we
did well in constructing such a big
hote]l as the Ashoka Hotel and m tak-
ing the risk of losing so much money
month by month, even day by day,
as one Member asked the other day
I am glad the Prime Minster has
given a very good answer when he
said that even apart from its own
profit or loss account, one good result
1t has achieved 1s to force the other
hotels to bring down the charges for
their catering as well as hnng of
rooms I agree with him

In addition to this, I had the oppor-
tunity of going to the Ashoka Hotel
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twice during the last two months, and
1 can bear testimony to the fact that
1t 1s certainly an Indian hotel provid-
ing all the best possible comforts that
the best hotels of other countres are
providing ‘The orchestra there 18
something to be enjoyed and I do not
find its equal anywhere in Delh
Anyhow, 1t 18 somethung Indian. I
would like to ask some of our friends
who have been wondermg whether
we were wise 1n constructing and
runmng these hotels, to go to friendly
countries such as China or Russia
They would find in almost every
mmportant city mn  those Commumst
countries such hotéls run by Govern-
ment, not so much for the sake of
profit as for the sake of pleasig and
winnmg the goodwill of all foreigners
who would like to go to their coun-
tries

From all these pomnts of view, 1
think Government has really done a
very good thing indeed in getting
these two hotels constructed, and I
hope the country would be soldly
behind Government so far as these
two enterprises are concerned

1 am also prepared to take the
question of balance sheet and profit
and loss I was told that no first class
hotel either in Dellu or anywhere n
the world could be expected to show
profit 1n the first three or four years
Therefore, 1t 15 no wonder that we
have not been able to show any profit
from the Ashoka Hotel So far as the
Jaapath Hotel 1s concerned, we have
already begun to pay our way and
meet all the charges that can legiti-
mately be expected to be met in the
first one or two years of its running

Skhri D. C. Sharma (Gurdaspur)
What are the losscs?

Shrl Ranga: Having said that I
want to express my dissatisfaction
with the running of the CPWD
Every Mimster, when he comes to be
in charge of it, goes on saymg that
there 13 nothung wrong with it, mn
spite of all eriticism The very same
Minister when he gives up that port-
folio and goes to some other Ministry,
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turns round and says. ‘Look here,
Ranga, you know the CPW.DD, we
all know about it’ I want my hon.
friend, Shm K C Reddy, who has
had all the experiences, the first class
experiences that a Mimster can be
expected to have—having been a
labour leader, a Congress leader, a
satyagrahi, then a Chief Minster,
havang been also the Production Minis-
ter here—to give some special atten-
tion to this particular matter and
appoint a high-power commuttee in the
same manner as the Railways have
done You may not call it a Corrup-
tion Commuttee or an Anti-Corruption
Commattee But, anyhow, appoint a
committee to go into the manner in
which the CPWD works and to
make suggestions as to how the work-
ing of it can be improved so that the
reputation of the CPWD can be
raised There 15 a coatinuous belief
on the part of almost everybody 1n
this country including many of theiwr
officers that there 1s somethung wrong
by way of corruption in this depart-
ment and in 1ts working and certainly
s0 much of waste If the reputation
of the CPWD 1s protected here at
the Centre, I am sure that its reputa-
tion 1m the States will also come to
be improved in the light of the
various reform measures that may
come to be suggested by the com-
mittee that I am suggesting, and
adopted by the Central Government

I am not quite so happy also In
regard to their housing policy, rather,
in regard to the manner m which
they are going on with the execution
of their housing policy I wish to
congratulate this Government, a
Swara) Government upon conung to
have a housing policy at all, because
the pievious Government had never
had any housing pohicy I also wish
to thank them for having accepted a
suggestion made by several of us
Shri Dasappa ¢omes to my mnd
pairticularly because both of us were
very particular in the other House 1n
demanding that rural housmg should
be taken over as one of the part
responsibilities of the Central Govern-
ment
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Unfortunately, what the Govern-
ment has been doing i1n this regard 1s
80 very madequate and unsatisfactory,
even accordiag to the figures that
they themselves have given in the
reports that they have placed before
us I need not go into all these
details, but I would like the Govern-
ment really to glve some special
attention to this particular matter in
view of the fact that they had made
a provision 1n the Budget for 1957-58
of Rs 12,17,00,000 but during the last
4 or 5 months they have been able to
utilise only Rs I 14 crores

I do not know whether they have
enough money or not But, I would
Lke them to take up this particular
matter very seriously I am glad
that, taking all the various provisions
made under various heads including
the NES, the Commerce and Indus-
try and other Ministries, as mnuch as
Rs 30 crores 1s likely 1o be spent for
the development of rural housing 1n
different sections during the next flve
years But 1t 15 not enough, 1t 1s only
a flee-bite when compared to the
other provisions you are making for
the development of houming in the
cities It 1s really only an apologwua
and I would like the Government to
realise that they are not being fair
to the rural people

1 would like them to admut 1t first
and after having admuitted 1t, I would
like them to remedy this injustice by
trying to divert as much of unspent
funds as they possibly can come to be
n possession of and see that more
provision 1s made for rural housing

I am al-o glad that they wish to
make cer*un experiments in the deve-
lopment ot this rural housmng It 1s
very important for this reason It 1
no good spending Rs 1500 or Rs 2 000
upon a house with a thatched roof
and afterwards allowing it to be
burnt awav durmg summer It 1s a
notorous fact that all over India if
you were to take mto consideration
the totul number of houses that are
being burnt down during summer,
especially in Harijan areas and other
backward class people’s areas you
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would be staggered at the total
amount of loss that 1s being sustained
by our masses in our country It is
right that the research orgamsation 1s
gomng into this matter and 1s thinking
of discovering and popularising some
roofing material which would not be
combustible and which would be fire-
proof so that 1t would be very handy
if and when they provide sufficient
funds for the developmeat of rural
housing from the public exchequer
In addition to that I would like them
also to undertake some responsibility
in developing fire brigades Without
fire brigades what 1s the earthly use
of thinking of constructing any more
houses on public account First of all
have the fire brigades in order to pro-
tect the houses which are already
being built by our own people through
their own enterprise ,

Shri K. C. Reddy. Is 1t not a State
responsibility?

Shri Ranga. That 1s why I said
part responsibiity After all, for so
many other things the States are
responsible—when the British were
there But after we have come, we
have taken the responsibility on our-
selves No State would be unwilling
to welcome any kind of contribution
that the Centre would be willimg to
make towards their own finances and
also to the discharge of thewr own
responsibilities

I come now to the Stores Depart-
ment and Puichase Missions There
has been a lot of misguided informa-
tion—I think misguided feeling—mn
regard 1o the Purchase Missions 1n
Washingion and also in London I
am 1n favour of these Missions I also
used to have a prejudice against them
Then when I had the opportunity of
gomng over there a number of times
and enquing about thar work and
in the manner m which they have
been carrying on their work I becume
convinted of the need for these
Missions But at the same time, I am
not convinced that all the other
Ministrics, especially the Defence
Ministry, are co operating adequately
with our own Supply and Purchase
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[Shr: Ranga)
Missions 1n canalwing their demands
through these Missions in order to see
that economies could possibly be
effected

1 had an opportumity of discussing
this matter with the hon Muster the
other day and he gave me to under-
stand that there 18 a kind of inter-
departmental laison or consultative
machinery or something hke that But,
I am not quite sure whether ths
Minister by humself or even a group
of Ministers m this Government are
strong enough or powerful enough to
deal with the Defence Mimstry,
especially in this regard Therefore,
I want a high-power committee,
Cabinet Commuttee, to be specially
charged at least with the detailed task
of looking mnto the various orders that
the Defence Ministry wishes to place
for being fulfilled either in America
or in England Otherwise, our funds
arc likely to be misspent (Inter-
ruption)

Then, there 1s the employees ques-
tion I am glad our friend from the
communist side has raised the ques-
tion of the needs of these work-
charged employees I would hke the
hon Minister and the Ministry to look
into the grievances and the day to
dav needs, the long-standmg needs of
these cmployees as well as other
employees on their own mitiative and
not wait until some of us on their
own side and others who are in the
Opposition find 1t necessary to
encourage those people to state to us
what their grievances are and then
place them before this Ministry, open
their eves and then begin to make
concessions It 15 their ordinary duty
to see to 1t that these people are not
allowed 1o have all thewe grievances
which theyv have been suffering for
years and vears

Shri K C. Reddy Bounden duty

Shri Ranga 1 felt unhappy this
morning when I read that even the
Rashtrapath1 Bhawan employees were
mentioned as having grievances This
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15 something extraordinary. There-
fore, I hope the hon Minster will
Iook 1nto this matter, and make a good
and satisfactory statement today that
the pgrievances of these people will
certainly be attended to

I have very little to say I am also
i agreement with a suggestion that
was made Maybe, I am wrong But,
I would Llke i1t to be examned
whether we should not get rid of the
contractors’ system Possibly that
may be one of ways to help us to get
over the state of affairs that are sup-
posed to be prevailing in the CPWD
Supposing we get rid of them, then
we have got to think of certamn
things We have to see whether we
have the ways and means for invest-
ment in all these things The con-
tractors are mot fools to go on distri-
buting these courtesies to all these
officers for nothing Even if they do
it and are entitled to receive therr
money, there are delays for three or
six months It may bc because 1t
may not be possible for the Govern-
ment to pay, the Government may
not have money at its disposal I want
all these things to be discussed I do
not suggest that the hon Mruster
should here and now, give us an
underiaking and say ‘I am going to
accept your suggestion and this con-
tractors system 15 going to be dis-
missed' Once we think of getting rid
of the contractors, we have got to
think of the way in which we are
going to cairy on all these works If
we are going to get these works done
through departmental management, we
have have got to examine whether
there would be more waste or more
economy and whether there would be
better work or bad work All these
things will have to be discussed I
would like all these things to be
studied by the Ministry before the
Second Plan goes more than half way

Shri Ansar Harvanl (Fatehpur) Sir,
I want to draw the attention of the
hoa Minister to the thousands of
clerks working m Dellu It 1s one
thing to talk of their sufferings in an
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academic way, 1t 13 quite another
thing o come into direct and close
contact with their phight Have you,
or have you not, seen, Sir, while com-
ing to this House this mass of
humanity pedalling 1its way to the
Secretanat from far off Anand Parbhat
and Vinay Nagar Have you not seen
them leaving their rooms in the even-
ing with gloom and distress in their
faces, walking with unsteady steps
towards their homes with the know-
ledge that they are going to sleep on
the pavement m the rught

We have another picture We find
the semor Government officers stay-
g in Victonan type of mansions with
five or six bed rooms and drawing-
rooms and other air-conditioned rooms
to sleep, when they go back from the
Secretariat We talk of socialist
pattern of society and equality among
the workers We demand perfect
lovalty and efficiency from these
employees But this 15 the disparity
that we have created in the housing
conditions of the officels and clerks
Even n the cloak rooms we find the
boards officers and clerks I hope
and trust the hon Minister will try
to remove this disparity between
officers and clerks Some of the
mansions of our senmior officers will
accommodate about a doren clerks’
families Why should not they be
converted inte chummeries for clerks
who come all the way from Shahdara
and other places and work here and
go back to their houses in the mught

I have known certain families of the
clerks who could not talk to their
cthildren because they start from their
houses early in the morning before
their children wake up and when they
bac'.  thev  are already asleep I
hope something will be done about 1t.

Instead of building quarters for our
clerks and class IV men, we buwld
huge offices I can assure you that
they would prefer to Iive 11 éin sheds
and 1mpoverised offices provided they
are sure they would not sleep in the
rain and heat and wind 1n the night,
Prionty should be given to the hous-
g of clerks and class IV staff This

office mania should be stopped and
huge mansions and show pieces should
not be erected With proper planamng
and perspective, accommodation can
be provided even m the aity of Delhi
to all our clerks Many of the clerks
come from far away places Our
officers have cars and get a fat salary
and can afford to live at distant places
but they are being accommodated at
Safdarjang and Hastings Road while
the clerks’ colonies are far away from
their working places The Della
transport 1s so expensive that they
could not afford to pay that charge
with their meagre salary If clerks’
quarters and colonies are going to be
erected at all, 1t should be done near
the Secretariat Officers can afford
to go to more distant places

In passing, I will refer to the work-
ing of the Government of India Press
also There 1s a United Press m Old
Secretariat That was under the
control of the Mrustry of Information
and Broadcasting and most of the
publications of that Mimstry used to
be published in that press, 1t used to
give very good results I do not know
for what reasons that press has passed
on from the control of the Information
and Broadcasting Ministry to the cen-
tralived Ministry of Works, Housmg
and Supply Since then, the work has
deteriorated and even the output has
gone down Now, some of the more
important journals of the Government
arc to be published 1n private presses
and we see the quality of printing
We are shocked at the manner 1n
which things are printed There are
certain Ministries which require good
publicity material, they require attrac-
tive layouts Instead of having cen-
tralised control, some of the presses
should be handed over to the Mins-
tries concerned The Lok Sabha
should have a press of i1ts own and
should not depend upon the Goverze
ment of India Press I hope these
things will be considered by the hon.
Minster

sft 7 oW (WEw) W
g, & fawbor, s W @Eaor
T & wud O areita gy
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[ wv zwia)

g ¥ wurt ¥ow g O @ ww
fie fog® v wri-Fw ® IR fog
ftmar, qfosw WX R ¥ Iw
Wk WAt w7 e s fremr
£ WA § IAE WA & AR W AR
w w1 WX o wfyw avar & aw
wo |

fewelt & gw A WI—fiwd) W W

S S|t & oqrr o
w fod & v o=t g @
s R e fred o &

# g @t wodt and o forer 0 TR
IGL T 7 UF AL \ﬂ'omoﬂn
o @29 & @ ft, &Y Suk R @
OF AEEE § IER am afemw I
feqrenz' @ foar ar )

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): Public Welfare Depart-

ment.

st wwa T ¢ § IEAr wE vl
ST AT ALY FIAT TR , S AT

it ot T ar W e w6 e
7g OF faepe ameTow sufa—ge OF
wf—% s & W arg wwy §
fs frg® fell Ff frad s = @,
] et AT aw fowl @ 1 & oy o
TF gy Amifes ¥ gy ¥ vy
w E ) ww fardy aro ffa oz &
fe s o & oW A o
¢, ar = qgear arefr g, ar € di
whrai w7 ot 8, e o fo g
¢ fe forerft sl & wre ey T
wifgd av, st woaeft Wi arawr
T R e T &
ag faw s wge § fe wag
wfewifal aT Wi 3 wgam 9T
S AT AR arewwar o

gt i foam & Ty
# o agy o fed o ol , &
T @gre A f, AT wWenr
R weam gty # S ad of o
€< T | WY AW | q@w, I
9 @ }]W N AT ¢ L
&y § fo o fone # wamr
mr & fe ¢ sl e & 3t A,
tewe aF ¥ safy q oc mEfex
soEd ¥ faars fed arf o o
I ¥ ¥ 3¢ wufey) 1 o9 guTa
gt vo =fyam &t frdfo qrar v
i ¢q =ufiat wt oo fagn mam
¥§ feadt &1 F9a JaraAr & af,
tw =fmsr &1 T=] frar mr—
TeT w4 feopolr & wf, g =afwy
N w[Ed A § =, oF af|m o
winE OF faar o, uw =fe ¥
At ae &3 foram s ;@ syfiem
o7 da9 &9 % fagr @, 3 safvaai
% wimag W= o) AW for mar
WX Fa9 I W aaf@ fear mr
ot ag o #1€ Te gur | ¥ WA
T efafrefr 7 fafosa fefaax
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W FIW ¥ T ¢, e e o
G A WY SEATTEAT |

| g5 arr ¥7 I gafed @
(o @iReommmaafe
A R Yo Tego Fo ¥ gt
® TF g9ET  T9gE OF | gET—
# 37 G § TE AT AT I
TR g HATET & oA, At qrere o,
wt N ufwT gy fagr o, 99w
WU & w2 W § fF R
am ¥ fas—fm oifae &
faars, @ w19 F arimdy A d
I T gEEATT @ E I
sawar & fF g aEe § T XS
YT Y e fear fs g v o
Y FT TE &, AT A, ITR A
Fe1 quE faar o wfed, aw &9
qum wfaiss ¥ 9feT aT a9a & )

weqy wgey, i fasmr &
Iy # s 9 e & ol &
fe PR foriy & S s v SR
g o a9 Y et ¥ | F TwE-A
framr & over gwfam @ g 1
g R hrma s & o
FOE W AR F |AEDY & g
w A T AR g eny-
YY A 5 AEMT @A, PEUY-YE F
Y THT NI LEUE—L § R WHH

w, arfe g frafor w1 e A
¥ g w9 & )

eI WEET, STOE 9 T
e @R fe ot ger TowE §
ozfimT g & gy &= T W
&1 & gg faasw o e g 5
AT TG AT GT IT0T Qg AT 9T
afer ara awl & o &vres o1 feome
HEFTTET T | W W
weaTd ® 7 A W7 @ fie mF wfide
FEFE TATE TE, T« ATHL &F @AW
fear mar 1 & frdew ®TaT W@ §
fs w7 gart ford @ & oy €Y W@
t 5 fom oefoar & woor gl 0%
T T ¥ S R § W faer
BW A9 WIAT HIAH AT §, IR SR
q T qF WX AN NI ¥ IWY
TF WU WAT T WIS @ A% 7 W
W FEeY ¥ Arsar # wifgd WX
o 97 ff I feomer e T firar
o1 1 8, o & owa ge 2 ady
grit

AR a4 g g /@
feelt & owAROT—oTEATE—R
A aHET B, 99 X O ¥ 0
@n @ foe 7 e fer ™ §
fr faeelt # wood SuTaT WHTT W R
& araaE frwmr wr aga wieameaT o
THAT FCT 98 @T & | T @ ot
feafy 2Medt, A% fod wR,uy,000
T HZ JE Y wrEAwEmwar &, fa A
it aF fa% Yu,s¢0c0 T T
g & fawr or€ @ | Y TOR Y Tug-
weEt w1 g ) qey wEg-
qTey & g it o e L8 T
o a1 § W {us & frd o aw
P I AR P TR Yoo TR
¥ T R W™ wwia & g
335K AWM A ¥ WA AW R,0Q0
oo g ks wir e 1
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[ v weim]

Yoo T ¥ ¥ daw qIF AW sy
¥ fad ¥,30% wEET ¥ ¥ 13,450
X § WIT oty i aw aft A
qa § | e A ot Aol & e
qifar &1 =T &, I fod =
o {553 TETY ¥ ¥ ¥AT 4,33%
ot @% a9 i § WX 23,508 A
) W Y § g grew A
WY W FE E, T I AR FHA
©Q gU AT AR Ay T v
e 6 A & S F—fed
T At St A & fod ww
a & waer fear amm ofed | oy
% W T A, TAART A v
% vg i fom fem ¢ fe w
TE T AFE T AR AT | qg TN
g aa g w7 wa 5w faamr &
arw g8 "y & R we 8 ety
& fag warex ¥% qfono & =@ s
o ™ 99y 7 91 w1 2, e
ST AT |

# v gvy 7 a7 W frde s
arear g fe ¥arwre, e e
FEQ R T Y AP ¥ @A A §,
o ¥ O fowrw o @R W W
w5 % we foeq omd & 5 it o
fawelt w1 wwrr T famr & &
feeelt & 2@ @ & f& fomr amdt Ox
A wem gomen §, 4T ¢ A€
&, T WA qoq TG A RN

Q% WA FTR A0 ATEEE |

ol W WA @ TR T W
e wwT ¥ 99 @, qg W A
firar ar @y 3, Mfe Sy Sl & i
& vt § wft T faarelt w7 T
TR o § & g faerare
¥z feera o fcht @ o agr
o @ W a7 W aren §, wa

o g A ke e R X
W e ¥ gy A oy § WK e
gy &Y ey § 1 F Flw s wmgw
g f& Tt winfal ¥ fad fawelt
W Y #f, o fis g A
§, ST wTOAE sEedr Y o
wifgd 1

AT qUT A qgE T AT AX
gT A7 wg v fr g ' we R
% WA JATE OT T E | YW qR
g1 # fiF ag s ey g O fear
T o W & T oWt ?oqge
T T TR € F WY T ag
fafeenr avwt arelt ff W w0w wWF
# s ¥, ¥fiew matie T ag ag e
f arr-aiten A"y fafees'—
& famfor #r O faar ama, &Y 9« w10
N s Aw foar mar & qEAr
argar g % oo W I A W= oA
a1 T e ey e @ o@
g e A g ?
W ¥ wW F POAQ A AT
Al R_™T

W o & e fer man § fis
@0 quadiy et & s afk
W9 QR ATEA ST, v o feee &
vt wfove wwfan & fad §
W &9 TR o e wfaae -
I Wt S W T F @ W oA
& T FTaRY &1 F wgAr wgen §
e foasr o@ @19 & warer og fear o
@ & 5 fam o #Y 3 X orAw-
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GTIST ZAT 8 99 ¥ qgT ¥ Tl A
oA @ G gE R 1 WA
&1 A foar s gwar 8, st )
- TR TG I A AW B TS oqgedT
T A ST G 7 oAvgar g oA
wERT P Ak | fawe v @
- faarfasr & & W= A3y &1 AW @
AR ATHET FET 96T § F g
ST gET FEr oA IH A AT AT
9 1 qgY T G A H A
“Queen of Hill
T FX THI STl 47 |- AfeT 99
AW LG qWAF & 7 § ag fawar
T o feerE T g ;  SwEr @
W FHT T § ; SEEl qy
TRE-RH @eR g TE R | F e g
5 0T g Soar 95w & fag
TF |

13 hrs.
’ﬂ'l‘io Ho WT (%W) T AT
Fga °r it F1 A 9 T gar g |

Shri Keshava (Bangalore City):

Offices may be transferred there.
ot waF T ¢ F O wE FRar g

fF foeelt ® oY FoER 8 SUH ger

F fad g aga ST F @ R |

Stations”.

8444-

afe Sud T & qarfas o 9= 919
F aig o sfawa g FHETAT
1 FIE g G & ST AT | g
ared § ATEAT § {6 5@ w2 I T
& fam fear 9@

St AW SR SR qEEer ¥

- AFAL @ TP § a7 I @S ¥ Jgi wA

FEECETECEI L RAURE N ch e
a3 gw fiar, 5T g9 e @@ws )
ag &t feest ox W weg g 2 )
ART gt ¥—Ifaeelt F—=ageaT & -l
g7 9 F F ag ¥ IR T IR FT
eI SIS EE R ER EUE
= fear smar &, #9189 FIE agEarsr
F & wTEr & | W ® =g 6 o oaee
SO Toiar ¥ fau fFar s oo
T GIF 1 THT IS AT @R &, I
qars o TE A 0 R, AT gEd
ML -9 WaT a9 AT ®© eI
qrg'rarrr?arzrg? TS gH SATIATEl
AT FT TIQAT F FT I@T FC
WE | I IGT 9 @ qg AT g
W AES A A IS g )

IR AT faer = 7 avgw 7
I A greAl ;A N F e W g,
FET ATOs FY & | AT4E JTH A T
FIAT T1ZAT §, FfF I gleal ol aoig
¥ qIEqT A gHIR 99 g% S WA,
gre-HfSer waq, g ™ § K g
o ae TE g 1 AfET 5w o w
# 9ieT &1 ag W Fgar Sgar g 5
TF FTAM N @I TATE ... ...

UF WAHAE &I : AT AR
ToEE X & TEr AT AT )

oft WaT WA : F TW 9w F T
g fr =@ am v agem @ | F a1 FaAw
ag F1ar § F www & A F 5w
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[xfr s i)
& 11 fiear ond | o wEYE FT A,
g 4= sufea #71 9 foama 6 st
% AT BT R &

st wfe o ww WA AT
AieFT 3 1

ot wer T 7 3@ A FEW
fr g FTaaw fam @ A @ogz
7z @ ¢ 7 99 379 &% "edy w7 am
Tad AT W & Arqg A a4 @
A JE HALA qQT FT ATQEART A
FATAT AT | 39 9T 3 wY, 90 ococo T
ﬂﬁ’izmﬁ«?ﬁ’.&?,oooﬁqﬂ'
gav fwfar 14t 97 =7 feyaEr
?70,00 coo TN fwlem g o gn
¢ arfy gl afer senfr ae gu i @
gfaar genfs =7 wreiw a8 o ar
AR A yg @AM
RreAq fear O AFAT & 1 @WTY W@y
WTEw 47 43 g & | A% ifaaan
FA9OF @ A § 1 /TN Q@A
wrgAl g fa #1 agr 9T wredy et
¥ STFTUT AT HT IT WFAT AT FeT
qT Y ArarEw qreEy ey,
AT FEfa A T T s Aqv
A ¥ °  wa 9T fr gy grew O w7
T AA R A OINE wE ITE(
A W W oAaww ¥ 0 WX
T IET WE @ W @R
T X AR FYAT @ g AAE |
oq IEE IAET HT W A &
afra IuT Al weell & WA
NS FT 999 WO feqr ar wwar
2

st fto Wo ymt  FE A ?

ot Y W WX I e W
U7 W% & ATH qT FAAT A7 &
& agr < wu frdw wrew s g
AT sz frofrr Wow oo Qe

9T SV FT AT @A | F A w2
T & | g v a7 wwar § e fedeht
1T o W oY F By N o o
ferd &r oY sweY wmw AR ¥ TR T
21 wa s ag v § fr amr a3
TR @ a7 # o6 WK g 3
g g | ool 7w & § 3 ardw
1 Ju TA ST 7 T@T I AWOCH
Ty gg wara fear qr —

‘As a resull of the coming into
existence of the hotel, the other
hotel charges have gone down,
otherwise there was no competi-
tion at all”

7 ag Fear wean g fe faeelt &
fomm o WX g =@ 9 A
T & QY - foaT AT ag v
fr foaa Wt srod ward @ 3 7w 9
9T AT WX w9 @=@f W fAwer
AT | WTET AT QU & W |

Shn B K Galkwad (Nasik).
Mr Speaher, Sir, I will confine my
remdrks to the problem of housing,
with special reference to slum clear-
ance

Mr Speaker After thus hon Mem-
ber concludes his speech I propose
callng Shr1  Hemray and Shn
Ambalam

Shr1i B K Gaikwad., The reason
for m) intcrest in slum areas 1s this
1 and my brethren of several other
communities which are considered as
Scheduled Castes and Scheduled
Tribes having been hving for genera-
tions together in slum areas When-
ever the problem of slum areas arises,
it 1s said that slum areas are only mn
cities and towns But that 18 not so.
In India there are about six lakhs
villages and in every village, wherever
there 1s a locality of the Scheduled
Castes and Scheduled Trbes, they
are nothing else but slums

An Hon. Member. Every willage is
a slum
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8krl B. K. Galkwad: I would not

Tribes It is therefore important that
Government should devote some
attention to this matter

Shri B. 8. Murthy (Kaknada—
Reserved—Sch Castes) Before you
remove slums, slum consciousness
must be removed from the hearts.

Shri B. K. Galkwad: I was under
the impression that Government
would have done something for the
removal of slums But gomng through
the achievements during the first
Five Year Flan period I find that
nothing has beea done for the
removal of slums and the housing of
the sweepers

The Slum Areas (Improvement and
Clearance) Act, 1856, lays down the
carcumstances under which an area
can be declared a slum area

“3(1) Where the competent
authority upon report from any
of 1ts officers or other information
n 1ts possession 1s satisfled as res-
pects any area that the buildings
in that area—

(a) are 1 any respect unfit for
human habitation, or

(b) are by reason of dilapida-
tion, overcrowding, faulty Ar-
rangement and design of such
bwldings, narrowness or faulty
arrangement of streets, lack of
ventilation, hght or sanitation
facilities, or any combmation of
these factors, are detrimental to
safety, health or morals,

it may, by nobtfication in the
Official Gazette, declare such area
to be a slum area

(2) In determining whether a
bwlding 18 unfit for human hab-
tation for the purposes of thus Act,
regard shall be had to its condi-
tion m respect of the following
matters, that 18 to say—

(a) repar,

(b) stabiity,

(c) freedom from damp,

(d) natural hight snd afr;
(e) water supply,

(f) drainage and samitary con-
veniences,

(g) faculities for storage, pre-
paration and cooking of
food and for the disposal of
waste water, etc”

13-08 hrs
{Surz Barman in the Chair]

If we go through the achievements
of the First Five Year Plan, we find
that nothung has been done m this
respecl and i we go through the
reports published by Government
themselves for the last filve years, we
find that Government have done
mothing absolutely in this behalf In
the report for the year 1953-54 1t is
saud

“It 1s the intention to start a
few pilot schemes of slum clear-
ance so that the exeperience of
actual working can help mn evolu-
tion of a long term policy in this
respect "

They have started nothing, they arc
only thinking of this problem In the
next report for the year 1854-55 you
find they have said that the problem
of slum clearance 15 closely linked
with industrial housing and the face
of an industrial town cannot be
changed for the better unless the
sore spots, the slums, have been
eliminated They go on to say that
‘explanatory enquiries were made
from the State Governments request-
mg them to send up specific schemes
for their suggestions as to the nature
and extent of central acsistance that
could reasonably be expected to be
given to them Their replies to the
Central Government reveal that
almost all of them were unable to
proceed with therr programmes of
slum clearance 1 cities without a
substantial subsidy from the Centre

“Another obstacle in the way of
slum clearance 15 the exorbitant
acquisition cost based on the existing
market value of slum area” So for
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[Shn B R Gaikwad]
the ycar 1954-55, they have done
nothung

Let us take the year 1865-56 Of
course, the Government's intention 18
there What they say 1s this

“Housing, man's basic need next
to food and clothing, continues to
be a major problem before the
nation”

That is the importance they have
attached for this “Houmng man's
basic need next to food and clothing”
It 15 the basic need next to food
and clothing, what importance Gov-
ernment have attached to this for the
last so many years? Even after
attaching such importance to it, they
have done nothing, and year after
year passes without the Government
doing anything towards this problem

In another paragraph of therr
rcport, the Government say

‘Realising the profound infiu-
ence that proper housing exer-
cises on the health and the work-
mg capacity of the indivaduals,
an allocation of Rs 385 crores
was made in the first Plan”

In the first Five Year Plan, this
amount was allotted

“ThiIs amount was mamly
utilised for assisting the construc-
tion of housing colomes for indus-
trial workers and giving financial
facilities to low income groups”

So for the slum areas and for hous-
ing 1n villages, nothing has been done,
but the amount which was provided
in the first Five Year Plan, namely
Rs 38 5 crores was utilised for this
purpose, that 1s, for low income
graqups, only What 1s this low income
group” Low mcome group means,
low-paid staff and workers whose
income does not exceed Rs 6000 per
year That 15, for & man who is earn-
ing less than Rs 500 per mensem,
housing should be provided Of
course, one of my hon friends just
now has said that there are so many
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clerks worling in several offices. They
have no houses They are suffering
too much I do support him I do
admit, but oomparatively, we wall
have to see that the man who 13 most
needy 18 helped I just want to
invite the attention of the hon Min-
1ster to one problem which I shall
mention now

Again, at page 268 of the report, the
Government say

“The question of slum clearance
such as sweepers' housing, has
been engaging the attention of
this Ministry for quite sometime
Explanatory enquiries made from
the State Governments reveal that
almost all of them were unable
to take up this work "

This 15 what they have said as
regards housing and the slum clear-
ance in the sweepers’ areas

In the latest report, that s, 1958-57,
it 15 said as follows

“In the country’'s march towards
the building up of a welfare
State, the creation of separate
portfolio for housing 1in May,
1952 was an cvent of major
importance  Health and living
conditions are a basic human need
and no progressive Government
can afford to be indifferent to the
problem presented by overcrowd-
ing and congestion prevalling in
large parts of the country The
provision of Rs 305 crores set
apart for housing during the first
Five Year Plan had been stepped
up to Rs 120 crores during the
second Five Year Plan 1ndicat-
ing Government's keen desire to
do all possible in this field des.
pite theirr financial limitations”

Agamn, on rural housing, the report
says as follows

“The problem of rural housing
18 expected to recetve greater
attention during the second Five
Year Plan. Rural housing was
congidered primarily the respon-
sibility of the State Governmehts
who were expected to improve
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housing standards and hving con-
ditions in rural areas by provid-
ing funds as long term loans—"

Mr. Chairman: The hon Member's
time 1s up,

Shri B. K. Galkwad: There 15 very
short time at my disposal and I shall
therefore not go through the reports
I will fimsh I must tell the House
that the Government have come
forward and said that they have, for
the comung Five Year Plan, that s,
the second Plan, provided Rs 120
crores But, when you go through
the report and through the budget,
vou will find that for the last year,
they had provided Rs 4,04,07,000
Then, m the revised estimate, some
amount was mcluded and that comes
to Rs 4,19,95000 When Rs 38 crores
were provided, at that time, Rs 4
crores were spent for housmmg pur-
poses Of course, the lowpaid servants
got the benefit, as some houses were
erected for them But while Rs 120
crores have been provided in the Plan,
for this year Rs 2,15 76,000 only have
been provided for this purpose in the
budget

Now, you will find from the review
of the first Five Year Plan that the
Government have clearly stated that
they have done nothing “It would,
however, be true to say that over the
first plan period the rural housing
problem was scarcely touched” So,
nothing was done during the first Five
Year Plan, in this direction

As I said at the beginming, 1n every
village there 1s a slum and we must
improve the slums I do admut that
it 15 a very difficult task, but anyhow
we will have to tackle this problem
and do something in that direction

Mr. Chairman: The hon Member's
time 18 up

Shri B. K. Galkwad: I will be very
brief 1 shall draw the attention of
this House to the fact that though
city of Delhl 15 the capital of Indid,
you will ind there are two lakhs of
slum-dwellers ;n Delhi About 40,000
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families are slum-dwellers Not only
that They occupy an area of about
500 acres

Shri K. C Reddy: I may intervene
here, and 1 am sorry to do so, This
slum clearance problem 1s the respon-
aibility of the Ministry of Health and
not the 1csponsibility of the Ministry
of Works, Housing and Supply It as
only 1n respect of the slums outside the
city of Delhn that the Mimustry of
‘Works, Housing and Supply has to do
something

Of course, there will be co-ordina-
tion between that Ministry and this
Mmnistry But basically, the respon-
sibility for slum clearance and slum
mmprovement in Delh: 1s that of the
Ministry of Health

Shri B, K Galkwad. That 15 all
right I would like to bring to the
notice of this House that in Delhi,
which 1s the capital city of India, the
height of the houses 1s not more than
3 to 4 feet and the inner area 15 5
feet by 5 feet In an area of 35
square feet, about 10 to 15 people
reside It 1s not possible for them
to sleep mside and so, many of them
are lying on the roads The persons
who live by the side of the road pre-
vent them from sleepmng on the roads
also

I would request the hon Minuster
as well as my friends, who spoke
before me and who were complamning
about the clerks’ accommodation, to
come and see the position in Delhi.
The situation every where outside, in
towns and villages, 13 the same as in
Delhi  So, Government should pay
more attention to this problem. It is
no use saying that i1t 18 the responsi-
bility of the Health Ministry and not
ours I would request the hon Minis-
ter as well as the Members of this
House to just come and visit these
localities :n Delha I have got the
names of about 36 localities m Delhi,
where people live m the way I have
explained You are constructing big
buildings hike the Ashoka Hotel When
foreigners come, you want to give
them all comforts and say, this is
India Take them to the villages,
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them the huts and say, “this is
‘I::; and not that”. So, what I am
pomnting out 18, we should attach more
importance to thus problem. Of
course, 1 have no complunts about
Ashoka Hotel and other hotels; it they
have got sufficient funds, they should
do it. But they should attach more
importance to this problem m the
country In my opiuon, the Govern-
ment have ignored tls for the last
five years Even in the Second Five
Year Plan, they have only prowided
Rs. 2 crores for this purpose,

aw ag ofw wark of ot 39, W
R A @ R F el s fivar
wor o Wi vy v @ fe fafer
g AR e g dw
forg v el AT | CF T T A
g fF g # aum § g
itz ¥ e g 1 wfi@ @
qg o1 fr fore W TAT R TE
¥ fg= g<ETc & fasar v 1 IEE
warfes fore off woar Ty W TS

whereas they have provided Rs. 120
crores for housing They should feel
their responsibility and see that some-
thing 1s done about these slum areas,
particularly in Delha.

With these words, I am concluding.
I am sorry I have not got eonugh
tume to put forward all my griev-
ances, but I hope Government will
consider whatever points 1 have made
and do whatever 1s possible.

o g% aw (FTrEr) ;o @l
R, ¥ wH e, gemET o
gk & oty fefre € a@R
o AT Ak [T AR g I9 AW
¥ hd AR T v ¥ el
fear @1 3T ww A q0w A ¥
fod QN wmEegr @ W AW
firr§ R TR T & add R
&1 T e fag AT« www
gt ¥ @ w A W) e
ofa # 4% sw v H @R
W O W O W e
d amar @i

W & AW wEr ofr o dar
F @ v g W R R R
Qe w1 v wow war oo faw

g & ¥ 9 vk qafes @
e o wrdy ) dfe gefidde
FO R mr & w € Wt =
goere & o wai far IE% wRI @
g & W S oy F91 g faw e
qr) Y9 %1 adren ag ger fe AR
* gz ow el @ dwr @ ok
&5 &7 sfcome ag g T forr vy 3
&
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& o fr wF 3 TEW WY et g Aver
T g @ ¥feT g R IR
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e & T X 2T gk & o wivie
¥ senfe S ag IerC fear o fe
<Frer arer & g war age Wy fwar o
T 1 S g fe o W
Wag N @F wd @ I aw
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A wag o wt gl fefiw
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Mr. Chairman: Just one moment.
The Lok Sabha Secretariat is just
under the control of the hon. Speaker.
The practice we are following ail
these days 1s, if theré belany com-
plamnt against the Lok Sabha Secre-
tarmat, that should not be made on
the floor of the House. It may be
directly taken up with the hon.
Speaker

Shri Hem Raj: I shall deal only
with the Estate Office
& aw w7 @ 91 f& qedr wiee
LUCECIE S &R G R 1
gh WIIAG avew  @E aT
N T gre g

stEgw T AF aWr A a
WoEgedg R wiew a
o T F Y 79 &, 22 O i grafaw
e gars fafrdy & A @
¥ w¥ T @ a1 fs ez wfew F
R @Y T & o ST ¥ & @
A EE oA g1 Sy
g e d & feat e g
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Mr. Chairman: The following are
the selected cut motions relating 1o
the Demands under the Ministry of
Works, Housing and Supply which
Bave been indicated by the Members
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to be moved subject to their being
otherwise admissible:—

Demand No. Nos. of Cut Motion
82 1428, 1429.
84 7431 to 1459.
134 387,
Prevalence of contract system in
C.P.W.D.
Shri Tangamani (Madurai): I beg
to move:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced to Rs. 1.”

Failure to redress grievances of Gov-
ernment Press Employees,

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Minustry of Works, Housing

and Supply’ be reduced to Ra. 1."

Need to reorganize the Dwisions of
the CPWD on proper basis from
the point of view of economy and
efficiency.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Re 100."

Failure to reduce the working hours
of Chowkidars working on stores of
the CPWD.

Shri Easwara Iyer: I beg to move:
“That the demand under the

head ‘Other Civil Works' be
reduced by Rs 100.”

Abolition of the Furniture Workshop
at Khushak Road Enquiry Office i
the C P W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the

head ‘Other Civil Works' be
reduced by Rs. 100"

Need to provude free transport on
tllness to the work-cherged siaff of
the C.P W.D. employed in different
aerodromes.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Failure to provide medicgl facilities
to the workcharged staff of the
C.P.W.D. outside Deilki. N

8hri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to provwde essential tooler to
the workcharged staff of the
C.P.W.D

Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to count the premous services
of the workcharged staff of the
C.P.W.D. transferred along with
the works from State P. W.D/s.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works" be
reduced by Rs. 100"

Need to construct separaie quarters
for the workcharged staff of the
C P.W D. at all aerodromes.

Shri Easwara Iyer: I beg to move:

“That the demand wunder the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Faslure to grant full pay to suspended
workers of the C P.W.D. on re-
instatement with retrospective
effect.

Shri Easwara Iyver: I beg to move:

“That the demand under the
head ‘Other Civil Warks' be
reduced by Rs. 100.”

Need to amend the Workmen's Con-
tributory Provident Fund Rules in
conformity with the Indusinal Dis-
putes Act, 1047,

Shril Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs. 100."
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Faulure to mawmtain proper service
records of the workcharged staff of
the CP WD .

Shri Easwara Iyer. I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

[ ]
Need to bring the Estate Office under
the admwstratwe control of the
Chief Engwneer, C P.W D,

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Need to bring workcharged staff of
the Central P. W.D. to the regular
establishment with the benefit of
past service.

Shri Easwara Iyer. 1 beg to move

‘That the demand under the
head ‘Other Civil Works' be
reduced hy Rs 100"

Failure to confirm the Uft staff on
regular establishment sn  the
CPWD agamst exusting per-
manent vacancies

Shri Easwara Jyer: 1 beg to move,

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to remmstate C P.W.D em~
ployees victimised for tvade wwuon
work

Shri Easwara Iyer. I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Need to confirm at an early date
workcharged staff of the Central
P W D. agamnst the existing per-
manent posts

Shri Esswara Iyer: I beg to move

“That the demend under the
bead ‘Other Civil Works' be
reduced by Bs 100"

Failure to confirm workcicrged staff
of the C P.W.D. as semi-perms~
nent as and when they complete
two years of service.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Need to do all repasr and masntenance
works m the C P.W.D depart-
mentally through workcacrged staff.

Shri Easwara Iyer: I beg to move-

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Need to mamtain one seniwonty hst of
entire workcharged staff of the
CP WD i Delm

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to pool all workcharged staff
of the C P W.D w Delh: and allot
them centrally

Shri Easwara Iyer: I beg to move

“That the demand wunder the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to employ retrenched workers
in the Directorate of Horticulture of
CP WD n preference to out-
siders n the years 1964 and 1055.

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works be
reduced by Rs 100.”

Need to supply uniforms and lveries

to certam categores of wnrkcharged
staff «n the C.P.W.D.

Shri Easwara Iyer: I beg to move.

“That the demand under the
head ‘Other Civil Warks' be
reduced by Rs 100.”
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Need to find sustable ~promotional
avenues for workcharged clerks of
the CPWD

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Faslure to grant Contnbutory Health
Service benefits to the workcharged
staff of the CP W D in Dells

Shri Easwara Iyer. I beg to move*

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to remove anonwalies n the
scales of pay of work~harged staff
of the CAWD

Shri Easwara Iyer: I beg to move

“That the demand wunder the
head ‘Other Civil Works' be
reduced by Rs 100"

Need to classify workchurged posts of
the C P W D mto unskilled, semi-
skilled, skilled highiy skalled, skill-
ed supervisory and  eclermeal
categores

Shri Easwara Iyer I beg to move

“That the demand under the
head ‘Other Civii Works' be
reduced by Rs 100”

Need to promde without any deiay
accommodation to the worhcharged
staff of the C P W D according to
their scales of pay

Shri Easwars Iver I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to supply Lverics to ULift staff
on the regular establizhment in the
CPWD

Shr Exswara Iyer. I beg to move

“That the demand under the
head ‘Other Ciml Works be
reduced by Rs 100"

Need to pronide accommodation to the
fire sernce staff near their duty
place

Shri Easwara Iyer I beg to move,

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100~

Failyre of policy m regard to slum
clearance and sweepers’ housmg

Shri B K. Galkwad: I beg to move:

“That the demand under the
head ‘Other Capital Oullay of the
Mimistry of Works, Housmug and
Supply’ be reduced by Rs 100"

Mr. Chairman. All these cut
motions are before the House

Shri Subbiah Ambalam (Ramana-
thapuram) Mr Chawman, the basic
needs of men are food, clothing and
housing So far as food 15 concerned,
to a great extent we have solved that
problem The problem of clothing
has also more or less been solved. But
the problem of housing 13 a very im-
portant one and it needs public co-
operation and a lot of finance From
the allotment that has been made
under the Five Year Plan we leamn
that only Rs 120 crores have been
allotted for housing Out of thus only
Rs 10 crores have been allotted for
rural housing

The problem of rural housing is not
tackled by the Mimstry of Works,
Housing and Supply alone There are
other Mmistries like the Ministry of
Home Affairs and the Ministry of
Community Projects which 1 ¢ keen-
1y interested in the problem of
housing in rural areas The problem
of rural housing 13 not an 1solated
problem It has to be taken mto
conmderation 1n  the hght of the
developments that are proposed under
the Second Five Year Plan Rural
housing will be successful only to the
extent that we are able to solve the
problem of agriculture m the rural
parts and provide scope for employ-
ment for the population in the rural
areas The prosperity, the living
standard and the condihon of living
of the people should be improved in
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the rural areas so that thuis housing
problem can be easily solved.

1 would hike to say something about
the low income group housing Under
this scheme aid 18 given to persons
whose monthly wcome is about
Rs 500/- They are asked to contn-
bute 20 per cent of the cost of the
building The balance 80 per cent 1s
advanced by Government by way of
loan I have known mstances where
a number of persons, who have
formed themselves into a co-operative
society and subscribed as share-
holders, were not in a position to find
even the 20 per cent contribution
This 20 per cent contribution comes
to about Rs 2900/- A person draw-
mng a salary of Rs 500/- wall find it
dafficult to contmbute Rs 2,000/- 1n a
lump sum Therefore, the object of
this scheme 1s not beng {fulfilled
because of thuis condition So I
would request the hon Mimster not
to 1nsist upon this 20 per cent centri-
bution but to see that the people who
are really in need of houses are pro-
vided with houses The amount can
be collected 1n monthly mstalments
After all, the house 1s a good secunity
and 1t 13 worth the money advanced.

1 have another suggestion to make
regarding low income group housing
The problem of housing in the towns
and cities can be easily solved 1f
there 15 co-ordination between this
Ministry and the Ministry of Finance,
especially the department dealing
with the Life Insurance Corporation
There is a lot of money available for
mvestment 1n the Life Insurance
Corporation This money can well be
utilized for constructing houses At
the same time, we will be encouraging
people to take up life insurance
policies I wall 1llustrate this Suppose
a person takes a life policy for
Rs 10,000/- The Life Insurance
Corporation may undertake to cons-
truct a house for the person who has
taken the life policy up to the limat
of the amount msured He may be
asked to pay the premium in the
usual course At theend of the
period, that is, after the maturity of

14 AUGUST 1057 Demands for Grants 8470

the Lfe policy, he will have a house of
his own If he dies before the
maturity of the policy, he will have
the benefit of & house without any
encumbrances for his heirs This, I
would say, will be a double benefit.
For one thing it wlll solve the housing
problem and for another thing it will
induce people to take out more Lfe
policies

Regarding slum clearance most of
the States are not able to find the
money to clear the slums The States
are asked to contribute a matching
subsidy to the tune of 25 per cent and
so the money that has beeen allotted
for slum clearance has not been utili-
zed. Theretore, 1 would reguest the
hon Mmnister not to insist upon this
matching subsidy upon the States
For instance, Madras State 18 not 1n a
position to find this matching subsidy
of 25 per cent Therefore, what has
been allotted by the Central Govern-
ment towards slum clearance has not
been fully utihzed

I want to say something about sup-
plies I find from the report for the
year 1856-57 that close co-ordination
has been established between the
Director-General of Supplies and
Disposals and the Corporation with a
view to encouraging the small-scale
industries to manufacture suitable
selected 1tems for which there is a
steady demand from the Government.
I find that a lot of thwngs are beng
produced by the >mall scale and vil-
lage industries and they are not mn a
position to find a good market for
these 1tems These things are accu-
mulated in the willages without any
ready market So I would request
the hon Minister to contact such of
the village industries as have pro-
ducts required by the Ministry and
plan the production

Regarding the production of hand-
loom and khad:, I understand that
there 1s a lot of accumulation of stocks,
specially m Madras In my own con-
stituency of Paramakhudi there are
about 5000 handloom weavers I
understand that handloom fabrics
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worth about Rs. 15 lakhs are accu-
mulated without scope for marketing.
1 request the hon. Minister to take
necessary steps to see that the accu-
mulated stoks are cleared and weavers
are given some work.

I understand that the production of
khadi is not sufficient to meet the
requrements of the Government. So
1 would request the Government to
use handloom f¥fbrics to some extent
so that the accumulated stocks of
handloom fabrics may be easily
marketed or consumed by the
departments of the Government.

Shri Radhelal Vyss (Ujjam): I am
very glad that the Ministry of Works,
Housing and Supply is under the
charge of a very experienced and
capable Minister, and we have very
great hopes from this Ministry to
solve certain basic problems, as, for
instance, the problem of housing.

So far as my State is concerned, a
part of it, especially the area which
was 1n the old Madhya Bharat State,
is industrialised ‘There 1s the largest
city of Madhya Pradesh, namely
Indore: 1in the neighbourhood, we
have Ujjam, Ratlam and Gwallor as
the important industrial centres
Much work has been done in these
places for industrial housing. A
number of colonies have been cons-
tructed also

But I wish to point out to the
Minister that there are certain defects
in these schemes. Of course, these
schmes provide houses to labour. But
there have been no provisions made
for matermity homes, bal mandirs,
playgrounds, or welfare centres for
women and so on These are lacking
there The Indian National Trade
Union Congress in our State, which
has been doing very useful and good
work for a number of years, and
which is renowned for its work
throughout the country has under-
taken to construct these things which
are very important and which ought
to have been included in the original
scheme, They have constructed
maternity  homes, bal mandirs,
mahila eamps, playgrounds ete. but

there are no adequate arrangements
for water supply and lighting. These
are still lacking there. I hope the
Minister would kindly look into this
matter and see that the deficiencies
are made up shortly.

I now come to the low income
housing schemes. Sir, I come from
Uzmin. I visited a certain area where
houses were being constructed under
this scheme, but I was really pamned
to see that the full amount of losn
which ought to have been paid had
been withheld I can say that some of
the houses are lying there half-cons-
tructed I was told that the persons
concerned were refused advances on
the ground that they had let out a
portion of the buildings constructed.
I believe, recently, some changes
have been made 1n the rules. Where
ever the owner of the house lives in a
part of the house, and lets out the
other part, I think he should be per-
mutted to do so, and the amount of
loan to bd advanced should not be
withheld If the amounts were to be
withheld, then the result would be
that the houses would not be com-
pleted, and they would not be
occupied Consequently, no income
will be denved from them, and those
persons would not be able to pay off
the debt to Government So, whatever
amount has been withheld should be
paid, so that the houses that have
been built at Ujjain may be com-
pleted and then occuplied or used.

The third point which I want +to
bring to the notice of the Minister is
this Madhya Pradesh 1s the second
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Of course, the State Government
are trying their best to prowvide ac-
commodation for the State employees,
but 1t 1s difficult for them even to
provide accommodation for all the
State employees, because the problem
15 very huge and colossal one Besides,
a number of people are coming and
setting down there They have to
build their houses So, I hope that in
view of the position obtamming at
present the Minister would kmdly re-
examine the case of Bhopal and make
a substantial provision, so that this
ntricate problem may be solved at
Bhopal

Shri 8, Ghose (Burdwan) I shall
primanily confine myself to the ad-
ministration of the Government press-
es and to certain anomalies that have
attracted our notice, and that seem to
be unique i character

Governments owns more or less ten
or eleven presses, and we_are told
that some more presses ard going to
be constructed or ~tarted Naturally,
a big number of employees work m
these presses They have been placed
in 88 categories So far as we know,
the majonty of these employees are
not paid either according to the re-
commendations of the Central Pay
Commission or the Whitley Commis-
sion or even at a subsistence level

Let us take one or two examples
We find that in the case of the forma-
carriers and press suppliers, the grade
» from Rs 30 to Rs 35 It passes one
comprehension that a man should
begin his career at Rs 30 and end his
service with Rs 35, with As 8 annual
mcrements Even then, we must say
that we are living under a Govern-
ment with a very broad oytlook!

Then, agamn take another class of
employees namely the plece worker
The piece worker 15 paid on the basis
of his work When these persons get
works I do not say that in comparison
with the other workers, they get less
But if perchanve they go on leave or
if there is a pamud holiday, they get
only t the extent of Rs 18-8-0 per
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month The only thing leckmg on
the part of Government i1s that these
people should have been provided
with a magical wand  Otherwise,
with Rs 18-6-0 per month, ome can~
not work wonders Moreover, these
workers are also fortunate that in our
zeal for economy drive, they have not
been requested to cut ten per cent
from their salary of I_Es 18-8-0

Then, there 1s a class of employees
who are called contingent labour
They serve for six or seven or eight
years, and there 15 no confirmation or
permancncy or anythung of that kind.
The one word that 1s used m theiwr
case 18 ‘regularising the service’ And
when their services are regulansed,
their service for seven or eight years
1s not taken into consideration, and
that 1s gone for nothing They do not
get the benefit of this service These
are the contingent labourers

Then there 15 another peculiar
system that i1s prevalent in this de-
partment The one word which 1=
used there and with which 1 am con-
versant just now 1s ‘quasi-permanent’.

14 hrs

The emplovee i1s first of all made
quasi-permanent  For  quasi-perma-
nency say the Calcutta Press authori-
ties w1ll have to write to the Control-
ler But when he 15 to be confirmed,
1t can be done by the local manager,
and the matter 13 managed in such a
way that when the recom-
mendation of the local au-
thority for  quasi-permanency 18
kept pending before the Controller,
the stage for permanency arrives I
fail to understand why the<e anoma-
hes _ did not attract the notice of
Ministers

Another very nice thing that 1s pre-
valent m this department 15 about
pension benefit Classes I, II and IV
employees get pension benefit, but not
Class ITI

Shri K. C. Reddy: Are not Class IIT
workers 1ndustrial workers?

Shri S. Ghose: Yes 8o far as the
Government Press is concerned, if a
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elass IV employee is promoted to class
II, he loses the benefit of pension and
leave rules The leave rules are that
1 the case of classes I, II and IV, the
leave 1s allowed to be accumulated
upto s1x months, but when a class IV
employee is promoted to class III he
chn accumulate leave only upto three
months

If a class IV employee 1s promoted
to class III after 20 years of service,
when he completes 25 years and will
be entitled to retire, he will be
deprived of the benefit of pension and
leave rules That 15 one of the things
prevalent m this department and 1t
has not so far been tackled The
instances that I bring to the notice of
the House are so small that they can
be tackled within half an hour If the
Essential Services Maintenance Bill
can be proceeded with at breakneck
speed and passed m two days, I fail
to understand how these small matters
cannot be tackled

Shn K. C. Reddy May I intervene
to say what I wanted to say in the
course of my speech on this point as
very strong criticism 1s being made
by the hon Member in regard to the
terms and conditions of service of class
III employees and pomnted attention 1s
being drawn to the fact that while
classes 1 II and IV are enjoying certain
pension bencfts class III employees
are not enjoying those benefits, and
a suggestion 15 made that as in the
case of the Essential Services Mainten-
ance Bill we might act with the same
speed with regard to this matter? I
want to say that Government has
decided that class III employees will
get the same pension benefits as
classes I, II and IV employees

Shri 8. Ghose: That shows that I
am correct If Government has
decided now, it means that this rule
18 prevalent uptil now As regards the
speed I have complained of, even there
I am correct This matter has been
awaiting decasion for the last ten
years and now Government has
decided, perhaps when a strike notice
has been served
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Shri K. C. Reddy: No, 1t is not
because of that

Shri 8. Ghose: Comung to medical
benefits, during the influenza epidemic
in Calcutta, 250 persons fell ill and
there was no medicine m the dispen-
sary That dispensary was only a
show The hon Minister, 1t he will
inguire, will find that even m normal
times—not abnormal times—the dis-
pensary 1s starving for medicine

Then the employees of wvarious
department are susceptible to diseases
like poisoming and TB Let us take
one class of employees called ‘metal
melters They are affected by lead
poisoning and they suffer from TB
The Government cannot play with the
lives of these people When they are
serving the Government, 1t 1s up to
the Government to provide for the
treatment of ithese persons, because
employec- getting such paltry sums as
pay cannot be expected to make their
own arrangements for treatment of
such fell diseases So this should also
be done

Then there 15 over-congestion m the
Calcutta Press I am told that at Satra-
gachh a vast tract of land has been
purchased by Government If the
Press 1s shifted there, the congestion
will be removed Moreover, construc-
tion of many houses can be under-
taken, which will partially solve the
housing problem too I would reguest
the hon Minmister to shift the Calcutta
Press to Satragachi where a vast tract
of land has been purchased by Govern-
ment

Another point for complaint i1s in
respect of private contracts Why does
Government give private contracts? It
might be said that the Government
cannot cope with the work and there-
fore the system of private contracts is
there I submit there 18 more than
meets the eye Within the very short
time at my disposal it 1s not possible
to develop this point, but this much I
can say that there was a case called
the Mistaram: Press case The case is
said to be pending I would Like to
ask what has become of that case.
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We are told that the employees impli-
cated in the Mistrani case have been
promoted. I wish the information we
have received is incorrect, but the
hard fact is that they have been pro-
moted perhaps because of their impli-
cation in that shady affair.

Then the administration is top-
heavy. There is a Chief Controller,
Controller, Deputy Controller, Assis-
tant Controller and—another wonder-
ful thing—Deputy Controller, (Vigi-
lance). If the Government wants to
make it more top-heavy, it can appoint
another person over the Deputy Con-
troller (Vigilance) who can be desig-
nated Controller (Vigilance) so that
he may keep vigilance over what all
matters we do not know—so that in
the deal with private contracts some-
thing might not come out or might not
be brought to light!

These are the anomalies prevalent!
in the Government Press. Regarding
low income housing scheme, I wanted
to say something which, for want of
time, I will do very briefly and dispose
it of.-In this respect, there are certain
anomalies going on in West Bengal.
Rs. 2 crores have been given by the
Centre to the West Bengal Govern-
ment and the West Bengal Govern-
ment has spent a little over Rs. 21
lakhs. If the Centre gives the money
at 44 per cent. interest, the West
Bengal Government will charge 6 per
cent. I submit even if the West
Bengal Government is atitonomous, so
far as this transaction with the Centre
is concerned, it is not expected to be
so autonomous. The hon. Minister,
when he is giving money, has certainly
a right to inquire into this matter.

Another suggestion is that land
might be purchased on co-operative
basis. As one friend has suggested, the
question of life insurance policy should
also be considered.

Lastly I want to make a humble
request to Government, which I do so
with some diffidence. We, who come
from a place a thousand miles away,
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are feeling that we are so many
refugees in Delhi. North and South
Avenue are there,

Mr. Chairman: That has already
been dealt with by another hon.
Member. :

Shri 8. Ghose: My case is stronger.
Perhaps you know that both my legs
are highly defective due to a motor
accident. Shri Harwani was making a
complaint that people are coming from
Vinayanagar. I am coming from that
place too. And I submit to the hon,
Minister that if he cannot set his home
here in order, is it not idle to expect
that he will be able to solve the hous-
ing problem all over India?

Shri Dasappa (Bangalore): Mr,
Chairman, Sir, my experience has been
that whenever a Ministry places its
demands before tl}e House that
assumes a great deal of importance
and, for the moment, it looks as if
there is nothing more important than
the activities of that Ministry. My
experience today in dealing with this
Ministry of Works, Housing and Sup-
ply is exactly the same.

I feel that this is one of the activi-
ties of the Government which vitally
touches the common man, the people
in the villages provided there is a
sympathetic and realistic approach to
the problem. If'I were to merely go
by the first Five Year Plan, I am
afraid I cannot grow very enthusias-
tic or optimistic. I would, therefore,
take this question first.

After all, we must feel something
of the glow of freedom. The men in
the villages must feel thal freedom
means something to them. Of all
things, I feel that this Ministry can
certainly rouse that hope in the minds
of the people in the villages if* only
it takes it to its heart and approach
the problem, as I said, in a sympathe-
tic and realistic manner.

The first Five Year Plan, as has
been already noted, hardly took notice
of the question of this rural housing.
I do not want to lay the blame at the
door of the hon. Minister....



8479

* Dr. P. Subbarayan (Tiruchengode):
fe is from your own place.

Shri Dasappa: I am afraid my hon.
friend Dr, Subbarayan tries to attri-
bute that I am a little partial and...

Dr. P. Subbarayan: I hope so.

Shri Dasappa: I take a very objec-
tive view of things and, if only he has
a little patience to listen to me, he
will find that I am not after all so
partial.

With regard to the First Five Year
Plan, it did not at all take notice of
this. I am not going to lay the blame
at the door of the Minister because I
know the hon. Minister for many years
as Dr. Subbarayan says and I think he
will have a ready answer that they
are only the people who execute the

Shri K. C. Reddy: I have not given
any answer. Why should the hon.
Member imagine that I will give that
answer?

Shri Dasappa: I am only anticipat-
ing an answer.

Shri K. C. Reddy: Why should we
anticipate wrongly?

Shri Dasappa: If my friend takes
the responsibility on himself, I will
proceed on that basis. There is no
objection to it. Let me proceed on
the basis that the“Ministry itself is
vesponsible for this. I ask the hon.
Minister: Why is it that they ignored
this important question of rural hous-
ing in the First Five Year Plan? I
want him to explain this.

Secondly, what is the approach to
this question even in the Second Five
Year Plan? After all, we have got to
be answerable to our constituents,
They are the crores of people who
have sent us here, What has exactly
been the approach of the Planning
Commission or the hon. Minister with
regard to this question of rural hous-
ing? When the draft Plan came, out
of Rs. 120 crores, they had set apart,
a magnificent sum of Rs. 5 crores for
rural housing for setting right
B4 million houses. Is this a thing of
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which I should get proud and
gratulate the Ministry? After a
deal of agitation on the part of
bers of Parliament, the sum has
raised to Rs, 10 crores in the

The other day, the Finance Minister
was good enough to answer that if we
could spend more, he would consider
granting more. I am always thankful
for half a loaf where there is none.
There has been some appreciation of
the problem. But, even so, I would
like to know how much they have
spent during the first year of the
Second Five Year Plan. Hardly any-
thing. The only excuse iz that the
schemes are not coming forward from
the States. When the Plan frame is
conceived, when economists are sum-
moned, when the State Governments
and their representatives are summon-
ed, are they drawing up a Plan merely
on paper without any kind of think-
ing exactly whether the scheme could
and should be implemented or not,
whether there are sufficient resources
and the personnel to execute them? I
am sorry to say that the very manner
of approach is indicative of the fact
that they are treating this question
with scant courtesy.

1 hope that in the four years that
are left to us, they will at least spend
these 10 crores and enable the Finance
Minister to make good his word of
sanctioning something more, It looks
to me from the pronouncement of the
hon. Minister this morning that the
organisation they had all these years
duirng the First Five Year Plan was
not able to cope with this work and,
therefore, the hon. Minister has evolv-
ed a new set-up or organisation or a
new scheme to constitute State Boards
and so on and integrating the various
housing schemes and bringing them
under one administration. I really
do not know when this new schame
is going to materialise and when the
suitable machinery is going to be set
up to spend these amounts. I would
beg of the hon. Minister to go about
this work with a considerable amount
of drive to see that the State Govern-
ments implement these schemes which
are incorporated in the Second Five

T

. Year Plan.
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I am not saying that 1t 1s only thus
Mimstry, but it 18 every other Munstry
also Take the small-scale industries
or so many other schemes Most of
these schemes are notl‘mpmu
fully We have the unique satisfaction
of seeng something very nice m the
Plan, but when 1t comes to a question
of results, hardly there 1s anything
I am afraid I have taken & great deal
of time on this question of rural hous-
mng I wnll only say one thing before
I come to other subjects

The hon Mimister has been the
Chief Minister of a State and he has
ample experience as how to utilise
these funds effectively When we got
into power there was what 18 known
as the Haryjan housing question, hous-
mg for Scheduled Castes and Sche-
duled Tribes A paltry sum of Rs 3 or
4 lakhs was all that was being spent
there We took up the scheme in a
dynamic way We spent Rs 19 lakhs
every year on Harijan housing It 1s
not a small sum, 1t comes to Rs 1
crore for flve years whereas for all
the States for five years, there is now
this sum of Rs 10 crores ‘There we
spent one crore for one State There
was an easy way We would ask them
to bring the houses up to the roof
level, the timber and roofing mate-
nals would be supplied by us It was
a very easy way and we bult
thousands of houses that way It is a
question of planning and enthusiastic
execution of the same I did not at all
envisage that this question ¢f rural
housing 1s going to present a problem
I am wholly in disagreement with
taking up 500 villages in the first year,
1800 next yesr, 3000 the next year and
thus having 10,000 houses

Shri K. C. Reddy: 10,000 villages

Shrl Dasappa: Yes, 10,000 willages
out of 5} lakhs The hon Minister
ussures ug that he 1s going to renovate
10,000 villages

Shri K. C. Reddy: I have not at all
used that language; he 1s trymng to put
it into my mouth.
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Shri Dasappa: I am prepared to
his own phraseology: he is going
tackle 10,000 villages in the course
the Plan period At that rate,
many more plans do we req
tackle § 5 lakhs villages?

Mr. Chairman: 1 think the
Member has got only two minutes left.

Shri Dasappa: If there 15 no inter-
ference from the other side, I would
have fimished In the few munutes left
before me, let there be no interrup-
tions Now, with regard to the ques-
tion of housing the various offices in
Delli This report has got a very
significant statement on page 2, para 4:

&
giash

§

“Due to the reorganisation oY
the States, this Mimstry under-
took the work relating to the
shifting of various Government
offices to previous capitals of the
States, where adequate arrange-
ments both for office and residen-
tial accommeodation, were assured
by the wvarious State Govern-
ments For this purpose, a small
section was created in the Minis-
try proper, under another Officer
on Special Duty”

What 1s the object of having this
umt? What 18 the co-operation pro-
mised by the State Governments?
How many offices have been removed
from Delhi to other places When we
are building new buildings, why not
build them in other places so that
these offices may be located there?
Why crowd everything here?

With regard to the question of plan-
ning of Delh, I have been watching
right in front of the Secretariat and
the Parlament House—magmficent
buwldings, two box like buildings have
cropped up I feel that they are not
in consonance with the architectural
beauty of the place and I hope similar
buildings would not come up though
other kinds of buildings more becom-
INg may come up

With regard to the slum clearance,
prevention is always better than cure
Government may undertake to spend
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some crores and try to improve them
But, 1 am absolutely sure that it will
not be able to do this unless the whole
mentality of the people undergoes a
revolutionary change What attempts
are being made to prevent the growth
of slums where there are none today
1 see no such plan at all This pro-
blem requires not a aflatant approach,
it requires a far more serious and
comprehensive approach than hitherto
concerved The Centre 13 giving grants
to the States When 50 much money
is bemng spent in the States for this
purpose, the Centre should have on
these boards representatives of this
Minstry who could keep wigilance
over the manner of expenditure They
can also see that similar problems do
not arise hereafter

I am glad to notice that this work-
charged establishment 1z going to be
treated more generously hereafter
They are going to be made permanent

Before I conclude, I will only say
one thing This PWD has been
characterised by Rajaji—a great friend
of Dr Subbarayan also—as public
enemy No 1 It 1s true that it comes
in for a large portion of the blame
They have got a vigilance section I
have turned over the pages and I
find that over one hundred cases have
been handled Over 90 per cent, I
find, are given warning or censure and
things left hke that Either 3 man has
committed a mistake or not In many
cases 1t appears that oral warning is
given, and that 1s all It only shows
that 1t 15 not fulfiling its purpose
adequately Where we find that some-
thing goes wrong, more drastic punish-
meant has to be meted out so that we
are able to maintain purity of adminis-
tration and prevent corruption Any-
way, I have great pleasure in accord-
ing my full support to these Demands

Shri N. B. Maitli (Ghatal) I con-
gratulate this Ministry for taking steps
to tackle the rural housing problem
My friend here suggested that it was
very slow Certainly it is very slow
but even then, better slow than never
I believe that our nation and we our-
selves are learning by experience For

hundreds of years, we had no adminie-
trators We did not regulate the affaurs .
of this country Other peaple regu-
lated the affairs of our country on our
behalf Certainly, if the Ministers
falter or i1f they make some delay, they
cannot be hanged The matter may be
put before them or they may be mildly
rebuked, but they cannot be put on
the scaffold and hanged Of course, if
anybody else would have been mn
charge of affairs he or she maght have
done the same fault or made the same
delay ‘Therefore, 1 congratulate the
Ministry for bringing forward a new
scheme for rural housing

In the scheme I find that thougn
certain good measures have been put
forward, one thing 1s lacking Some
sort of subsidy has to be given to the
people We have found from experi-
ence that when we tried the small
irrigation schemes on a 1|3 2[3 basis,
that 1s, the Government paymg two.
third as subsidy and the people pay.
ing one-third as their subscription, the
scheme worked very well From 1047
to 1952 we have found in certain
States, 1 am referring particularly to
West Bengal, small irrigation schemes
started on that basis were mn great
progress and people enthusastically
responded to work out those schemes
on that line with the result that pro-
duction improved to a very great
extent Somehow or other that scheme
was abandoned, I understand, in
pursuance of the directions from the
Central Government

In the case of rural housing it has
to be seen whether some sort of sub-
sidy can be given People do not
know that their conditions have got to
be improved, that the village lay-out
has got to be put on an improved
scale If they are asked to clear their
drains, to improve their small roads,
“~ 1mprove their sanitary conditions,
I do not think they will respond much
unless they are induced with some
sort of subsidy—say, two-third ard
one-third or something like that 1
believe in the matter of housing also
some sort of subsidy, say 25 per cent
or 33 per cent, has got to be brought
forward This scheme might continue
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not for an indefinite period but for
three, four or five years. After that
the people will be educated to have
better housing and living conditions
They will know the good results that
come out of these things and they
themselves will come forward, take
advantage of loans and other things
and will do things as we want them
to do

14.34 hrs.

{Sums C R PatrasEr RAMAN n the
Chair]

Therefare, 1n the features of the pro-
posed rural housing scheme I would
suggest that 1t should be considered
whether some sort of subsidy should
be included or not

The previous speaker, Shr1 Dasappa,
spoke most eloquently on the mmport-
ance of rural housing. Coming as I
do from rural areas, I believe that
he gave expression to the true feeling
of all villages people After all, India
hives in willages, and we cannot do
without the help and co-operation of
the village people Of course, we have
1o build good hotels like Ashoka and
Janpath, and we shall also have to
go to the rescue of our clerks and
our workcharged staff, there is no
doubt about that But, if all the money
that can be brought forward is to be
spent on these things, in giving facili-
ties and giving ameliorating measures
to these  intermediaries, if I may say
s0, then what will percolate to the
people for whom the Government
exists?

After all, the Government 1s of the
people and for the people. If every-
thing 1s spent for those who run the
Government, then what will be left
for those for whom the Government
1s meant? Therefore, I would suggest
that out of Rs. 120 crores that has
been allotted in the Second Five Year
Plan and of which a large amount has
been allotted for industrial housing.—
that is good—low-income group hous-
ing etc, the allotment of Rs. 10 crores

tor rural housing has got to be
mcreased
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We have got a paper from the
Ministry in which it has been stated
that Rs 34 crores will be brought for-
ward for the purpose of rural hous-
ing, taking also the contribution to be
made by the Home Ministry for Sche-
duled Castes and tribals, and also the
contnbution from the Ministry for
Community Development.

There are 54 million houses in the
country, and all houses have got to
be re-modelled, repaired or something
like that. I am not speaking of the
54 mullions, I am speaking of those
poor people who live in the villages,
how we can be of any help to them
When we go to our constituencies
shall we be able to tell them that if
they come forward to build or repair
their houses with Rs 50, Rs. 100 or
Rs 200 the Government of India will
come through the State Government
with Rs 50 or so to help them? That
1~ the crucial point It will not be
money spent in vain, because the
money will be spent for the uplift of
the poot people in the rural areas

My friend Shri Dasappa has spoken
very well of the hon Minister He
1~ a worthy Minister, 2 very well
known man T was not personally
acquainted with him, but I have found
him very keen, very enthusiastic and
very industrious in his work I have
been acquainted with him for a few
days 1 would request hith to see
whether he could come to our help
and rescue 1n this respect, and
whether he could do that now, so that
after going from this session we can
say to our constituencies that here is
our Minister, here is the Ministry, and
the Minister has come forward with
a scheme of subsidy for the indigent
people of the country and the indigent
people of all classes—not only of the
Scheduled Castes or the Scheduled
Tribes or the backward classes but of
all classes including all creeds. The
Mussalmans should also have the
opportunities and the caste Hindus
also might have the op ties pro-
vided that they are infligent and pro-
vided their houses require to be re-
paired or be built with a small amount
of monevy That is the crucial point.
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I thank you very much for kmndly
giving me some time to speak on this
subject

Mr. Chairman: There are a few
more hon Members to speak, and the
hon Minister will start answering
soon after 3 o’clock I request the hon
Member to fimish soon

Shri N. B. Maiti: I have finished

Dr. K. B. Menon (Badagara) I
wish to confine my remarks to hous-
ing because of its growing importance
arising from the fact that 1t 13 one of
the three elementary needs of man
With the increasing problem of popu-
lation, this problem 1s getting more
and more acute almost every day
There 15 a Rent Control Authority in
every c:tlv and 1n every town and even
in small towns, and when the supply
1~ far, far below the demand, 1t is not
surprising that fair and unfair pres-
sure 18 brought upon the Rent Control
Authority 1n the allocation of houses
My submission, 1n order to save these
authorities some embarrassment and
m order to keep the good name of the
Government 1itself and also to render
better service to the people, 1s that the
target fixed for the secondeFive Year
Plan, particularly by the Central Gov-
ernment, namely, 80 per cent increase
in housing 1n Delhi, should not be
reduced

In making my remarks on housing,
I would like to speak on three aspects
of it—urban housing, rural housing
and slum clearance Dealing wath
urban housing, I would like to restrict
my remarks to Delhi for a number of
teasons Dell: 13 the capital city and
1t 18 under the direct control of the
Central Government, and Delh: 15
typical in the sense that 1t 13 a grow-
Ing city where you find all starata of
population I would hike to take the,
cue from my colleague the Member
from West Bengal and repeat that if
a Central Government fails 1n Delhs,
there 15 no hope of setting things
elsewhere Cormung to Delhy, a survey
was conducted by my party in 1956
and according to its findings there are
7,000 pavement dwellers in Delhi.
There was a report submitted by Birls,
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I believe, in 1951, and according to
him, six lakhs of people were without
homes Since 1951, there has been con-
siderable increase In populmtion, and
on a reasonable estimate, we maght say
that there must be double that number
now needing housing We may put the
conservative estimate at about two
lakhs of houses needed in the city of
Delhi

Coming back to figures on housing
in Delhi my information 1s that from
what I have gathered, nearly 73 per
cent of the Class IV employees of the
Central Government are withgut
accommodation About 70 per cent of
the salaried people below Rs 500 have
also no proper accommodation Then
again, there are about 35 per cent of
those drawing a thousand rupees and
above and who have no proper
accommodation I am not able to read
out the other figures for my own per-
wonal reasons Because of this acute
shortage of housing in Delhi, those
who have been fortunate to get houses
naturally sublet part of the quarters
to others They support others some-
times out of consideration, sometimes
for more tangible returns These
returns do not always come 1n the form
of cash payment, but sometimes they
take the shape of payment in kind in
the way of service This, according to
my information, happens more in the
upper strata for the 1easons that they
have got more room to spare—maybe
servants’” quaiters or maybe some
garage or something of that kind
About 10 per cent of the salary, 1
believe, 1s allowed for rent and part
of this may be probably realised in
this way My information 1s that 15 to
25 per cent, and sometimes even
exceeding that, nearly, 35 to 40 per
cent, of the salary of particularly
lower income group people go in the
payment of rent, because of the
extreme shortage of accommodation
For all these reasons, I submit that
the Government should not bring
down the target and that the target
fixed in the seennd Five Year Plan
should be maintained

What I have stated so far
1egard to Delh: 1s true of most
towns 1n our country It i1s the

1t
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income group that suffers. Just to
substantiate my statement, I would
like to quote a figure that I have from
the Corporation of Madras where—I
am leaving out again the details—
86 per cent. of salaried people draw-
ing a salary below Rs. 100 have to
share 29 per cent. of the houses-that
are available for distribution. When
we come to higher income groups, .02
per cent. of the higher income groups
share 33 per cent. of the houses. The
figures there substantiate what I have
said in connection with Delhi namely
the acute problem of housing shortage
that we are facing all over the coun-
try. Therefore, the hon. Minister must
pay particular attention to this aspect
of the problem with regard to the
urban areas.

With regard to slum clearance, I
wish to dispose of it in a few minuteg,
because I wish only to point out that
slum clearance should not mean slum
removal from the cities. The go-called
slumg oftentimes—and I am talking
from my experience of the South—
occupy in the cities, the Government
land. They are served with notice to
quit, and even if they are given notice
to quit, my submission is that those
people should not be given a place
far away from the cities which will
make it difficult for them to go for
their work in the cities or towns.

With regard to rural housing, I
would like to say a few words. Our
villages are the basis of national life
and, as I said in some other connec-
tion, it is very necessary that we pay
special attention to rural areas. We
used to make complaints against the
British during the struggle period and
I know how much stress we were
placing on villages and rural areas.
After we attained independence, I
do not believe that we have lived up
to our promises to the villagers. I
do not think that we have improved
or tried to improve the amenities in
the villages or to improve the general
life of the villager to the extent that

_one would have expected the Gov-
ernment to do.
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I am glad that there are many a
schemeg but I am sorry that they are
not being worked out well. If they -
are properly worked out, they held
out hopes for better villages. I 'was
interested in hearing this morning the
hon. Minister, in answer to a ques-
tion, say that, the housing problem
will be handled by the NES blocks.
My submission in that connection is
that a few blocks with which I am
connected have not dealt with that
problem so far. They have not even
handled the problem of the Harijan
housing, for which, I believe, there is
a subsidy offered by the Central as
well as the State Governments. There
is plenty of scope for service in -~ the
villages, if that work is undertaken by
the NES blocks.

I was looking through the report for
1955-56, where I found Rs. 5 crores
allotted for rural housing and the
same report gives as actual payment
a very small amount. That report
also said that four villages were taken
for pilot projects, one in Punjab, one

. in PEPSU, one in U.P. and one in

Rajasthan. In the report for 1956-57,
I thought there would be a further
report on the work done at least in
these four villages, but nothing is
given, excepting the fact that the de-
partment gave some project advice to
Erode in the South. My information
in this connection is that in the case
of the village in Punjab, about 40
houses were built. That is a very
poor achievement for one year, es-
pecially when only four villages were
taken for experiment in the whole of
India. .

My submission in this connection is
that because of the differences in the
kind of life in the villagers and in

_ the habits of life of the people in the
+ different parts of India, model villages

ought to be taken not only in four
States, but at least one village should
be taken in every State in the Union.
One village in every State even means
nothing, when we have 53 lakhg vil-
lages scattered all over the length and
breadth of the country. At jeast one
experiment should be conducted in
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every State and sufficient propaganda
and publicity given fo it in every
State in the Union, but instead of that,
Government have taken only four vil«
lages in four States and even in those
four villages I am sorry to say, Govern-
ment have neglected in carrying out
this work. If crores of rupees are
left like that unused. I do not know
whether it will not lapse. I am not
sure about that; the Minister may
give me the information.

Whatever that be, my submission is
that rural areas should be given more
attention than what is being given to
them now and that responsibility of
housing should be entrusted to the
NES blocks; they should be not only
entrusted with it, but they should be
alerted by the Central Government
that substantial projects may be start-
ed in every State in the Union. The
work should not be slackened in any
way at all.

Shri Kodiyan” (Quilon—Reserved—
Sch. Castes): I wish to say only a few
words about rural housing. As seve-
ral hon. Members have already point-
ed out, the funds allocated for rural
housing in the second Five Year Plan
are quite insufficient in view of the
fact that the problem of rural housing
is immense and if of great urgency.

During the first Plan this important
problem of rural housing was practi-
cally neglected. It is said that out of
the 54 million rural houses, almost 90
per cent. of them are to be either re-
constructed or reconditioned. Such
is the deplorable condition in which
people in the rural areas are forced to
live, When we go to the rural areas
and introduce schemeg for improving
rural housing, we cannot abstain our
attention from the fact that it is the
Scheduled Castes, Scheduled Tribes
and other backward classes people
that are forced td live in rural areas
in inhuman conditions. Most of the
huts inhabited by these backward
class people, especially Scheduled
Caste people, are one-roomed huts,
where they are living along with their
cattle also. So, in any attempt at im-
proving the housing conditions in the
rural areas, priority should be given
to the question of housing of the
Scheduleq Caste people, It is not

merely a question of providing some
loans or aid to the Scheduled Caste
people, but it is a question of provid-
ing land free of cost to them, because
most of these people are landless agri-
cultural labourers, with not even a
single inch of land of their own to live
on. Therefore, I would request the
hon. Minister to make a special provi-
sion for providing free lands to the
Scheduled Caste people in the rural
areas, apart from the loans and other
aid given for construction of houses.

Another point I wish to state in this
connection is the question of maHing
arrangements for utilising the local
building materials in rural areas. So
far as the building materials that are
necessary for rural housing are con-
cerned, they are more cheaper than
the materials needed for wurban
housing. Because, scarce materials
that are needed for building houses,
like cement and other things, are pot
so much needed in rural house cons-
truction. Arrangements should be
made to tap the locally available
materials to the maximum extent.
For this purpose, training-cum-pro-
duction centres should be established
in various parts of the country.

15 hrs.

Another point to which I should like
to draw the attention of the hon.
Minister is the exorbitant rent that is
prevalent in Delhi, under his wvery
nose. 1 need not go into the details
of the serious housing problem in
Delhi. Several hon, Members have al-
ready pointed out the acuteness of the
problem of housing in Defhi. The
failure of the Government to provide
accommodation for their own em-
ployees and the increase in the popula-
tion of Delhi year by year have made
the accommodation problem very
acute. Tn the last two or three years,
rent has increased from 50 to 200 per
cent. in Delhi. The Rent Control Act
is not extended to houses newly built
after 1955. As a result, our capital-
has been virtually a paradise for the
landlords.

In spite of the Rent Control Act,
landlords resort to several methods of
exerting pressure on the tenants and
squeezing the maximum rent possible,

\
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Fifteen to twenty per cent. of the
monthly monetary income of ordinary
people ig being squeezed from them as
rent. In certain cases, the rent comes
to about 40 per cent. also. Therefore,
[ would request the hon. Minister to
ext?nd the Rent Control Act to the
newly-built houses in Delhi, that is,
houses built after 1955 and also to
make sufficient provisiong in the Iaw
to prevent the flouting of the law by
the landlords.

There are so many methods to
which the landlords resort, to bring
pressure and squeeze the maximum
rent from the tenants. What a land-
lord who wantg to get more rent from
the tenant generally doegs is this. He
gives notice to the tenant saying that
he wants the building for his own use
or that he wants to repair that build-
ing. After some hesitation, when the
tenant approaches him saying that no
other accommodation is available and
so he must be allowed to remain in the
building, the landlord will allow_ him
to stay in the house on condition that
more rent should be paid to him. If
this did not succeed, he will approach
the concerned authority and get an
order from him for repairing the house
and the poor tenant is forced to go
out of the house, to ga out of Delhi
itself, 10, or 12 miles away, to the re-
habilitation colonies or some other
places. When he returns, he is
asked to pay more rent. Therefore;
the gquestion of controlling the rent at
a "reasonable level is of utmost im-
portance and urgency. I would again
request the hon, Minister to look into
this problem very seriously.

Z, Shri K, C. Reddy: Mr. Chairman, I
have listened with deep interest to the
dozen and odd hon. Members who
have participated in' this debate and
referred to various aspects of the
activities of the departmenis under
my Ministry. I have listened to their
speeches with deep interest and, may
I say, with profit, and excepting for
a spark here or there, I think I will
be correct if I say that, by and large,
the remarks that have fallen from the
lips of the hon. Members have been
of a constructive and helpful nature.

During the last few months that it
has been my privilege to hold charge
of this Ministry, I have been trying to
acquaint myself with the various pro-
blemg that confront us, and endeavour-
ing to devise ways and means to dis-
charge satisfactorily - the various
services that are expected from a
Ministry of this kind. As one hon.
Member put it, this is a Ministry that
comes into constant touch with people
of all categories and unless the officers,
those who are in charge of the work
of this Ministry, every one, from the
topmost man to the very small person
in the category of servant, is on his
toes, as it were, and endeavours his.
utmost to give satisfactory service,
naturally, there is bound to be some
dissatisfaction.

It has often been said, for example,
taking the C.P.W.D., that it is a pub-
lic waste department, or this depart-
ment or that kind of department.
But, our endeavour will be to make it
really a public welfare department—
PW.D. I hope, before long, in about
6 months’ time or 1 year or 2 years or
3 years, the atmosphere will be so
changed that we will have the
pleasure of hearing from others also
that satisfactory steps have been taken
to make thig department really a wel-
fare department.

The problems that have been refer-
red to during the debate, if I may say
so, most of them, had come to my
notice during the last three months
ever since I began to give my atten-
tion to the problemg and other matters
connected with this Ministry. 1
should not be understood to say that
it ig for the first time, after I took
charge of this Ministry, that attention
began to be focussed on the wvarious
vital aspectg concerned in the adminis-
tration of these various depart-
ments. Constant endeavours were
being made and there have been
varying degrees of succesg in res-
pect of the satisfactory solution
of the various problems. What is be-
ing done by the Ministry at present



8495 Demands for Grants

18 to carry forward those activities
with greater vigour, with greater en-
thus:asm, keeping in tune with the
desire and demands of the people at
large, and to intensify our efforts to
give better results That 15 what we
are attempting to do at the present
moment

Several aspects have been referred
to 1n the course of the debate Much
as I would like to refer to them, be-
cause of limitation of time, I must per
force confine myself to a few major
ones If I have the time, to do so, I
will be able to refer to minor points
as well But, f I am unable to refer
to minor points, I shall see to it that
the hon Members who have raised
those minor pointg receive information
in due course either by correspond-
ence or otherwise ag to what exactly
1s the position with regard to them,
what the Government hag done and
what the Government propose to do
with rcgard to them

My hon friend Shri Easwara Iyer,
who led the debate highlighted the
condiivns of service of the work-
charged establichment particularly in
the CPWD

1 had intended to refer to “the
housing problem first and to refer to
the various aspects of this very com-
plicated problem, very important and
very vital problem but I thought later
that 1t 15 perhaps better that I take up
thi, employcr-employee relation ques-
tion first for the simple reason that
duling the last two-three weeks the
country, the Parhament and every-
one have been more or less intensely
absorbed in this question of employer-
employee relationship  You are all
aware as to what thought has been
given to this problem during the re-
cent weeks You are all aware of
the various aspects that were brought
to the notice of the authonties, to the
Government, and we have been dis-
cussing certamn wvital aspects relating
to this problem during the last few
weeks and Government, if I may say
s0, the whole Government, have been
giving very earnest and cloge atten-
tion to this employer-employee pro-
blem and after constant deliberationm,
very earnest deliberation, Govern-
ment have come to certain conclusions
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and have decided to make a particu-
lar ind of approach towards an ap-
propriate solution, a satisfactory
solution of this very vexed problem

I do not want to go on tlns oceamon
into the various details of the decisions
that the Government have taken, but
I would hke to say this that no one 18
more interested than Government in
creating conditions of service which
will give complete satisfaction, at
least maximum satisfaction if not
complete satisfaction, to the employees
who are working as a hmb of the
Government, if only for extract-
ng cfficient service from the people
who are paid from the Government
exchequer 1o serve the people I do
not claim for the Government that we
have done all that we could have done
and I do not claim perfection for the
Government though Government can
claim perfection for itself But while
our endeavour has been of a certamn
nature and of a certain degree, I
would like to say that during the last
few wetks we have intensified our
effort< and we are trying by various
methods and by making various ap-
proaches to give this problem the
thought that it deserveg and to evolve
formulas and to devise methods
whereby we do not have, to st up
only when trouble starts or when
the strike has been notified, as one
hon Member put it, but 1t has been
€ngaging our constant attention all
il ng the line And speaking for mv
own Ministry, I can tell the hon Jfem-
bers that since the last three month:
il anything has occupied my attention,
if  anything has occupied more
of my time than any other sub-
Jeet, 1t lg this subject of employer-
cmployee cclations 1 have spent
hout, and days over this problem and
1 am happy to say that with the willing
co-operation and assistance of my
officers and with the co-operation of
the employees’ unions, we have
come to g stage where 1 can
modestly claim that we have solved
some of the problems that were pend-

e, perhaps owing

as the CPWD work charg-
td staff are concerned, I have discus-
sed with the uniong over the last two-
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three months on severml oceasions
their problems and I should not be
considered to be immodest if 1 were
to say that the representatives of these
unjons have come to me and said that
by and large they are satisfled with
the various problemg that have been
tackled and while they are thankful
for what has already been done and
what is proposed to be done, they
look forward with hope that their re-
maimng problemg also will be solved
to their satisfaction I would like to
assure the employees’ umons that the
remaiming problems also will be solv-
ed according to their hope, if not to
their full satisfaction. In this connec-
tzon I would like to say this. The hon.
Member, Mr. Easwara lyer, has vefer-
red to a number of demands that have
been pending since a long time so far
ag C.P.W.D. work charged staff 1s con-
cerned 1 have got that list. I have
also got a List of demands in respect
of which we have been able to meet
their grievances and a list of demands
in respect of which we have to wait
for some time to come before we take
a final decision,

Several cut motions have been given
by Mr. Easwara Iyer. Out of rhe 46
or 47 cut motions that have been re-
ceived, practically about 50 per cent,
if not a greater per cent., relate to the
conditions of service of the C.P.W.D.
work charged staff, about whom
during the last few weeks we have
been able to take many decisions. I
am not gomng to refer to all of them.
I will not refer to minor matters like
granting of tools allowance or sanc-
tioning of umforms or compensatory
allowance 1n special localities etc. ete.
They seem to be more or less of a
minor nature and I can only say this
that more than 50 per cent, nearly
75 per cent, of the demands of the
employees have been more or less
conceded.

With regard to the main issue,
namely, that of treating the work
charged establishment people as regu-
lar employees, I would like to say
this. I do not want to go into the
history of the work charged establish-
ment, why such an establishment

came up, how it grew, its genesis, its
obligations, its present position, its
future prospects etc. 1 do not think
this ig the time to weary the House
with such aspects of the question.
The work charged establishment, as itg
very designation shows, grew round
certain works sanctioned from time to
time and the assumption is that ‘vhen
the work 1s closed down this estab-
lishment would not be ordinarily
needed, But we have found by ex-
perience during the last 30 or 40 years
that certain categories of the work
charged establishment gtaff have been
%ept on 1n service because the tempo
of work has increased and certaln
categories of people have been conti-
nuing more or less in constant service
though they have been deemed to be
merely temporary work charged es-
tablishment people That 18 the pro-
blem What to do about it? We have
given considerable thought to this
question during the last few years and
1 am happy to say that we have come
to a conclusion as to how to approach
this question

So far as the non-industrial em-
ployees are concerned, who are part
of this establishment—about 2,000 or
2,500; 1 am not sure about the
figures—I am glad to say that a deci-
sion has been taken that that part of
the work charged establishment will
be converted into regular service of
the Government and their staff will
get the same treatment as the other
regular employees of the Government
of Indla With regard to the balance,
namely, industrial workers, out of the
10,000 and odd that will remain, about
50 per cent., if not a shghtly higher
figure than that, who have put iIn
three years of continuoug service will
be declared to be permanent and all
of them will get the benefits that ac-
crue to Government employees who
are declared to be permanent; that is
to say, they get the same leave, same
dearness allowance and other facilit-
1eg that regular government employees
get. With regard to the remaining
people, we mre trying to see what
could be done llke quasi-permanency
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and so on and so forth. Anyway, I
am in a position to claim that we have
made some rational approaches to-
wards a solution of this problem and
I hope that the employees will be
more gatisfled than dissatisfied wath
the approach that we are making in
thig question and, in course of time,
it there are any difficulties, we will
try to solve these dufficulties to ow
mutual satisfaction.

I said that tools and maintenance
allowances have been sanctioned, The
order has been issued and I do not
want to weary the House with the
scale ot allowance that we have sanc-
tioned.

Then a point was made by hon
Member that these workers should be
treated in the same way as other Guv -
ernment employees in corresponding
salary scales It hag been agreed that
the Government contribution to the
contributory provident fund shall be
raised from 6} per cent, to 8-1/3 per
cent as it 18 prevailling in some other
departments of the Government of
India This concession will be allow-
ed to the Central PW.D. press
workers

There are a number of other matters
in respect of which we have taken a
decision and I do not want to take up
the time of the House by reading all
of them. I hope that as a result of
this approach to this question, there
will be cordial relations between the
employers and the employees, In
thig connection, while our approach to
this question as a Government 1s a
friendly one, I would like to make an
appeal to the employees to go about
thewr work 1n a disciplined way and to
give full value for the wages that are
paid to them, by way of satisfactory
work. That is by the way. jy

While 1 am on this subject of em-
ployer-employee relations I would
hike to say a word about the press
workers. Several points have been
made by the hon, Member from Bengal
about the unsatisfactory condition of
service of the press workers. I think
their demands have been very few,

just about half 5 dozen or so, if I may
say so. And fwo or three of them are
such that they have to be dealt with
ultimately by the Pay Commission
which has just been constituted, as,
for instance, revision of pay-scales,
dearness allowances, merger of dear-
ness allowance with pay, and go on.
The Pay Commission which has been
constituted will be seized of all these
questions.

The mam demand of the employees,
to which we have been giving atten-
tion during the last few days 15 that
class III workers who are industrial
workers should get the same pen-
sionary benefits as class I, II, III and
IV servants are getting. If I were to
go intp the history of this gquestion,
it will be an interesting one. Before
1920, these class III servants were,
getting pension They voluntarily
came forward and said, we do not
want pension benefits, we would like
to have recourse to contributory provi-
dent fund scheme. Then, the pension
scheme was made more attractive;
then, they said, we would like to come
back to the pension scheme. This is
the history of this matter. But I am
glad to say, as I said earlier when I
intervened, that Government have
taken a decision that these clasg III
servants should be treated on the same
footing as class I, I, III and IV ser-
vants are treated, and they should be
given these pension benefits.

My hon friend was uncharitable to
say that Government did this because
there was a strike notice. Even if it
were 50, he could have been a little
thankful; he could have expressed a
word of praise or thankfulness for
what has been done. I do not mund
1t, 50 long as the press employees have
got 1t, so long as the press employees’
demand has been met, I, not only as
a member of Government today, but
alsg as an ex-trade union worker, am
happy that they have got it, and I
would hike to share their pleasure my-
self, and not eniticise that Government
could have done this long age, but
they have done thig with bad grace,
and so on and so forth. It is left to
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the choice of each individual hon.
Member, what language he should use,
and how he should express it. I
should not quarrel with my hon.
friend on this score. That is all that
I can say about it.

Certain other decisions have been
taken with regard to one or two
other matters concerning the press
employees, but I would not like to go
into the details, and I shall leave the
matter at this. Other matters also
which are being pressed on behalf of
the employees by the unions are be-
ing given very careful attention by
Government.

So far as the CP.W.D. is concerned,
some hard words have been said.
These hard words have become so
routine in the sense that they are
being said, I do not know, for the last
how many years, that one findg it
difficult to exactly measure their
value. I have been hearing the same
thing about the C.P.W.D., since I was
a lad of ten; for about forty years and
more, I have heard the same thing
from several platforms, from several
persons, highly-placed ag well as
lowly-placed. I would plead for some
charity. ...

Shri V. P. Nayar: Give us an
occasion.

Shri K. C. Reddy: ...... for some
objective view of the whole picture,
and not to take a dark spot in a
picture, and say the whole picture
is dark. That is not fair. That is
not, I think, the proper way of look-
ing at things.

I am conscious, and I am
aware, that all is not per-
fect in the C.P.W.D. If I may
say so, all is not perfect with anyone
of us. All ig not perfeet with Gov-
ernment; all is not perfect with any
other sphere of activity in which the
country is engaged. So, we have to
very carefully find out what exactly
the disease is and then' apply the

remedy. The remedy ig the toning up -

of the morale of the whole nation, if
I may say so, broadly speaking.

Shri M. P. Mishra (Begusarai): That
is a very hackneyed phrase.

Shri K. C. Reddy: But that will take
time. It is a very vast problem. It

" is a national problem.

Shri M. C. Jain: If the Minister
would compare* the standarq of the
officer in his department with that of
an officer in any other department, of
the same rank, he will see the corr’up-—
tion prevalent in his department.

Shri K. C, Reddy: It is not so much
the nature of the officials of the
various departments. - It is more the
nature of the work that these depart-
ments do. The nature of the work
that the CP.W.D. does is different
from the nature of the work that the
other departments do, and this raises
all sorts of complications and oppor-
tunities, or temptations or whatever
they may be, both for acts of inviting
criticism and also temptations for
others to criticise.

We have got a proverb in our
language—I think there is a similar
proverb in the other language too—
that if a person even drinks butter-
milk under a date tree, it will be said
that he is drinking toddy. So, what-
ever the C.P.W.D. may do under any
circumstances, it so happens that it is
said that there is something wrong
there, and there is corruption there.

Anyway, I should not be under-
stood as saying that I am making out
a case that there is no corruption in
the CP.W.D. The very fact that we
have too many checks and counter-
checks in the C.P.W.D. is precisely to
avoid this corruption. We have got
tender schedules. We have got so
many specifications, and so on and so
forth; we have elaborate forms pre-
pared for this purpose. Then, we have
got the supervisory organisation.
Then, we have got the vigilance orga-
nisation. The latest one is the Techni-
cal Audit Cell, which js independent
c¢f the CPW.D.....

Shrimati Parvathi Krishnan (Coim-
batore): It is all disorganisation.

Shri K. C. Reddy: ....where techni-
cal men have been appointed with a
view to check and examine and sem
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from time to time and to bring to
light the defects in the working of the
department. We have got, therefore,
these checks and counfer-checks.
And why? We have them because it
has been found that there is some-
thing wrong which has got to be
checked.

[Mgr. DEPUTY-SPEAKER in the Chair.]

So, all this organisation has grown
up. It has been our endeavour to do
all these things in order to tone up
the organisation.

One hon. Member said that the vigi-
lance organisation is not doing enough
vigilance work. The House is aware,
I suppose that a few weeks ago, when
it came to the notice of Government
that some Vinaynagar flats had mnot
been built up to specifications, and
that there was something wrong there,
we had our Chief Technical Examiner
to go into this question; he examined
the whole thing, made enquiries, and
then submitted a report. And the
House is aware that, on a humani-
tarian view, however much we did
not like to take action on the officers,
yet, in the interests of the department-
and in the interests of the public, we
had to suspend about eight officers;
and we have suspended them. This is
the resuit of the vigilance work that
has been going on in recent years.

Shri Dasappa: May I know what is
meant by oral warnings? ’

Shri K. C. Reddy: I am not yielding
to the hon. Member. I am sorry I
have got very little time.

Shri V. P, Nayar: May I ask one
question of the Minister? He may
yield to me.

Mr. Deputy-Speaker: The Minister
is not yielding to anyone.

Shri K. C. Reddy: The hon. Member
took exception when I intervened and
said cne or two things when he was
speaking, and I would not like the
hon. Member to intervene when I am
speaking. .

Shri V. P, Nayar: If I may interrupt
the Minister, may I ask one thing?

The Minister says that there are so
many checks and counter-checks,
schedules and what not, for checking
up the work., How is it that in spite
of so thany checks and counter-checks
and schedules, the contractors are al-
ways able to quote far less than the
estimates, unless it be that they use
the wrong material and get the work

approved by some netarious ways?

Shri K. C. Reddy: I welcome this
intervention of the hon. Member be-
cause he has really posed a very im-
portant issue.

We are up against this problem now.
It is ‘true that the contractors quote
below schedule rates, and that has
resulted in bad quality of work, pub-
lic agitation and Government having
to set up inquiries to go to the root of
the matter. So this is a very compli-
cated problem. We have to be con-
stantly balancing one thing against the
other and then adopting means .and
methods in order to tone up the whole
thing and give better service to the
country.

With regard to C.P.W.D, I would
like to refer to one or two matters
before 1 go to. housing. The o‘qjectives
that the P.W.D. should have before it,
according to my humble judgement
after having had some experience with
this department in the last four
months or so, are  eccnomy, speed,
promptness and quality. There should
be economy in building, at every stage.
There should be quality work and
there should be promptness in cons-
tructing these buildings according to
time schedule, and there should also
be promptness in payment of the
claims of contractors or whosoever it
might be. I suppose the department
has been keeping these three objec-
tives in view and I hope it will keep
them in view more and more in future
with a view to obviate or prevent the
constant criticisms that come not only
from the public but, I am free to con-
fess, from other sister departments
and Ministries at some time or other,
and certain other sources.
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But I would like to say that it 1s
not as if the CPW.D only is exclu-
sively to blame for delay or this or
that Other agencies also come into
the picture, and 1t is the job of one
who 15 m charge of this work to find
out where all the difficulties are, how
much of them 1s due to the CPW.D,
and then plug all the holes and make
the whole thing a more foolproof
organisation to give better and better
service In this particular sphere of
national activity

A suggestion was made that a high
power committee should be set up to
go into this whole question The idea
1s tempting and I would like to give
it every consideration In the past,
we have set up committees ke that
But whether a committee of that kind
1s necessary at this stage or could be
set up at a later stage, and if so,
what should be 1ts work and whether
the results that could be achieved
from such committee would be com-
mensurate with the efforts that are
put in—all these questions wnll have
to be considered I would only say
now that I would like to give it my
most earnest consideration

Something was said about contract
system, that 1t should be abolished

Shri T B. Viital Rao: The earler 1t
s done away with the better

Shri K. C. Reddy: Several Members
referred to it May I invite the atten-
tion of the House to the report on the
CPWD and Central Water and
Power Commuission by a committee
presided over by Shri Kasturbha: Lal-
bhai®* This 15 not a very old report,
being made m 1952 After gong
through the whole question, this is
what the Commuttee has said

not likely to be economical The
present procedure under which all
mmportant construction work is
given out on contract should,
therefore, continue

Shri V. P. Nayar: What is the date?
Shri K. C. Reddy: 1952

Shri V. P. Nayar: Was it before the
‘socialist pattern’' or after that”?

Mr. Deputy-Speaker: Order, order.
Constant interruptions 1n this way
should not be there

Shrl K. C. Reddy: “We consider it
however important"—this 13 a matter
we are taking up currently—*“that con-
tracts should more and more be
awarded only to contractors who have
the requsite qualified staff for super-
vising the work and who employ such
staff on a permanent basis”

In other words, they have suggested
well known, reputed engineering firms
who have taken up this work I know
of some m South India and Western
India but unfortunately there 13 no
such firm of contractors 1n Dell:
Perhaps we have to encourage the
constitution of such compames who
have got engineering talent and who
can give good service

So this question has been gone into
very carefully and the considered
recommendation of the Commuttee is
that the contract system should conti-
nue After all, how can we be sure
that departmental execution will
result m better economy®” How can
we be sure that departmental execu-
tion will be free from corruption?
How can we be sure that departmental
execution will, by and large, result in
all good and no evil? These are all
matters which have to be considered
carefully Even supposing we nation-
alise the buwlding Industry, what
happens (Interruptions)?

Mr. Deputy-Speaker: Constant in-
terruptions will take away the time
of the debate.



8507  Demends for Grants 14 AUGUST 1957 Demends for Grants 8508

Shri V. P. Nayar: That is why we do
not stand to interrupt.

Bhri K. C, Reddy: Apart from all
these considerations, the gquestion
simply is this: nationglise construction;
let Government take up the whole
business of construction. If I may say
80, Government has got so many
things on hand today, so many pro-
jects and plans to be executed, so
many more important and vital things,
that I for my part would not like to
take up this building activity also dis-
pensing with all contractors at one
stroke of the pen. We should give it
further consideration and for the
present, I do not think I am in a posi-
tion to hold out any assurance that the
contract system will be done away
with.

Regarding CP.W.D., I do not think
1 need say anything more. I have got
every hope that the CPW.D. will
live down the unjust allegations that
are being made against it and will
show a clean slate and will be
above suspicion m every mafter
and that very soon we will have the
pleasure of hearing from hon. Mem-
bers that there is no room or occasion
for complaints.... (Interruptions).

In this connection, I would like to
invite the co-operation of hon. Mem-
bers and the general public. If there
Is any instance of corruption of a glar-
Ing or minor nature and if hon. Mem-
bers or the informants take the trou-
ble to find out whether there is some
substratum of truth in such complaint
and then bring it to the notice of the
higher authorities in CP.W.D. or the
officials in the Ministry or to my col-
league or to myself, 1 hold out the
assurance that we will pursue the
matter and wherever punishment is
deserved, we will mete out punish-
ment irrespective of consequences.
After all, the country's interests are
higher than those of a particular indi-
vidual, A, B or C. So I would like to
invite the co-operation of hon. Mem-
bers and others to bring to our notice
such instances and we promise that
will fry our very best to track
the culprits and deal with them.

F

In this connection, Shri Easwara
referred to an instance. That s a
Supples and Disposals case which has
nothing to do with C.P.W.D,, and that
is 12 years old—that happened in
1946, Since then, much water has
flowed through the Ganges.... (Inter-
ruptions).

Shrl Easwara Iyer: What I was say-
ing was that in spite of so many years
having elapsed, no action seemed to
have been taken.

Shri K. C. Reddy: I am sorry. I have
not got the time to read the whole
report. But I have a document. (In-
terruptions).

Mr. Depaty-S8peaker: Interruptions
can make the debate livelier. But this
constant commentary is not permis-

sible. 1 cannot persuade myself to
believe that some hon. Members are

helpless and though they make their
best efforts to restrain themselves,
they cannot do so.

Shri K. C. Reddy:
document here.

Mr. Depaty-Speaker: He ought to
show the document to me and
address me.

Shrl K. C. Reddy: It is about this
particular case.

Mr. Deputy-Speaker: Otherwise, he
irvites trouble.

Shri K. C. Reddy: 1 am addressing
him through you, Sir,

1 have got here full information as
to how this case has been dealt with
and I think it will take a lot of the
time of the House to read it.

Shri Ranga: It was disposed of s0
long ago

Shri K. C. Reddy: But, I am willing

I have got a

‘s
|
]
:
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old case and that too relating to dis-
posals To base one's case on this and
make an allegation of corruption 1n the
CPWD 1s what I cannot understand
1 won't say more about 1t

Shri Easwara Iyer: I was not doing
that

Shri K. C. Reddy: I would now pro-
ceed to housing This 15 a very vital
matter affecng the nation My hon
friend, Shr1 Dasappa with whom I had
the privilege of working in the same
cabinet knows me and I know him
very well

Mr. Deputy-Speaker: Even then
none yields to the other

Shri K. C. Reddy: He was rather
very elogquent here over the fact that
the glow of freedom should be felt by
the rural population Not only the
glow but I would like to use a much
better word, not for the sakc of
rhetoric I would hke to say really
that the rural people should enjoy
benefit of freedom 1n an increasing
and ever increasing degree in all res-
pects, not only in respect of housing
I think I am more a villager than my
hon friend I have Lived in a wvillage
even after coming out of the college,
for a good number of years and I claim
to know the rural problem somewhat
I would like to say in all earnestness
that I am proud 1s possible to give th
‘o do whatever 1s possible to give the
maximum of amemties and service to
our suffermg rural human brethren
There can be no mustake about 1t The
Community Project Administration 1s
one of the major activities which are
mainly intended for the benefit of the
rural areas There are so many other
schemes also

Coming to rural housing, 1t 1s a stu-
pendous problem There are 5 lakhs
and odd villages and so many houses—
I cannot calculate their number
readily—and on a modest estimate, 1f
we want to do something about this
matter, worth the while, it will require
Rs 2500 crores, f not Rs 4,000
crores

We have been talking about the
Five Year Plan, we have been talking
about our resources; we have been
talking about priorities ete To tackle
1t satisfactorily, a sum of the order of
Rs 2,500 to Rs 4,000 crores 1s needed

Let me say what my experience was
some 6 or 9 months ago when I went
to Russia I had a useful time there
and I was looked after very well I
had occasion to meet a number of high
dignitaries there I had discussions
with many of them, not excluding the
highest of them in the Governmental
fleld When we were discussing, I put
one of them a question. What 1s it
they have been able to do with regard
to rural housing” The reply that I
got was that they had other matters
to look to though they had been tackl-
ing that during the last ive Five Year
Plans “Now, we have no particular
grandiose scheme All that we are
doing today 1s to give them some
material and other aid for the willag-
ers themselves to put up their buld-
ings” If that mmformation 15 old and
out of date and 1if there are any other
documents or materials available to
our hon friends, I would be happy to
know them This 15 the first-hand
information that I have got so far -
rural housing 1s concerned in Russia,
about what Russia has been able to
do though 1t 18 1n the sixth Five Year
Plan I am not criticising

Dr. Sushila Nayar (Jhans1) I would
hke to interrupt the hon Minister at
this point for a moment Sowviet Gov-
ernment not only supplies them with
materials, but detailed 1instructions,
the detailed plans and supervision and
the people then go and build their
houses That 15 what we want here
also

Shri K. C. Reddy: The hon Mem-
ber 1s anticipating me 1if I may say so
This 18 a stupendous problem and I
will refer to it a little later after refer-
ring o some general aspects of this
housing problem.
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So far as the Central Government
is concerned, reslising that this hous-
ing problem was one to which we
should give as much attention as pos-
sible, in 1852, we initiated the Subsi-
dised Industrial Housing Scheme; in
1854, -~ i~*!ateld the Low Income
Group Housing Scheme. This was
followed up in 1956 by the Slum
Clearance and Improvement Scheme
and the Plantation Labour Scheme,
All these 4 schemes are being
worked out. It is true that we
have not been able to make
as much ©progress as we had
intended to. It is also true that the
allotments, poor as they were com-
paratively speaking, have not been
fully utilised. Maybe the fault of the
State Governments; maybe the fault
of the Central Government or maybe
the fault of the people who are to be
the beneficiaries but who did not come
forward to make use of all these faci-
lities or schemes. I am not trying to
apportion blame between this agency
and that agency. There were some
procedural difficulties also and some
other bottlenecks which we are trying
to remove one by one. In recent weeks
we have passed an order which will
make these easily available to the
people so that they may utilise these
grants for the purpose for which they
are intended. I shall not go into
details. But the fact remains that all
these are urban schemes as I may call
them.

We have come to feel that there is
something more that we should do in
regard to this matter. It was stated
by some of my hon. friends that what
is provided, Rs. 120 crores for these
housing schemes is too poor. I admit
it is not a big figure. With reference
to a vital matter like this, Rs. 120
erores is nothing. In the First Five
Year Plan only Rs. 38 crores or Rs. 40
erores was provided. In the Second
Plan, it is Rs. 120 crores, for housing
purposes; but we should be able to
spend at least Rs. 1,000 crores and not
Rs. 120 crores. (Interruption). We have
been giving thought to this question
and I would like to take this opportu-
nity to read out to the hon. Members
the housing policy of the Government.

The housing problem in the eountry
is one of great magnitude and com-
plexity which will require large scale
finances and a concerted drive on the
part of individuals, , co-operatives,
State Governments and the Centre
over a number of years on a planned
basis. In the urban areas one of the
main problems is bridging ' the gap
that exists between the economic rent
and the social building costs in parti-
cular. The sector of population
which is hit hardest by this pheno-
menon naturally consists of persons in
the low income groups.

The three Housing Schemes of the
Government of India now in operation
for the urban areas are the Subsidized
Industrial Housing Scheme, the Slum
Clearance and Improvement Scheme
and the Low Income Group Housing
Scheme. The present pattern of fin-
ancing these schemes is one of sub-
sidy and loan in the case of the Sub-
sidised Industrial Housing Scheme and
the Slum Clearance Scheme and loan
to State Governments for disburse-
ment to co-operatives and individuals
in the case of the Low Income Group
Housing Scheme. The Subsidized
Industrial Scheme was initiated in
1952 while the other two schemes
were initiated later on as already
indicated, These Schemes have
hitherto benefited only a limited num-
ber of people.

It has been recognised that the

larger number of people. It is also
recognised that Government will have
to subsidize, in some cases substan-

minimum specifications and standards.
It is clear, however, that since our
resources are not unlimited, a priority
will have to be given in the matter of
subsidy to those whose need is the
greatest. There are others whose
demand for housing is equally press-
ing but who could perhaps do

|
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the element of subsidy from Govern-
ment. To such persons it will be a
great help if arrangements could be
made to enable them to obtain land
and loan fingnce to build their own
bouses or to buy them from govern-
mental and semi-governmental agen-
cles or to secure them on a rental
basis.

In the light of the considerations
mentioned above, it is proposed to set
up housing corporations in the various
Btates to provide loan finance with
the Central Government and, in some
cases, the State Governments provid-
ing the necessary subsidy also. It is
intended that these institutions will
channelise into housing, funds drawn
from the private sector as well as
banks, investment companies and fin-
ancial institutions supplemented by
funds from the Life Insurance Corpo-
ration and the Employees Provident
TFund Account, etc. The Corporations
will give long term loans on reason-
able rates of interest. In this propos-
ed scheme the highest priority would
be given to provide money for the
acquisition and development of land
to be made available to builders on a
no-profit-no-loss basis. It is also
intended that State Governments will
be asked to use Government land for
the construction of houses meant for
the low income groups as a part of
their contribution towards subsidy.

Every effort will be mgde to ensure
that the various building agencies
including governmental bodies have a
flexible approach in the matter of
eonstruction specifications so that indi-
genous building materials are used to
the maximum extent possible and
there iz no undue demand on scarce
materials,

Reslising the growing importance of
housing today and the peed for clear-
Ing the slums, Government has set up
in the Ministry of Works, Housing and
Supply a separate Department of
Housing under a Housing Commission-
er, who will be suppurted by appro-
priate staff—technical, administrative
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angd financiel, s ‘hat the implements~
tivn of the housing schemes proceeds
expeditiously and in an efficient man-
nar. It is to be hoped that such of
the State Governments as have not set
uDh separate organisations for housing,
will do s0 without delay., The Gov-
ernment of India have separately an-
nounced a rural housing scheme. The
edgentinl features of the scheme have
been mentioned in a statement that
has been placed on the Table of the
House today in reply to a question
that was tabled on the subject.

The main object behind this policy
is to create conditions under which
mbre and more money could be spent
on housing programmes, Our target
is 1,000 crores of rupees instead of
thig Rs. 100 crores.

My hon. friend, Shri Dasappa, said
thet we were not going about this
question with a certain amount of
drive. He wanted a drive in order to
have something worthwhile. While
Promising that drive, I seek his co-
ODeration to see that all the State Gov-
erhments, eo-operative institutions and
all the other agencies that are in this
fle]d,—individuals not excluded—take
UR this work in all earnestness and
fa)l in line so that we can really
launch a big large-scale drive in order
to achieve something worthwhile in
respect of housing.

I have noted several suggestions
that have been made. Enough money
is not being allotted to slum clear-
ance schemes; subsidy should be given
10 rural housing schemes. Suggestions
of this nature have been made. Gov-
erament will look into all of them. 8o
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forthcoming from the Central Govern-
ment and do something really effec-
tive in the respective States. I am
quite sure about it.

The hon. lady Member, Shrimati

about the rural housing scheme or the
slum clearance scheme, The refer-
ence was, I believe, to slum clearance
scheme and not so much to rural
housing. It is true that he discussed
this with the Chief Minister of West
Bengal. I am aware of it and from
the West Bengal Government, we have
received schemes costing Rs. 7 crores.
We are giving our attention to that
question. So far as rural housing is
concerned, I am not aware of what
my hon. colleague has said and that
is why I said that I did not know
about it much.

What we are now trying to do with
regard to rural housing is only a
beginning. I would like to assure my
hon friend, Shri Dasappa and others
also, who complained that what we do
18 small I am fully conscious of the
fact. It is only a modest beginning
and we are taking up only a sort of a
pilot programme It is not a big pro-
gramme at all when we consider that
part as against the whole. As I szaid
it will require about Rs. 3,000 or
Rs 4,000 crores We are making a
modest beginning.

and others for building houses in the
rural areas. The Commerce and In-
dustry Ministry i3 giving something.
The other Ministries are giving some-
thing. This morning, I have said that
this provision and all the other grants
_ that are available from the other
. Ministries might be pooled together
: and I hope there will be something

which we can draw and achieve

§
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scheme go forward with the necessary
drive, as my hon. friend put it. We
shall do it to the extent that we can
exert our moral influence and only to
that extent we shall be able to make
an effective contribution in regard
this matter,

It should not be forgotten
basic responsibilities in these
lie with the State Governments.
saying this not with a view to
responsibility or to do anything
kind. I say that it is a matter
so that all of us can take
these basic facts. The Central Gov-
ernment can only guide and give
grants and give the technical know-
how and lay down the plan and
schemes It is the State Government

g
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utilise all the facilities made available
by the Central Government, the Cen-
tral Government by itself cannot do
anything worthwhile. It is s0 not only
with regard to this scheme but with
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on date—for class IV guarters is
15,219. We have been able to provide
accommodation up to 5897. The per-
centage is 40. I would also like to say
a few words about A, B, Cl1, C2, DI,
D2, and E types of accommodation.
The percentages with regard to these
are 58, 37, 53, 61, 31, 23 and 89.

This is the position in respect of
each category of accommodation. It
only goes to show that we have got
a good deal of building programme
with regard to all categories before we
can say that we are in the happy
position of being able to meet even 50
per cent or 60 per cent of the demand.

Jaipur, Alwar etc. etc. We wrote to
all the State Governments
reorganisation of States to let us know
what accommodation they could spare
for use by the Central Government in

:

accommodation, no other State Gov-
ernment has been in a poaition to tell
us definitely, here is some accommo-
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dation, please take it and come. What
are we to do?

It was pointed out that we should
send our officers to find out whether-
there is accommodation. I have sent
my officars. However much I may try
by sending officers and all that, I can-
not go to a State and occupy some
accommoedation there unless the State
Government is willing to take us there,

Shri T. B. Viital Rao: That is the
crux of the problem.

An hon. Member: The cat is out of
the bag.

Shri K. C. Reddy: The cat has
always been out of the bag; it is not
coming out of the bag for the first
time now. There is nothing new com-
ing out of the bag. We are giving our
very serious attention to this and I
can say, so far as my Ministry is con-
cerned we have more or less decided
to remove one department of this
Ministry to a place outside Delhi. That
meay be a small department, we have
not yet taken a final decision. That is
the department of explosives—we have
decided to remove explosives from
Delhi. Anyway, I would like to assure
the hon. Members that every endeav-
our will be made to remove as many
offices as possible from Delhi. I would
also like to add, if the Members will
have any satisfaction from that, that
we have taken a decision that no new
offices can come to Delhi without per-
mission at the highest level. That is
a negative approach to the problem.

Shri T. B. Vittal Rao: Put a stop to
that.

Skri K. C. Reddy: 1 would like very
briefly to refer to a few other matters
to which reference was made by a
number of speakers. It was my idea
to give facts and figures with regard
to the various housing aschemes
show what allotments were

what progress has been made and

-1
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that. I think they gre all in the state-
ments which Government has placed
on the Table and I should not weary
the House by repeating those figures.

With regard to plantation labour
scheme, out of six or seven States it is
only one State that has come forward
to make use of that scheme; other
States have not been able to make use
of that scheme because they have to
frame rules and so on, and complete
the preliminaries before making use
of the scheme.

Shri T. B. Vitial Rao: Whuich is that
one Btate?

Bhrl K. C. Eeddy: The question may
be left unanswered. It 13 a State
where there are large number of plan-
tations (Interruption). It is Kerala.

Shri V. P, Nayar: We want other
Btates to follow our lead.

Shri K. C. Reddy: I can give an
instance where Kerala has not come
forward to take advantage of a scheme
to the same degree that other Btates
have come forward to make use of
that.

Then, Sir, I would like to say a word
about our presses. Some critical siate-
ments have been made about our
presses, We have been increasing our
capacity during the last few years. We
have doubled it, if not trebled 1t—I do
not know what our exact capacity now
is

Shri T. B. Vitial Rao: Even then we

MOurpxoceedkmpnmcdlfterone
year.

Bhrli K. C. Reddy: I am coming to
that. We have built two new presses
in recent years. We have now built a
separate press at Faridabad for parlia-
mentary printing purposes, in addi-
tion to the work that may be drne in
Delhi. It is true that there is a guod
lot of delay, but our activity has
increased so tremendously during the
last few years. The number of pages
ot proceedings printed are much more
than what it was before. Our activity
has increased and it goes on increas-

soon we will be able to do it.
that 18 a matter which 15 very much
borne in mind by the Government.

About Ashoke Hotel, I was maore
more than gratfied that 1t got a clean
bil. No eriticism was made, The
one hon. Member who spoke of it was
all prase for that. When the full
facts about Ashoka Hotel will be plac-
ed before tlus House, I have not the
least doubt 1n my mund that even
those who have got some unfavour-
able notions about this hotel will
revise ther opinion. I would like to
read one or two objective statements
about this Ashoka Hotel by people
who had been here from outside India,
This s, Sir, Traveling on the Fringe,
a publication by a very well known
travel agency. It is by one Mr. Hem-
phill, President of the Amerjcan
Society of Travel Agents (ABTA), one
of the most influential travel agents in
the whole world They have got con-
siderable influence. After coming to
Delh: and seeimng Ashoka Hotel this is
what he says:

“But today here in Delhi, by
contrast with the old India......

Some people are very unhappy ginrut
the name. I do not know why they
should be unhappy.
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[Shri K C Reddy]
Hotel, why not have Jehangir Hotel
or something like that, That is by the
way Mr Hemphill goes on to say:

floor, four-room suite which the

munagement has assigned to me
I can almost feel that Iam a...."

The words that he used are unhappy.
L modern Moghul.... .”

(Interruptions)
Then 1t continues:
“ as I look over the new

embassy district towards the
magnificent buildings, domes and
arches of the capital and realize
that here is a new India nsing
Phoemix-lhke from the dust and
ashes of the past”

Then, here 18 another statement which
would lLike to share with the House,
This is from a Newsletter, a
published document I will read only
one or two sentences and not all the
details

“It may be mentioried here that

-

And, that 15 the case with many of
the hotels of this size anywhere in
the world

“Perhaps after the first World
War 1t began to pave 1ts way.
Today it is very dificult to get
accommodation in 1t The high
standard initiated by the founder
18 being maintained "

Then 1t goes on to gay :

‘Simularly, the starting of
Ashoka Hotel in Delhi is a far-
sighted proposition Numberless
delegations from outnide India
visit the capital of India. Any
attempt to lower the standard
with & view t0 economise the
expenditure is a ghort-sighted

to
hoped that the Members of Parlia-
ment"—that 12 what the wrnter of
this letter says-—‘“will stand by the
Prime Minister and see that the hagh
standard 15 mamtamned in the Ashcka
Hotel to establish @ reputation of
India’s capital. In the course of
time"” .. it may be three years, four
years or flve years,...“Ashoka Hotel
will be a sure money-spmnner”. So
much for the Ashoka Hotel.

Now, 1 would like to conclude my
speech I may say once again how
grateful I am for the helpful sugges-
tions that have been made by the
Members who have participated in this
debate I thunk I was profited by
them and such of the pomnts that I
have not been able to touch in the
course of my speech will be taken
note of and it shall be my endeavour
to attend to them. On our part we
shall do everythung that is possible
in order to make, as I smid, 1n the
course of my speech, this department
really a public welfare department.

Mr. Deputy-Speaker: Shn Hemra)
has sent an intimation that he intends
to move cut motions 1387, 1388 and
1369, but that was received at
3-30 p.m It 13 time-bayred and it
cannot be permitted now. Now, 1
shall put all the cut motions, to the
vote of the House,

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: I shall now
put the Demands to vote.

The question is:
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Demands Nos. 92, 08, 94, 95, 96, 132,
188 and 134"

The motion was adopted.
[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—

“That a sum not exceeding
Rs. 32,67,000 be granted to the
President to complete the sum
necessary to delray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of Ministry of Works,
Housing & Supply’ "

DeMaxp No. 93—SvurpPLIxs

“That a sum not exceeding
Rs, 1,52,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Supplies’ .

Demanp No. 94—OrEer Civi 'Wonrks

“That a sum not exceeding
Rs. 12,0547,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Other Civil Works'".

Dxmanp No. 95-—STATroNERY AND
Pravrovg

“That & sum not exceeding

Rs. 4,02,37,000 be granted to the

President to complete the sum

Drmaxp No.

8524

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Stationery and Print-
ing'",

UNDER THE MiNISTRY Or WoRxs,
Housma AND Surrry

“That a sum not exceeding

Rs. 52,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1058, in-
respect of ‘Miscellaneous Depart~
ments and Expenditure under the
Ministry of Works, Housing and
Supply’ ".

182—Dzrax CAPrran
OvuTLAY

“That a sum not exceeding
Rs. 4,27,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Delhi Capital Outlay’”.

Drmanp No. 138—CArrTaL OUTLAY ON

Bomomves

“That a sum not

Rs. 2,67,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
Tespect of ‘Capital Outlay on
Buildings' ",

Demanp No. 134—OTtaEr Carrras Ovur-

‘LAY or THE MumvisTey oF Womxs,
Housimng aND SurrLy

“That a sum not exceeding
Rs, 1,25,86,000 be granted to the
President to complete tha sum
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is that the services that are at pre-
sent running the administration of the
community projects are not upto the
mark. They have not got faith in the
programme. They have not got that
missionary zeal. They have not got
faith in the Plan. They cannot devote
themselves to rural uplift. It is an ill-
assortment of people, one taken from
this department, one taken from that
department, one
tions from one Ministry, another
receiving training under another Min-
istry, a hotchpotch sort of recruit-
ment. Unless and until we have got a
special cadre just as you have the
LP.S. or the I.LA.S. or the LF.8, you
cannot maKe a success of this pro-
gramme. These people are brought up
under certain traditions. I wish that
this suggestion of mine should be
seriously considered. If you wish to
make the community development
programme a success in the country,
it should be manned by people who
have got a .faith in the programme,
who should not consider it to be a
routine duty. There are a hundred-
and-one departments in the Govern-
ment. They are all routine depart-
ments. If you want to look at commu-
nity development from that point of
view, I submit, our community deve-
lopment programme will be a huge
failure.

Lastly, I would draw the atfention
of the hon. Home Minister to one
point with regard to Pakistani nation-
als. I have not got much to say on this
point. But, I have felt that certain
Scheduled Caste people and certain
Christians, who, under force of cir-
cumstances, are compelled to remain
in Pakistan and who are described as
Pakistani nationals, feel ill at ease
to remain there permanently. Some of
them are coming here off and on, on
temporary visas. All their relations
are in India. Some of them have gone
out of employment there, Butf, under
the rules that are in force in this
country, they cannot remain here
permanently. Even though they pre-
" sent applications to the district magis-
trate, they are forwarded to the State
Government, which are again for-
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warded to the Central Government,
and ultimately, all these applications
are rejected and the poor fellows
have to be -driven out to Pakistan.
Theirs is a very sad case and it should
be sympathetically considered by the
hon. Home Minister, and if necessary
the relevant rules should be modified.

i wing : (foemEgR) @ oS-
& HEIRd , IAT AT F I
AU A g AR fafew oAt &
T AFU F1 gTad &1 9 § @ar
g @ #F aga & sarar fafwmar v
TG ATAT B |

mif feeger g7 3 ©F g9 ¥
wfwee e frar @ AR ag 0w
FHATTEN & Jal F FIT M F7M |
WX 30§ 1% gag 78! 6 o A€
FET AT F G AHL § GEHL
T WX IgT A &, T F JaA1 7
R weq giaame 7 -afg @9 arelt €,
IH F FHY FT =T IoaT & T g |

™ it Wi afcfeafa 7 FEE a@

F A0 T IR SR & A
& dat & fear wmac @ A af
FET ATEA F ASA T a4 WA
TP § @ T AN FEEl ®
FHATCET & qqdi | faHawT ova< 20,
T AT G TFA § W W G T
# ST MR ¥ g 7o wEeT 7 Ag
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gfaeet a1 aXrEy F7 @1 AT B A
qEHEE fAaq #T Er T &R
FAFA MM GTE 1 g TH
T it gfe #1 W ggEE § WK
S & fiF sy sfas feafa &4t &,
Il [qY 9@y frar § WK S
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1088, in
respect of Privy Purses and
Allowances of Indian Rulers'”.

Demanp No. 57—Dmm

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding

Rs. 4,00,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Delhi’ ",

Demany No. 58—HrMACHAL PraDEsSH
Mr. Deputy-Speaker; Motion moved:

“That a sum not exceeding
Rs. 2,72,60,000 be granted to the
President to complete the sum
necessary to defray the charges
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Himachal Pradesh’”.

Demanp No. 50—ANDAMAN AND
Nrcoezr IsLANDS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 1,50,09,000 be granted to the
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Demaxy No. 81—Tarroma

“That a sum not exceeding
Rs. 8,565,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1088, in
respect of ‘Laccadive, Minicoy and
Amindivi Islands’".

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,61,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Home Affairs'”.

Dzmanp No. 120—Carrrar OuTLAY OF
THE Moastey or Homz Arrams

Mr. Deputy-Speaker: Motion moved:

“That a sum not exeesding
Rs. 1,30,02,000 be granted to the
President to complete the sum
necessary to defray the charges’
which will come in course of
payment during the year ending .
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(Mr. Deputy-Speaker]

the 31st day of March, 1858, in
respect of ‘Capital Qutlay of the
Ministry of Home Affairs’”.

Shri Naushir Bharucha (East
Khandesh): Mr. Deputy-Speaker, I
am grateful to you for giving me an
opportunity to speak on this occasion.
I desire only to speak on one issue
that relates to the cut motion
No. 04 which I have tabled
and which is to the effect that I
desire to reduce the demand under
this head to Tupee one, to discuss the
failure to make two unilingual States
of Maha Gujerat .and Samkukta
Maharashtra.

It is rather unfortunate that an
impression is gaining ground that the
resentment created after the States
Reorganisation Commission is now
likely to quieten down and that ulti-
mately people will reconcile them-
selves to the idea of a hilingual State.
May [ take this opportunity to tell
this House that so long as the basis
of injustice persists, there is not the
slightest doubt that the agitation will
continue and the resentment will go
deeper into the minds of the people
both of Maharashtra and Maha
Gujarat. We have been repeatedly
told that it has not been found in the
interests of India that two separate
umlingual States of Maharashtra and
Maha Gujarat should be created. I
have been repeatedly asking both on
the floor of this House and in the
numerous meetings which I have been
addressing, what is this interest of
India that 1s being trotted out. May
I know how it is that the interests of
India were not affected when 13
unilingual States were created and
how it is that the unity of India is
being endangered only if Maha
Gujarat and Maharashtra are created?
No reply has been forthcoming. I
demand that the hon. Home Minuter
do state categorically—one, two, three,

four,—that this is the interest of India -

and in this manner it is being threat-
ened, this is the unity of India and in

this manner it is being threatened,
etc. But no reply has " been forth-
coming.

Sir, when Maharashtra and Maba
Gujarat were denled unilingual
States, the only ground that was put
forward was that certain minorities
were feeling apprehensive that their
interests will not be protected in a
unilingual Maharashtra, particulsrly.
when Bombay city was made iis
capital. This talk about minority in-
terests reminds one of the time when
the Muslim League was talking of
minority interests which has resulted
in the partition of this country. And
still, today, we find that on the basis
of the so-called minority interests,
injustice is being perpetrated omn the
34 crores of Maharashtrians. 1
to this House to consider whether this
piece of injustice is not going to be
removed. The Government have re-
peatedly told us that before they
arrived at the bigger bilingual
formula they consulted so
people. I ask, “Whom did they
consult”. Only Congressmen. The
principal representatives, either of
Msaha Gujarat or Maharashtra were
never called and never consulted. The
case of Maharashtra and Maha
Gujarat went by default because deli-
berately, the Congress and the Gov-
ernment persisted in discussing this
issue only with the Congressmen. 1
ask, what type of discussion and con-
sultation was this. This is an issue
which should not have been looked
at from the party point of view. It
should have been looked at only from
the very larger national interests, and
I ask, what could have been lost if
Government had consulted those
people who truly represent the feel-
ings, sentiments and aspirations of the

people.

I once again invite the attention of
the House to the fact that four times
the Government changed its decision
on the States reorganisation in so
far as it affected Bombay Biate In
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the first place, they accepted the deci-
sion of the States Reorganisation Com-
mission, and gave us a truncatad bilin-
gual State without Vidarbha or Maha-
rashtra. Then they changed over to
three State formula, Then they
changed over to the centrally admi-
nistered Bombay City and finally
they _' changed over {0 the
billingual
the Government changed its de-
cisions and its prestige wss not
shaken, I appeal to them, change it
for the fifth time again. Your
prestige, far from being shaken, will
be very considerably enhanced.

There are many more Members who
will speak on this issue I simply
appeal to this Government: call a
round table conference and make &
statement of policy, that you are
prepared to re-open this issue. I am
not asking for a straightaway decla-
ration. 1 say, make a policy state-
ment that you are prepared to re-
consider and reopen it. Have a round
table conference. 'What is there to be
afraid of a round table conference
and to reconsider the whole issue?
Let this Government not be under the
impression that because things are
quiet at the moment the resentment
has died down. It has not died
down. It will persist; it will linger.
My appeal to the Government is that
they should, even at this belated
stage, see that some justice is done,
because, until a matter of this kind
is set right, no matter whether it is
the decision of Parliament or any
other body, we in Maharashtra and
Maha Gujarat will take this as an
unsettled issue.

Shri Raghnblr Sahai (Budaun):
Mr. Deputy-Speaker, I thank you for
having given me an oppartunity to
speak at this early stage. I congratu-
late the hon. Home Minister on the
promptness with which the Essential
Services Maintenance Bill, 1957 was
introduced into this House and there-
after the ordinance,~which has now
been withdrawn,—because of the
threat that was held out by the P & T

and other employees of the Central
Gavernment to go on strike, In my
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Commisgion. 8o, I take
tunity to congratulate the .
Minister and his

prompt action that they
thereby averting the strike,
had created a very tense
the entire country.
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This threatened strike also
a pertinent question that should be
considered by this House and by the
hon. Home Minister, namely, whether
a Government servant has a right to
go on strike and whether he can hold
out a threat that he would go on
strike. Personally I feel that a Go-
vernment servant as he is aitua
has not got the right to go on
or to hold out a threat that he
go on strike. I find in the
it was specifically mentioned that
Government servant has got no
right. The ordinance has been wi
drawn, but I would request the hom,
Home Minister to make it very eclear
in the Government servants'
rules that a Government servant
is prohibited from holding out this
threat or from putting it into action,
because I feel that Government ser-
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(Shri Raghubir Sahai]

that were made by the P & T em-
ployees. Those demands were placed
before the House and were discussed
in extenso by the Communications
Minister; I am not going to weary
the House with that. But two of their
demands were that they should be
given the right to contest the election
and to criticise the Government and
that the rules governing their service
should be placed on the statute-book
in the form of a legislation. The least
that I can say is that they are pre-
posterous demands and no Govern-
ment can accede/to them. Therefore,
the rules should be revised and any
such lacuna that has been left upto
this time should be filled up.

Wy another suggestion iz that the
Bill, which has been passed by this
House by such an overwhelming
majority, should be placed on the
statute-hbook permanently. I hear
there are certain rumours that after
withdrawal of the ordinance, per-
haps the Government has been think-
ing seriously that the Bill should not
be proceeded with in the Rajya
Sabha. That would be, in my humble
opinion, a wvery short-sighted step.
I do not attach any importance to the
criticism of those friends of mine,
who say that placing of such
a legislation on the statute-book
would be a blpt on the Government.
The blot on the Government would be
when the provisions of that Bill
would be abused. I am reminded of a
saying of the late lamented Mr.
Gokhale. One occasion, he said, "It is
very good that a Government posseas-
es a giant's power, but it is not good
that the powers should be used like
a glant”. I wish that that advice
given by such a sggacious leader of
our country should be accepted by
the Government. The Bill should be
permanently placed on the statute-
book. We know from the past record
of this Government that such Bills,
where drastic powers are given to
the Government, are not abused. We
have seen the fate of the Preventive
Detention Act, whose life has been
extended up to December, 1887, Cer-
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permanently, surely its provisioms are
not going to be abused.

The other point I would like to
invite the attention of the hon. Home
Minister to is the revision of the
Indian Arms Act. Everybody
that it is a very old piefe of
tion. Although we know that the
tral Government as well as the
Governments are inclined to issue
arm licences more liberally to the peo-
ple. 1 feel that the issuance of these
licences depends mostly on the whims
and caprices of a District Magistrate.
You will permit me to give one or
two instances. I found & District
Msgistrate who invariably issued an
arms licence to bad character. There
was another District Magistrate, who
would issue an arms licence making
it a condition precedent that if he
want: an arms licence, then s0 much
money should be invested in the small
savings. In both these cases, the de-
serving men are deprived of the arms
licences. The result was that the cri-
mes increased. I find from the re-
port of the Home Ministry that the
revision of the Arms Act is under
contemplation. I would request the
hon. Home Minister that it should be
expedited and definite rules and regu-
lations should be formulated, so that
the vagaries of a District Magistrate
mgy be restrained.

The third point I wish to make out
is that there should be a definite
cadre for running the services under
the community development pro-
gramme. The other day, when the
community development grants were
being discussed here, it was admitted
by the hon. Minister-in=-charge, Mr.
8. K. Dey, that he has failed entirely
in ‘securing public cooperation, so far
as the running of the community de-
velopment programme went. What is
it due to? Why was public co-copera-
tion not forthcoming? My contention

3
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department, one recelving instruc-
tions from one Ministry, another
receiving training under another Min-
istry, & hotchpotch sort of recruit-
ment. Unless and until we have got a
special cadre just as you have the
IP.8, or the 1LAS. or the LF.B, you
cannot make a success of this pro-
gramme. These people are brought up
under certain traditions. I wish that
this suggestion of mine should be
seriously considered. If you wish to
make the community development
programme a success in the country,
it should be manned by people who
have got a faith in the programme,
who should not consider it to be a
routine duty, There are a hundred-
and-one departments in the Govern-
ment. They are all routine depart-
ments. If you want to look at commu-
nity development from that point of
view, I submit, our community deve-
lopment programme will be a huge
failure.

Lastly, I would draw the attention
of the hon. Home Minister to one
point with regard to Pakistani nation-
als. I have not got much to say on this
point. But, I have felt that certain
Scheduled Caste people and certain
Christians, who, under force of cir-
cumstances, are compelled to remain
in Pakistan and who are described as
Pakistani nationals, feel ill at ease
to remain there permanently. Some of
them are coming here off and on, on
temporary visas. All their relations
are in India. Some of them have gone
out of employment there. But, under
the rules that are in force in this
country, they cannot remain here
permanently. Even though they pre-
sent applications to the district magis-
trate, they are forwarded to the Btate
Government, which are again for-

wardey t5 the Central Government,
and Ultimately, all these applications
8re Ibjected and the poor Zellows
have \5 be driven out to Pakistan.
“dﬂuawuammum
be sY¥pathetically considered by the
hm"imem.mdﬂnm
the relevant rules should be modified.
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Shri Nana Patil (Satara):* I rise
to protest agamst the grave injustice
done by Government to the people
whose mother-tongue 13 Marathi and
Gujaratl, and against the most ruth-
less measures of repression resorted
to by Government for suppressing
the demand of the Marathi and Guja-
rati-speaking people

I wish to give a brief history of the
problem of reorgamisation of States
on the basis of language. The Indian
National Congress adopted the princi-
ple of linguistic provinces in 1820.
Makhatma Gandh: was the lpresident
of the sesmon of the All India Con-
gress held in Belgaum m 1924 ‘The
resolution dealing with the problem of
reorganisation of States on the
basis of language Wwas unani-
mously adopted m this Sesgion. The
session of the AICC which met n
Caleutta 1n 1928 was presided over by
Pandit Motilal Nehru The resolution
regarding the reorganisation of
States was unanumously adopted in
that session The election manifesto
of the Congress issued in 1945 sole-
mnly promised to reorganise the
States on the basis of language. The
Congress leaders promised to imple-
ment this resolution as soon as India
won freedom. There shoyld be no
difficulty for the government to im-
plement this promise

Today, we find most of the States in
India have been organised on lingui-
stic basis. There 15 the State of Ben-
gal for Bengali-speaking people,

‘!nlhllT_t;anshlbn of speech delivered in Marathi.



son why 1 think so is this. Long be-
fore the question of formation of
linguistic States came on the agenda,
it was decided that Bombay should
not be included in Samyukta Maha-
rashtra. The report of the Dar
Commission was published on 13th
December, 1948, The Commission ex-
pressed its opinion that the City of
Bombay should not be included in
Samyukta Maharashtra. In the
session of the Congress which was
held in Jaipur in the last week of
December, another committee consist-
ing of Pandit Nehru, Sardar Vallabh-
bhai Patel and Dr. Pattabhi Sita-
ramayya, the then President of the
Congress was appointed to go into the
question of reorganisation of States
on linguistic basis. This committee
consisting of the foremost leaders of
the Congress published its report on
5th April, 1849. This committee also
expressed its opinion that Samyukta
Maharashtra should be formed with-
out the city of Bombay. So, it is
obvious that if Bombay city was an
integral part of SBamyukta Maharash-
tra, Samyukta Maharashtra and Maha
Gujarat would have been formed long
ago. Where is the question of justice
including the Marathi-speaking people
in a bilingual State when all the
other States in the Indian Union
have been reorganised on a linguistic
basis?

The Indian National Congress pro-
mised for thirty years to reorganise

14 AUGUST 1967 Demands for Grants 8548

the States on linguistic lines. They
told the people that the promise
would be fulfilled as soon as India
that they do so. But as soon as India
becampe iree, the Congress changed its
opinion. Three commissions wers
.mb‘.ltﬂd. But none of them conceded
the just and democratic ‘demand of
the Marathi-speaking people. All the
other States were organised on lingu-
istic pasis. What then is the reason
for being unjust only in the case of
the Marathi-speaking people?

The Marathi-speaking people laun-
ched @8 peaceful and democratic
struggle to achieve their just demand
of Ssmyukta Maharashtra with the
city of Bombay. While this struggle
was on, the Prime Minister, Shri
Jawaharlal Nehru announced on 16th
of Jsnuary, 1956, on the radio that
Bombay would be centrally admi-
nistered. Just a day before this an-
nounsement was made. some leaders
of the Samyukta Maharashtra move-
ment Were detained under the provi-
sions of the Preventive Detention
Act. This step was resorted to for
suppressing the movement of Sam-
yukts Maharashtra. But the conse-
quence of this measure was quite in
the opPposite direction. The Samyukta
Mahgrashtra movement was streng-
thened and it swelled. The Govern-
ment Proceeded to imprison thousands
of people. The Government was,
however, not satisfied with these

ive measures. They, therefore,
regorted to firing on innocent people.

The object of firing which was re-
sorted to for a week, that is, from
17th te 23rd January, was most mean
and devasting. I was going to call
Government’s action ‘shaitaniyat’ but
word is not a parliamentary word, I
am pot using it in my speech.

17 hrs.

shsi N. N. Patel (Bulsar-Reserved-
Sch. Tribes):* What shaitaniyat have
you done in Bombay?

*English translation of the interruption made in Marathi
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Shri Nana Patil: The object was
to destroy the self-respect of the
Marathi-speaking people, to compel
them to abject surrender, to see that
they will not have the courage and
strength to ramse their voice against
any wnjustice and to smash to pieces
the movement for Bamyukta Maha-

and vengeance
Our immediate and urgent demand,
therefore, 15 that a judicial nqury
must be made into these firings in
which more than a hundred innocent
persons were murdered and several
hundreds were wounded

For refusing to concede the just
demand of the Marathi-speaking peo-
ple for Samyukta Maharashtra, the Go-
vernment advance the lame excuse
that 1t 15 an 1ssue of quarrel between
the Marathi and Gujarati-speaking
people Mahatma Gandhi went to
attend the Round Table Conference in
London mn 1931 He had formulated
eleven demands When he pleaded at
the conference for the demands being
conceded by Bntish imperialism, he
was told that there was a quarrel be-
tween the Hindus and Mushms 1
India and that was why his demands
could not be conceded. The Con-
gress Government 1s telhng us today

what British imperialismy t0ld Mahat-
ma Gandhi They tell us that the
demand for Samyukia Maharashira
with the City of Bombay cannot
be conceded because thers is a
quarrel on this issue between the
Gujaratis and Maharashirians, I want
to ask who is responsible for this
quarrel Who is at its bottom? It is
our contention that the Congress Go-
vernment has provoked and incited it.

Shrl Surya Prasad (Gwalior-Re-
served-Sch Castes): May I know
whether the hon Member is spesking
extempore or reading his speech?
Shrl Ranga: It does not matter
Mr. Deputy-Speaker: Sometimes
mdulgence is shown in the case of
the first speech of the Member.

Shri Nana Patil: We are again told
that organisation of States on hingus-
tic basis creates separatist tendencies
and 1s harmful to the unmity of the
country This argument also 13 a
lame excuse The umity of the country
was not disrupted and separatist ten-
dencies were not generated when
thirteen States were reorganised on
lingustic hasis I cannot understand
how the unity of the country would
be disrupted and separatist tendenci-
es created if Samyukta Maharashtra
is formed This argument is untenable
and baseless

I want to tell Government that it
15 not yet too late to concede the de-
mand of Samyukta Maharashtra with
the City of Bombay Concede the just
demand for Samyukta Maharashtra
with the City of Bombay and for
Maha Gujarat without further delay.
This 18 our demand If Government
refuse to concede our democratic
demand of Samyukta Maharashtra
with Bombay and Belgaum, we are
confident and we are determined to
secure the demand by launching
struggle which will be peacefu] and
democratic in character We wall be
compelled to do so agamst our will
and desire, as Government leave us
no other alternative to choose. Thia
lesson was taught to us by Bhagvat
gita
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In the end, I want to tell a story
our Scriptures as it is quite rele-
vant to this lssue. All know how the
quarrel between Pandavas and Kaura-
vas began and how it, in the end, led
to war It was Shakumi Mama who
incited the quarrel between them.
The Kauravas sent the Pandavas to
exile for 12 years. When they return-
after completing the period of
Shn Krnshna went to the
vas to mediate on behalf of the
Pandavas He told the Kauravas:
“Pandavas have returned from exile
Now give them their just share”
Having heard this, the Kauravas got
angry, lost their temper and told Shri
Krishna “The Pandavas will not get
even a fraction of an inch of land m
our kingdom” Shr1 Krishna advised
them to be calm and to think calm-
ly He told them i1n the end to be
ready for a war if they were not pre-
pared to concede the just demand of
Pandavas All of you know what the
end of that war was

The people of Maharashtra have
shed thewr blood for achieving their
demand for formation of Samyukta
Maharashtra with Bombay and Bel-
gaum Hundreds have lost their hives.
As long as we are alive, we will
never accept the bilingual State and
cease to struggle for the realisation
of our objective, namely, Samyukta
Maharashtra with the City of Bombay
and Belgaum and Karwar, till it is
achieved

.70 WP : (F AT F AT
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Shri P. R. Patel (Mehsana): It is
with pain that I have to speak to-
day After hearing my hon. friend,
Shr1 Nana Patil, when I speak I know
my responsibibities It is true that
Gujarat 1s not happy and Maharashtra
1s not happy by the decision about
Bombay That 1s very clear from the
results of the elections In Maharash-
tra, some 101 Members have been sent
to the Bombay Assembly by the Sam=
yukta Maharashtra Samiti In Guja-
rat, no doubt the Maha Gujarat Janata
Parishad could send only 20 However,
the people of Gujarat do feel that in-
justice has been done not only to
Gujarat but to Maharashtira also.

were most undemocratic I could say
that the Congress which 15 for a socia-
lisic pattern or socialism adopted
methods of capitalism Sir, to put His
Highness of Baroda and not the Presi-
dent of the GPCC. is an example

anything else In Baroda the Presi-

:
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Mr. Deputy-Speaker: That would
not be for any other Member to say.
It was a point of order that was rais-
ed which ought to have been for
the Chair whether it could be said
or not. Individual Members spring up
from their seats and answer that I

between what he has said and the
ultimate object that he has got.

Shri P. R. Patel: In order to win the
elections the Mmisters went on tour
Not only the Mimsters but the Col-
of police officers What does 1t show?
In a democratic country election must
be far and free Because of all these
reasons we could secure less seats
That does not mean that Gujarat 1s
not for Maha Gujarat

Recently, T had been to Navasen
and Surat, the constituency of our
hon Minister, Shn Morar)z I heard
80 many things I learnt so many
things as to what made him succeed
1 do not want to say all that

Mr. Deputy-Speaker: You need not
say all those things

Shri P, E. Patel: I won’t say But
there 15 one thing This 1s a marrage
een two parties who are most
unwiling Even a marriage of grown-
up persons, both unwilling never be-
comes happy

hlhﬂr.l.hul:ﬂmuumhm-
on of groups, Marathi speaking and
Gujarati speaking Both do mot decide

!
g

Government that Bombay
separate State But why
mmplemented? What were
After that another decision
that Bombay should be
Centre None from Gujarat
requested that Bombay
be under the Centre The decision was

11
EEEEE;

Government Gujarat and Maharashtra
should not suffer I most humbly
submit that the Bombay question
should be solved i the best possible
way, in the best interests of the coun-

Some days back the Chief Minister
of Mysore State saxd that Bom-
bay belongs to the whole coun-
try That question must be solv-
ed by the Government and 1t 18 the
responsibility of the Central Govern-
ment and the Congress Party n
power After all we do not hold any
power We cannot decide that ques-
tion Even if we just convene a con-
ference and come to certain decimon
regarding Bombay, I would ask the
hon Minister whether he iz going to
accept that decision If he 18 pre-
pared to accept the decision of
the Maha Gujarat Janta Parishad
and Samyukta Maharashtra Samiti,
they will st together and apply
their heads and come to certann
decimons Is the Government pre-
pared to accept that decision? It
seems that whatever be the thing,
the Government 1s not clear, it s
rather confused by the problem of
Bombay

An Hon, Member: Why not produce
the decimon?

Shri P. K. Patel: Let the guarantee
come from the Government What-
ever be the decamon, the Government
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rat, because they were afraid that
they would not get more seats from
Maharashtra, they brought in
Marathawada etc. They were new
additions after all and naturally, they
have been tempted to vote for Con-
gress. Would anybody show me that
in a State there are different types
of laws? Vidarba is ruled by Tdarba
laws; the taxation there being Vidar-
ba taxation. Marathawada taxation
and laws are quite different. Then,
there are the Hyderabad laws and

Shri P. R, Patel: It Is said that
formation of States on linguistic basis
is bad and harmful to the country.
I do not accept this proposition.
Thirteen States have been formed on
language basis. Am I to believe that
thirteen times harm has been done to
our country by our leaders? That
only suggests that it does not harm
the country. Even our great Rashtra-
pita, Gandhiji, was also of the opinion
that States should be formed on a
language basis. Sardar- Vallabhbhai
Patel was for Mahagujerat. The
book that is published by the Central
Government also speaks the same
thing. My submussion is that this
problem should be solved once for
all.

By whom was this Bombay problem
complicated and confused? It was by
the Central Government and by the
Congress. It was because of that
that there was firing in Bombay and

the problem is not solved, and
persons who complicated it had
promoted from State Ministry to
tral Ministry.

g ffg

My submission is that this
the way of solving the problem.
workers were detained in Gujera
must say that the detention law
been misused in Gujerat at
of election,. When the Maha
Janata Parishad decided to
elections the Government took
our workers and detained them.
what reason? There was suspicion
umttheymlﬁptndmmhthm
stones, not that they

threw stones but they lntllmd
others to throw stones. These things
can be said by this Government at any
time, and it pains me........

Mr. Deputy-Speaker: The Preven-
tive Detention Act is a Central law,
but the administration to which the
hon. Member is referring is that of
the State.

is

I

8ofyy
Eieiﬁf



.

8557  Demands for Grants 14 AUGUST 1957 Demands for Grants 8548

supervision over the whole country,
and our States are not independent
States.

Mr. Deputy-Speaker: That is a
different thing altogether.

is
problem should be solved

separate State, make it a separate
State; if it be in the interests of our

Shri Heda  (Nizamabad): Mr,
Deputy-Speaker, Sir, today more than
one speaker referred to the forma-
tion of bilingual States of Bombay
and, therefore, I would like to deal
with that point first Shri Bharucha,
Shri Nana Patil and the last speaker

Shri T. B, Vitlal Ras: Of' which
political parties?
Shri Heda: All political parties.

Shri T. B, Vittal Rao: The Commu-
nist Party was not there.

Shri Heda: One party here or one
party there may not have been there.

Mr. Deputy-Speaker: This will not
be decided in this manner.

Shrl Heda: So, Sir, let a few
friends here in the Opposition not
forget that it is not the Government
who took the decision. It is not a
particular political party, however
great it may be and whatever Its
majority, that took the decision. But
it was the conscience of individual
Members of this House which agitat-
ed for days and days and it was what
you call sgmudra wmanthan, and it
was as a result of very deep think-
ing that such a huge number of Mem-
bers came to a decision.

Shri B. K. Galkwad: Will the hon.
Member enlighten as to what parties
were there to setile this dispute?

Mr. Deputy-Speaker: This has been
a matter of great controversy and it
shall continue to remain an issue of
great controversy here as well, But,
in spite of it, the hon. Members have
to listen with patience and restraint.

Shri T. B. Viital Rao: But let there
not be distortion of facts. We would
like to listen. He says “all political
parties”.

Mr. Deputy-Speaker: He is giving
his own version. There are other
Members who may contradict it

Shri T. B. Vittal Rao: The division
was there. The parliamenfary re-
cords are there.
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lite, I do not remember any occasion
when such a huge number of Mem-
bers of Parliament thought over a
problem and took such a tremendous
decision. Therefore, the responsibility
of taking a final decision lies with
this House which represents the whole
country. It is not a question of Guje-
rat; it is not a question of Maharash-
tra; it is not a question of Bombay
city people. It is a question of the
entire country and this House, repre-
senting the entire country, which took
the decision and those friends should
remember this thing.

The last speaker, Shri Patel said
that it does not matter if Bombay is
given to Maharashtra, 1t does not mat-
ter if Bombay iz made a separate
State, and it does not matter it it is
given to a Central territory. What
he wants is, Gujerat should be a
separate State. But how does it mat-
ter, if it is a bilingual big State, for
that is the desire of the country.
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not much time left between the deci-
sion taken by the Parliament and the
date of elections, that emotion played
in some parts in the elections in diffe-
rent places.

Mr. Deputy-Speaker: Would the
hon. Member take some time more?
Shri Heda: Yes, Sir.

Mr. Deputy-Speaker: Then he may
continue the next day.

CREATION OF NEW ZONE OUT
OF N. E. RAILWAY

Mr. Deputy-Speaker: The House
will now take up the half-an-hour
discussion. Mr. Tiwary.

do Uro Ao ferardr (Wafear) :
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some time in May, 1957. May 1 know
the reasons for the delay in the forma-
tion of this new zone?
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Further, in the new zone that is going
to be formed, I would like to know whe~
ther the divisional system of working
or the district system of working would
be followed, because we have switch~
ed over from the district system to
the divisional system.

Finally, I would like to know at
what stage the recommendations
made by the Estimates .Committee to
have smaller zones stand. I am speci-
fically asking this question because
these recommendations were made
nearly two years ago.

Mr. Deputy-Speaker: Shri Jhulasy
Sinha. .

Shri Jhnlan Sinha (Siwan): I have

bhanga): Since the details are
what the aircumstances were that

questions. That is all that he can doat
this stage.

ernment now with regard to division-
alisation or ‘districtisation’? Have
Government taken a decision az to
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[Shri Shree Narayan Das)

whether the divisionalisation system
will’ be followed or the other system
will be followed. as was the view of
Government before. At that time,
there was no divisionalisation; there
were only district administrations.

My third pornt is that I support the
suggestion made by Shri Bibhuti
Mishra that Members of Parliament
from that area as well as members of
the State Legslature and organisa-
tions representing trade and com-
merce 1n that area should have been
consulted Why were they not con-
sulted?” Why were they not taken
into confidence before Government
took the decision? 1 would ask Gov-
ernment to say whether they should
not have consulted the Members of
Parliament from that area, the Mem-
bers of the State Legislature and the
various representative organisations of
trade and commerce there
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1807 hrs.

The Lok Sabhu then adjourned till
Eleven of the Clock on Saturday, the
17th August, 1957.
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( hmls) :-gz
919, "I:'emlc
920. State Trad C?g:m
nun of Ilﬂu
921, Pmucouml Bill 3393'94
922 Ambar Charkha '&94'9!
923. Rexstration of Patents 395
4 7 nployees’ Prownident
lthd Aﬂ.l T 8395
925 Inte-ninon 'ea agree-
ment 8395-96

8578
CotL.oMNS
926 Active Looms 0‘”6
n:;: Cement Quotas , 396
9 Industrial Estates . Bag7
929. Nantional Pmducumy
o MM?IOu : gw
930. tput .
931  Swadeshi Cotton Mulls,
Pondicherry 8398+99
UsgQ
Nas
663. Expenditure on the Im-
port of Race Homes 8399
664 Handloom Goods 8399-8400
665 Village and Small-Scale
[ndustnes 8400-04
666 Import of Spindles 8404
667 Rickshaws in  New
668 Ide Licenses 84040
mport s
669 Muming Areas in Onsta 8405
670 CPW + B405-06
671 Furniture 84060
672 Gypwum 8407-63
673. Hand Pounded Ruce 8408
274 E‘{p‘;ﬂlw !..m;mle: ss.wym
syyment Fxchanges 410
6;2 Residences of Mmmeu 8409-1@
677 Cnl Mines Labour W
Fund 84:
678 Handloom lrbdultry B411
679 Bee-keeping 8412
780 Fertiizers B412-13
681 Lands for Displaced persons
1in Tripura B412-13

PAPERS LALD ON THL TFABLE 8413
The following papers were laid

on the Table 3

(1) A copy of the Notifica-

*(

uon No SRO 2408,
dared the 27th July,
1957 making certain
amendment to the All
India Services  (Frovi-
dent Fund) Rules, 1955

2) A copy of each of the
following papers under
sub-section (2) of Section
16 of the Tanff Commus-
sion Act, 1951,

() Report (1957) of the
Tanfl ss100

on the mmw
protection to t
served Fruits Indud-

tey.
Government
Iudun No. ;ga)‘ﬂ’f

{{I,!l.l'lt 1957.

Statement under the
(w!‘:nnm ;Sectlwtlﬁ(:)

()



DAILY DIGEST '

CoLUMNE Cormos

of the Tariff Com-
mission Mtfu 1951,

explaining the reasons
why the documents
referred to at (1) and
(2) above could not be
Isid within the mgj.:

.

prescribed under

said section
#) Report (1957) of th
) e o mssion

nn the continuance rt::f
protection  to the
Automobile Hand
Tyre Inflater In
dustry.

(v) Government Resolu-
tion No. 21(3)Tk/s7,
dated the znd August
1957,

(3) A copy of the Annual
Renort on the activities
of the Coir Board for
the yesr 19%6-=57.

(.4) A copyofthe .Statement
on the action taken or
proposed to he taken by
the Government on the
Recommendations adop-
ted by the International
Labour Conference at its
3g9th Session held in June,
1956, together with the
texts of the Recommen-
dations, .

REPORT« OF COMMITTEE
ON PRIVATF MEMBERS®
FILLS AND RESOLU-
TIONS PRESENTED

Fourth Report was presented.

CALLING ATTENTION TO
MATTER OF  URGENT

PUBRLIC IMPORTANCE 8414 16

Shri Barman called the at
tention® of the Minister of
Railways to the suspension

of train service beyond
Soﬂlli_ Station as a result
of which & Iarge number
SCNEErs Were stran=
at the Katil ar Station.

The  Mirister of Railways
(Shri Jagiivan Fen ) rade
& smrcment in  regard
thereto,

DEMANDS FOR GRANTS  B416-8560

Discussion on  Demands
for Grants in respect of .
the Ministry of Works,
Housing and Supnly
commenced After dis=
cuonction Demands were
voted in full,

Discussion on Demands for
Grants in respect of the
Ministry of H. me Affairs
commenced. The  dise
glusuinn JvAs  nut con-

HALF-AN-HOUR DISCUSSIC N Bs60-76-

Pandit D. N. Tiwary raised a
half-an-hour  ciscussion
on puints arisirg  out of
answer given on the 24th
July, 1957 to Swrred
Questicn No. 293 reparding
creation of New Railwag
Zone out of the existirg
N.E. Railnay.

The Miviver of Railnays
(Shri Jagiivan Ram) re-
plied to the debage,

AGENDA FOR SATURDAY,
17th ;\UGUS'I’_. 1957—

Further discussion on the
Demards for Grants in
respect of the Ministry of
Home Affairs and' Private
Members' Resolutions,



